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LOK SABHA

Suturday, May 14, 1966 Vaisakhg 24,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Sreaker in the Chair]
ORAL ANSWERS TO QUESTIONS
SHORT NOTICE QUESTIONS

Employees of the Food Corporation of
1 India

+
5.N.Q .33 Shri Ranga:

Shril Kapur Singh:
Shri P. H. Bheel:
Shri 5. M, Banerjee:
Shri Warlor:
Shri D. C. Sharma:
Shri Buta Singh:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that Gov-
ernment have asked 21,000 employees
of the Food Corporation of India to
resign from the Government service
and opt for the Corporation service;

(b) if so, whether any representa-
tions of the employees in question
have been received by Government
and what action, if any, has been
taken in this regard; and

(c) whether the situation has been
precipitated by Government's refusal
to listen to the employees' demands
which has resulted in the employees
proceeding on hunger strike as from
the 4th May, 1966, as it is reported?

The Minister of Food, Agricultare,
Commaunity Development and Ce-
operation (Shri C. Subramaniam): (a)
The terms and conditions for the

16790
tramsfer of the employees of the Food
Department to the Food Corporation
of India are still under the considera-
tion of the Government and no em-'
ployee of the Department of Food has
been aclually asked to resign from
Government service,

(b) Some  representations  have
been received from the Staff Assocla-
tions of the Food Depariment em-
ployees. The mam points raised in
these representations were discussed
with the representatives of the Staff
Associations in o meeting held on the
18th March, 1968, and are now under
consideration in consultation with the
Food Corporation of India.

() The question of refusa] on the
part of the Government to listen to
the employees’ demands does not arise
in view of the answer to part (b) of
the Question. It is not also correct
to say that the employees have pro-
ceeded on a hunger strike from the
4th May, 1986. Only the employees
of the Regional Directorate of Food
at Madras observed a token fast for
a day on the 4th May, 1966 in support
of their demands.

Shri Ranga: 1 thought, my hon.
friend would make a reference to the
nnswer given by hir colleague, Shri
Govinda Menon, some time ago that
the Government of India realisred that
there was a lacuna in the Food Cor-
poration of India Aect uard that they
were thinking of amending it. T would
like to know whether they have pre-
pared that Bill and when they propose
to bring forward the Bill before this
House and that pending the amend-
ment of that Act, which would assure
these people, when they opt them-
selves out to the Corporation service,
the same conditions of service as they
have been enjoying till now in Gow-
ernment service, Government would
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not take any final steps in regard to
their demand or suggestion that they

should resign from Government ser-
vice,

Shri C. Subramaniam: As I have
already stated, the whole matter is
under consideration. The main diffi-
culty arises with regard to the secu-
rily of service in Government offered
to the employces under article 311 of
the Constitution. The employees are
demanding that, when they go to the
Food Corporation even as employees
of the Food Corporation, all the safe-
guards provided in the Constitution
under article 311 should be available
to them. This is the matter which
is under consideration. Whether for
this purpose the Act will have to be
amended or it could be achieved by
some other process, is under con-
sideration. 1 am hoping that the
matter will be decided by the 30th
May; but I can give this assurance
that it is our intention to see that the
employees get full satisfaction with
regard to the terms under which they
are transferred to the Food Corpora-
tion.

Shri Ranga: In the meanwhile, they
will not be asked to resign from here?

Shri C. Subramaniam: Not before
we take a decision and come to an
agrerment with them,

Shri S. M. Banerjee: I would like
to know whether it is a fact that
their demand is that total service
remdered in the Food Department
shomld count towards the newly-
created jobs in the Food Corporation
and that they should be given the
game benefit of leave, provident fund,
pension, etc., and. if so, what is the
reaction of the Government to this?

Shri C. Subramaniam: All that has
been agreed upon, that the service in
the Food Department, to the extent
it would have been available for them
in the Food Department for seniority
and all those things, will be taken
into account when they go over to
the Food Corporation. My impres-
gion is all that has been settled. The

_ MAY 14, lmss

Oral Answers 16792
only question is with regard to the
security provided under article 311
of the Constitution.

Shrimati Savitri Nigam: May I know
whether the employees of this Corpo-
ration have expressed the worry that
they are not being given sufficient
work to do? What have been the
achievements of the Food Corpora-
tion so far?

Shri C. Subramaniam: These people
are still in Government service and,
therefore, there is no question of their
not being given sufficient work....

Shrimati Savitri Nigam: They say,

“We are sitting idle; there is no work
to do”.

Shri C, Subramaniam: I am glad at
least in one Corporation that attitude
has been taken that they are demand-
ing work,

Shri Surendranath Dwivedy: Reply-
ing to my Call Attention notice on
this question the other day, the Mini-
ter of State for Food and Agriculture
said here that he will have a further
discussion with the employees’ associa-
tions on this matter. I want to know
whether this discussion has taken
place and whether their representa-
tion has been given due consideration.

-

Shri C. Subramaniam: The corsulta-
tion is going on and according to the
note 1 have, I am told the matter will
finally come up before the Food Cor-
poration on the 30th May in the Board
of Directors meeting,

Shri Sham Lal Saraf: Apart from
guaranteeing continuity of service to
the entire staff of this organisation,
may [ know whether, at the same time,
thought is being applied to retaining
su¢h of the people against new jobs
in the Food Corporation as would be
te:hnically feasible so that they will
be able to conduct the work in the best
possible manner.

Shri C
course, that

Sobramaniam: Yes. Of

will have to be taken
into account. But in this case, the
fun.tions which are now being dis-
charged by the Food Department are
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being taken ever by the Food Corpora-
tion. Therefore, the persong who have
been engaged for these purposes will
have to be taken over. Therefore, the
#echnical feasibility, whether they
are capable of discharging the func-
tions, would have been processed by
the Food Department when they were
employed. That aspect will be kept in
mind.

Shri P. Venkatasubbaiah: May [
draw the attention of the Minisler to
the fact that even belore the complele
absorption of the employees working
in the Food Department ig effected, the
Food Corporalion is recruiting officers
from some other Departments, for
instance, the Revenue Department and
others and, if that is so, whether this
will not jeopardise the interests of the
employees of the Food Department
before they are absorded. What is the
reaction of the hon, Minister to that?

Shri C. Subramaniam: Thai is for
the purpose of building up the general
Food:  Corporation administrative
organisation. That has nothing to do
with this. Now, thesc Food Depart-
ment employees, for expmple, are em-
ployed to discharge the duties and
when the Corporation takes over that
function, all those persons employed
by the Food Department will have to
be transferred to the Food Corporation.
Therefore, these are two diffeent
things altogether.

Shri Bhagwat Jha Azad: There are
alrcady certain Government gervants
warking in the :orporation and their
conditions of sevice are still to be fina-
liscd. May [ know whether after the
conditions are finalised, those who are
already working in the corporation will
have the option to come back to.-Gov-
ernment service, if they so wanf?

Shri C. Subramaniam: Of course,
they are entitled to exercise their op-
tion that they would remain in Govern-
ment service, in which case if those
functions have been handed over to
the :orporation and Government find
that they have no service to offer to
these people, then the Civil Service
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Ruleg would apply with regard to re-
trenchmeat.

Security Position on the North-East
Froutier Rallway

8.N.Q. 34. 5hri Liladhar Kotok:r: Will
the Minister of Rallways be pleased
1o state:

(a) whether Government have the
lalest report regarding the security
position on the MNorth-east Foatier
Railway particularly Gauhati-Lumd-
ing-Furkating, Lumding-Badarpur and
the North Bengal Sections;

(b) if so, the particulars thereof; and

(c) the action since taken on the
various measures indicated In the
statement of the Minister of State for
Railways on the 27th April, 1088 for
the security on the North-east Frontier
Railway threatened by the hostile
Nagas and other subversive elements?

The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):
(a) Information has been received
that some miscreants armed with
modern automatic weapons and high
explosives arc moving in jungles with
perhaps plans to commit acts of sabot-
age.

{b) On 29-4-1988, al aboul 19.00 hrs.
before the arrival of 20-Dn passenger
train 8t Dimapur Railway Station,
Police detected one stecl trunk in o
Third Class waiting hall and re over-
ed from it plastic explosive of 42 1bs.
which was taken into custedy by the
Army cxpert. 6 persons, who were
found in the waiting hall from whe . «
the steel trunk was recovered, wor:
arrested on gospicion. Constant vigl
is being kept and nppropriate sction
has been taken and will be taken fro.n
time to time to meet the situation.

(¢) The additional security measures
mentioned in  my statement of
27.4-1866 huve becn brought into effect
by the Assam Government and neces-
sary assistance of man-power of RPF.
has been placed al the disposal of
Assam Government, and the My
of Home Affairs have also taken snps
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1o assist the State Government in
strengthening intelligence and in set-
1ing up a Special Investigating Squad.

Shri Liladhar Kotoki: May I know
what specific measures have been
taken to protect the Brahmaputra
bridge and the other major bridges on
the railway and also the tunnels on
the Lumding-Badarpur sections of this
railway?

Dr. Ram Subhag Singh: As you
know, that is a very important bridge,
and adequate security staff have been
stationed there to protect that bridge.
As regards the tunnels, in all, they
are about 37 in number on the Lumd-
ing-Badarpur hil]l section, and these
are being looked after by the engineer-
ing staff of the railway and the over-
all charge is of the military security
people.

Shri Liladhar Kotokl: When 1
reached Lumding on the 24th of last
month and also Diphu along with the
hon. Minister of State in the Ministry
of Railways, I found thai some railway
employees had been killed in the ex-
plosion, and several of them had been
very severely mutilated, and some ol
them had been permanently disabled.
May I know from the hon. Minister
what steps Government have taken to
give compensation to those disabled
persons and also for the maintenance
of their families in future?

Dr. Ram Subhag Singh: We have
sent instructions to give ‘Rs. 3,000 to
the dependants of each of the rallway
staff, and for those who have got
small injuries also, suituble assistance
has been provided, Besides, for the
people stationed there in that vulner-
able mrea, further provision is being
made, and it is in the stage of being
finalised, and a definite figure van be
given after that,

Shri B, Barua: W
Government from  taking
measures before the 27th?

pr. Bam Subhag Singh: As you
%now, a sfatement was made here on
the floor of the House on ZTth. We
returned a day earlier here

prevented
adequate
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st frfr e W dm 6 e
F1 W #1 zAT ¥ Wy go oW
oy fevmr W o qwR fewgf
W ot wud FEAET w7 @ #T
T F TET W@ W GO WY
T & g #YE dreer @ o 2

1o T AN fay : 37 faq & am
agi g #2fFTeT W §re OFe #Y
Wt wf ¥ | ewfen-meTeTEt W A/w-
frn-snrarer g7 €1 a4y #r fafaed
® WET TET TG § | WETH TAAHE
AT Y AR T A ia W A W A
g & w14 fvr o oom @ #
eaeT 3y F fAg wwr ey
g

o e fag ¥ "o Qg
T AwAT ¥ 5 agi o A faewew
qard oFE MU F, W F sfrfas & ar
W A FE?

To W qgaw g . ¥ fr g
qrr @ E Y, AT 42T E W
frrsles g fmr &, 77 ¥ A W
ar frové & -

“Plastic explosive filled in a poly-
thene bag 14 ft. long and 16" wide.
Imprinted ‘BOTOR Plastic explosive
1957 ca 23 Lbs.Feet' fitted with
double switch T & P No. 10, both
secured with white sticking plaster
tape and connected with 8" orange
colour fuse to two detonators which,
in turn, is connected with CORD-
TEX, leading to gun cotton primer
placed inside the plastic explosive;
weight of the explosive 42 |bs. A
PINCER  imprinted ‘ZBIROVIA
made in Czechoslovakia' was found
inside the box to operate the
switch'”,

The other one, the rocket launcher,
bore French imprint.
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Bhri Hem Barua: In view of the fact
that the Railway Minister has dismis-
sed the kid-glove policy so long pur-
sued by Government rvis-g-vis the
Naga hostiles, and the hon, Prime
Minister said something 1o that effect
an the floor of the House, may I know,
mow that the complicity of the Naga
hostiles in these acts of musrders, mur-
.dering men, women and ¢hildren also,
and sabotage, has been conclusively
-ertablished, whether (a) Government
.are going to deal with this Naga prob-
tem through our police and army, and
(b) whether our Government, because
‘of the changed circumstances, are go-
.ing to stop these talks with the so-call-
ed Naga Ministers which the Prime
Minister is having in New Delhi?

The Minister of Railways (Shri 8§, K,
Patil): So far as the policy is concern-
«d, it is the responsibility of the entire
Government; departments also  will
ave to come in. But so far as the
Government are concerned. we are
squarely responsible to look after the
=afety of our track and safely of the
pessengers, tunnels, bridges and every-
thing referred to by my hon. colleague.
But I gm quite certain that we must
e prepared, in view of these peace
talks now having gone off the stage.
Possibly we can expect it; #- nothing
happens, we shal] be very , but
we must be prepared also. ™

There is another circumstance worth
nothing, that the second bomb was
much bigger than the first, and the
42 Ib. explosive, referred {0 by Dr. Ram
Subhag Singh, is the biggest of the
three. Therefore, there must be a
policy of having Increasing pressure,
and I think Government must always
‘'be ready to meet it.

Sarl Hem Barua: The Railway Min-
ister has said that the Government
should be alert. I put the question, and
here are Ministers like the External
Affairs Minister and the Home Minis-
ter.

Mr. Bpeaker: Others 1 cannot ask at
‘this moment.

VAISAKHA 24, 1888 (SAKA)
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Shri Hem Barua: They should come
to the rescue of the House, The Home
Minister can sav. He is next in com-
mand.

Mr. Speaker: No, no.

ot fore mromw ¢ e wERET,
# ag =T g g— (@) o ad-aR
YRR awaa i, (v)
THY ATRA & ane H A1 A% T wOAE
¥ ¥R wew w gefew v & fAR
T 214 T pd f ey = o AT

FIT Y

o T g fim . (W) 3 aw
fsft e grer A o, o qww
a8 mr w5t fowy @, o fag A
aw fer o o omav oAl 2

(7) w@T A% XA wTEA AT
T £ 1963 & At Afr a7 £ af
o1, I GqM7T FE-0% I w A
w7 gw Al 9 wdt arer

Shri Bhagwat Jha Aszad; Since (ne
Railway Minister, as he rightly said,
can only look after the track, the

#bridges and the adjoining areas, what
about the hostile Nagas moving in the
jungley with automati: weapons, ana
may I know whether Mr. Patil has
been able to convinee his Government
to get off from the situation of “to be
or not to be", and to advise that loyal
and peaceful Nagas that "it is nobller
in mind to suffer or to take up arms
against the hostile Nagas”; if the latter,
whether this Government is able to
determine that they will be able to
take action against them? What is the

position?

Shri S, K. Patil: There is perfect
co-ordination between the Rallway
Ministry, the Home Ministry, the Ex-
ternal Affsirs Ministry and also the
Assam Government. All there agen-
cles are working as one body.
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oft et srest ;. s, &
. A AT wgAT § R e W g
£ i 7 AEAT-GEl § W T &
wara amfaT g fr go AT Oy
T ¥ W AdEres ffa § Bva ®
WA g9 TR 4 W IAE OH IS
farfirzs qard oY qw% 13 1 W@ AL
A ooEE 1r § IA 9 fawm owawmT &
wERl T AT AT g, Afr gr AT A #aw
g7

o T g fag : daT dF ™
S ¥ I H aqman, 6 =fww 9%
i §, gt S o gfem 6 fafae
BT AT AT E R | T AT AW F aFE
a7y & Wt 9z wrw 8 A FE R

Shri Hem Barua: Where is ihe
guarantee that the Chief Minister

would not instruct the Assam Police to
let them off as he did before?

Mr. Speaker: Order, order,
st vy femg : fafas e &
RN 77 & fF 7@r Aw-
“Responsibility for ensuring the
safety of the track, bridges and
tunnels between Lumding and Diphu
and Lumding and Simalguri is that
of the army.”
foT writ we1 & fe aY fosdardy
T GTEIT F F ) TG AT & A
TEE FT F AT AW 9T TEA IR
a1q wityr femr, 9gem 4T aw & e
E WEE] H 9AT AL g Ag
gfers arat & ofer ad @ ..

weaw RElag : 07 A9 AT #I8z 7
g

ot vy Tewg © & g7 AT Angar
g fFoad g et S0 @ oo
go 7 wrwoamd ¥ e g mfe
fama 7z agn @, e ow T omba
fows wr T, IHE T § wifeEwr
qrge Ft qur Ay & 7 K avwrawar g
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f& wmA 7T 57 497 9 fem 3w
TR ST ET 37

o T AW fay : fory Ay & wmw
¥qr el 24-25 A w9t T
A AF & AW AT, Wwwa W a@l
W& awAeT ¥ Are, 39 F aAw g i
A 9T WL o FAnEr A v g
ot A1 qr fawa @ &, faradt ==l
WAAT ATF 7 Hr §, A FHIWA
a1 Aoy Ay v §, g IHEY AT A
Wt g1, Fhew o A aw i | oA faar
qT T 7 FTHATET KT ATAT |

Skri Basumatari: Since the expul-
sion of Rev. Michael Scott, may I
know whether there is any informa-
tion concerning the railway line
whether these activities have increa-
sed or decreased?

Dr. Ram Subhag Singh: I have
staled the whole position. 42 1b.
plastic explosive was found near
Manipur Road, Dimapur station. I
have already stated about the situa-
tion.

Shri R. Ramanathan Chetitiar: The
hon. Minister said that the safety of
the bridgey and the track was the
responsibility of the Army but the
safety of the passengers travelling in
the train is the responsibility of the
railways What  steps have
the railway administration taken to
strengthen the armed security guards
on the train?

Dr. Ram Subhag Singh: The first
item on which we agreed is being
worked out. Fop the security of the
travelling public elaborate arrange-
mentz had beep made and it was in
pursuance of that this bomb  was
traced and other persons had been ar-
rested. We will keep on pursuing

Shri S. M. Banerjee: From the
statement of hon. Shri Patil it appearcs
that there was & calculated conspiracy
drep rooted, in this regard because the
second and third explosions afe b_ig—
ger than the first one. I would like
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Privilege
to know whether it is a fact or whe-
ther it has been ascertained by the
government that foreign countries had
also a clear hand in this and whether
armg from Pakislan had been smug-
gled inte these areas and whether they
gave them training also for sabotage?

Dr. Ram Subhag Singh: The forcign
equipment that were found—they
could have been dropped from the
air, They must have come  through
the neighbouring counuty. We  do
feel that they might have come from
Pokistan.

11.27 hrs,

OPINIONS ON BILL

Shri A. S. Saigal (Janjgir): Sir, 1
lay on the Table Paper No, IIT to the
Bill to provide for the better ad-
ministration of Sikh Gurdwaras situ-
ated in different States of Indian
Union and for enquiries into matters
connected therewith which was eir-
culated for the purpose of | eliciting
opinion thereon by the direction of
the House o1 the 3rd September, 1965.

1127} hra.
RE: POINT OF PRIVILEGE

wft 7y famg (qa7)  oom wEET,
o frvmfyse & v qgd WA
e |

WETW WA : A7 7 WAl el
q1 |

sit vy fomg . &3 am T owAme
Y3 wmivz A 7 e % faar ar

woow WElg - wg &2 7Aey de
AL A T ar s g 47 d
¥z, Y O§ TEwr THm, A
*1 91T &7 ITHT A q¥ &7 T TN
t

|
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ot wy fasta : w9 & & W qATar
& fe % ww ogh fadtorfisre foar
ATZT |

wuw e o frderfue A8
frran o w1 & e 3w fad e
1M A "

ot wmfy (femrr) @ Afew F791
foam &7 av awaT &

weaw AgE & 3A9 arw Ady
TY &, ¥& fAu 4 famr o 7w £

11.28} hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages reccived from the
Secretary of Rajya Sabha:—

(i) 'T am directed to inform the
Lok Sabha that the Rajya Sabha, at

itg gitting held on Friday the 13th
May, 1086, passed the following
motion: —

MOTION

“That this House concurs in the

recommendation of the Lok
Sabha thal the Rajya Sabha do
appoint g member to the Joint
Committee of the Houses on the:
Patents Bill 1965 in the vacancy
caused by the relirement of Shri
Dalpat Singh from the member-
ship of the Rajya Sabha on the
2nd April, 1866 and  resolves
that Shrj Dalpat Singh, member
of the Rajya Sabha. be appointed
to the said Joint Committee.”
, (i) 'T im directed to inform the
Lok Sabhs ihat the Rajya Sabha at
itg sitling held on Thursday, the 12th
May. 1966, adopted the following
motinn:

“MOTION

This House agrees with the Lok
Sabha that in pursuance of sub-
section (4) of section 3 of the Kerala
State Legislature (Delegation of
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[Secretary]
Powers) Act, 1985, the following

modification be made by the Presi-
dent in  the Kerala University
(Amendment) Act, 1966 by enacting
an amending Act:—

Section 3

In clause {a) of sub-section (2)
of section 3 for the words ‘for the
period for which it has been made’
substitute the words ‘for the
period of one year from the date
of appointment.”;

11.28 hrs,

RULES COMMITTEE
Thiap REpoORT

Shri Krishnamoorthy Rao (Shimoga):
‘Sir, I lay on the Table under sub-rule
(2) of rule 33! 'of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha, the Thi g Heport of the
‘Rules Committec.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir. on & point of clarification
may I invite your atlention to rule
331, sub-rules (i) and (ii)? The
Phraseology used somcwhat differ-
ent. It says that the recommenda-
‘{ions of the Rules Commilttee shall be
lnid on the Table wf the House and
within a period of seven days, amend-
ment to these rules should be given
notice of by Members. Sub-rule
(2) refers to the final report of
the Committee. [ suppose it means
the final report so far as this
particular set or instalment is con-
.cened. You have called it the third
report. The second report was the
lust one. 1 would like to know whe-
her the third report which has
vome—this is the third report in the
four-year term, T believe— is really
the final report with regard to the
second repcrt which was lald on the
“Table of the House some days ago.

MAY 14, 1966
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is mentioned in sub-rule (2) as fol-
lows:

“Thereafter, on the House agre-
eing to the repart on a motion
made by a member of the Com-
mittee the amendments to the
rules as approved by the
House,...." and so on.

"

I would like to know whether that

will apply here or rather, sub-rule
(3), will apply.
Mr. Speaker: Sub-rule (3) will

come in if notice of such amendment
hag not been given within seven days
ete.

Sh#i Harl Vishau Kamath: I know,

Mr. Speaker: That
days—has been taken.

Shri Hari Vishno Kamath: The
difficulty that I experience is this. 1
gave amendments to the gecond re-
port. T would like to know, there-
fore, -whether this third report is a
sort of continuation of the second re-
port and is the final report regarding
that. In that case, the motion will
have to be made. Otherwise, we have
to give nolice of amendmentg within
seven days under sub-rule (3).

Mr. Speaker: 1 think thig should
be the final report.

period—seven

Shri Harl Vishnu Kamath: Then
1 suppose the motion has to be made.

Mr. Speaker: Yes.

1131 hrs.
BUSINESS OF THE HOUSE

The Minister of Parllamentsry
Affairs and Communicafions (5hri
Satya Narayan Sinha): With your

permission, Sir, I rise to gnnuonce that
Government Business in this House on
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the 16th and 17th May, 1966 will
consist of: '

(1) Consideration of any item
of Government Business car-
ried over from today's Order
Paper.

(2) Consideration and passing of
the Merchant Shipping (Am-
endment) Bill, 1966, gs pas-
sed by Rajya Sabha.

(3) Consideration of the Fifth
Report of the Committee on
Privileges on a motion to be
moved by Shri Kapur Singh
and others.

Consideration of motions
given notice of by Shri Hari
Vishnu Kamath for modifica-

(4)

tign af the Ministers Resi-
dences (Amendment) Rules,
1965 and the Ministers’ (Al-

lowances, Medical Trealment
and other Privileges) Am-
endment Rules, 1966,

Shrimati Renu Chakravartty (Bar-
rackpore): We have already  given
notice of a discussion on the state-
ment by Shri Asoky Mehta on his
visit to Washington, Thal is a  very
important matter and it cannot brook
delay because everything is going 1o
be finalised in  the fourth Plan and
everything will hinge on this parti-
«<ular statement which he has made.
It ig very necessary that we do find
time for the discussion.of that state-
‘ment. : K

o aq faAd (qax) : wifwdr frr
TH WeT TAT AT | HAEGT AT FE AT

QT ISTAY @Y A1 ¥ IARTATIR For 7w

1 & oY urt TRt o o7 frAr 2

A IT G T N g 97 Premr @
bl 4

8hri B, M Banerjee (Kanpur): |
~<upport Shrimati Renu Chakravartty’s
point and I say that we should have

a discussion on that statememt ot
least for two 1o two and a half hours,
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as the statement made by Shri Asoka
Mehta has created a bad feeling in
the whole country not only among
Members of Parliameat—(Laughter).
There is no use laughing. They may
laugh but there are people laughing
at them outside, So, there should be
u discussion on that statement.

The second thing is this. 1 know
that a discussion cannot be had on
various subject, but I would only
request you and through you the
Minister of Parliamentary Affairs to
see that some statement are made—
only statements are made by some
of the Ministers—for example, the
stetement on the reversion and re-
trenchment of Secretariat staff that
has been declared as surplus. On the
12th Moy nearly 10.000 employces
demonstrated before the residence of
the Home Minister, Shri Nanda.

Mr. Speaker: He need only men-
tion the items which he wants to be
discussed.

Shri §. M, Banerjee: 1 must give
the background: otherwise they would

not listen.

Mr. Speaker: They would listen,

Shri 8, M. Banerjee: | say there
should be a statement by the Home
Minister on that. The third thing is
this. There ghould be a statement on
the proposed retrenchment of thou-
sands of employees in the foreign oil
companies here.

Shri Kandappan (Tiruchengode):
The people in the south, particularly
in Tamil Nad. are every much exer.
cised over the issue of language. The
Government have been making plous
promises and assurances and #ven
recenily to a letter written by our
group secretary. Shri Sezhiyan, the
Home Minister has replied that they
wil] honour the assurances given by
the Prime Ministers, right from the
late Pandit Jawahar Lal Nehru down
to his daughter. While they are
making these promises and they are




]6807 B.OH.

[Shri Kandappan]
saying that they will be honouring the
asgurances, | find that the departments
and Ministries of the Central Govern-
ments are carrying on a different kind
of administration. Even the other
day, the Minister of State for Rail-
ways said that they are concerned
only with Hindi and English and
nothing else. The administration is
going on giving consideration only
to Hindi, thereby not helping the non-
Hindi language. So, 1 rather wish
that the Government should come fur-
ward meedintely 1o give statutory
form to these assurances. 1f they are
not in a position to bring forward
that kind of a Bill before the termi-
nation of this session, I would request
that they should call a separate ses.
sion for this purposc.

Mr, Speaker: 16th
the only days left.

and 1Tth are

Shri H. N. Mukerjee (Calcutta Cen-
tral): 1 wish to reinforce the request
for a discussion on the statement laid
on the Table of the House yesterday
by the Planning Minister. T say so
because 1 apprehend that the Minister
would say, as You have already chosen
to indicate, that 16th and 17th are the
only two days left to the House. This
has created a situation which is maost
undesirable and certainly  un-
precedented. The Minister goes ab-
road: it ig noised about.. ..

Mr. Speaker: Hec need not go into

those details now.

Shrimati Remu Chakravartty: For
5 days. he did not make any state-
ment.

Shri H. N. Mukerjee: Unless 1
shout at the top of my lungs, I could
not be heard, I am anticipating this
objection which has already been in-
dicated by you. A Minister goes ab.
road. on a very important mission,
comes back with something in his
bag, good, bad or indifferent and a
report  is placed before the House.
When a report P placed before the
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House, I take it that we are suppos-
ed to discuss it. In this House, we
are developing a convention where
very important reports—repots of
the Public Accounts Committee the
Estimates Committee, the Public Un-
dertakings Committee, etc.—are plac-
ed on the Table of the House and
never discussed. This is a conven-
tion which has grown in this House
under aegis of a particular dispensa-
tion which must at least realise what
it is doing, If we are told that the
Minister could not make g statement
till only yesterday and therefore the
House is incapacitated from having a
discussion on this, the House is being
reduced to a stage of importance on
account of Government behaving in
this fashion. You, as Speaker, have an
obligation to uphold the authority of
this House and you should see to it
that a statement of the kind of im-
poratance which Mr. Asoka Mchta's is
supposed to have, should be discussed
in this House before we rise. There
is no point in saying that the House
adjourns on the 1Tth sin  die and
therefore, we shall have an opportu.
nity God willing, in some distant
future. If that is the way in which
Parliament is treated, I forbear from
making any remarks on that.

Shri Shinkre (Marmagoa): T sup-
port Mr, Limaye....

Mr. Speaker: No support or rein-
forcement is reguired Only points
are to be made and they need not be
repeated.

Shri Shinkre: Your intertuptions I
think, provoke more wastage of time
than anything else. I could have
straightway said. 1 also suggest that.
That is beside the point.

I think the statement made by
Mr. Asoka Mehta is so fluid and that
no useful purpose would be served
by discussing it at this stage. Omly
unnecessary  controversial politics
would be germinated out of it and on
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.all accounts we must avoid such ger-
mination of unnecessary controversial
polities at this stage. Therefore, Iop-
pose very strongly any di i of
that statement at this stage. Let the
Planning Minister come forward with
concrey proposa] and then we shall
discuss it.

Shri M. R Krishna (Peddapalli): A
fortnight back, when the Leader of
the House read out the business for
the coming week he said that the
latest report of the Commissioner for
Scheduled Castes is placed on the
Table and that could be discussed in
the next session. What he stated was
based on wrong information. Either
deliberately or through ignorance,
the Minister concerned has given this
information to him. The report which
he has placed on the Table is two
years old, The last years' report of
the Commissioner for Scheduled
Castes and Scheduled Tribes is still
under print. Therefore, I would sug-
gest that the Commissioner's report,

which has already become stale,
should be discussed at least in this
session.

Shrimati Renoka Ray (Malda): 1
would like to support that.

Shri Hari Vishnu Kamath (Hosh-
angabad): Mr, Speaker, Sir. this is
the last of the preview stalement by
the Minister of Parliamentary Affairs
for this session, and I must congratu-
late him on the success which he has
achieved, as usual, in pushing off a
majority of the 47 Bills listed for
this session, in Lok Sabha Bullelin
Part Il dated 15th February, 1866, lo
the next session, That is as usual,

The Minister has told the House
that there will be time for discussion
of the motion that [ pave notice of,
which you were pleased to  admit.
But. Sir. sometimes historvy repeats
itself. I remember very well, in the
last session yl=a T had given notice of
a similar motion, time was fixed—one
hour—but ultimately it was pushed
out, and it lapsed. T do not know

)
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whether it will be in order if I give—
I want your guidence—notice of a
motion in connection with that today
so that these may be Cdiscussed to-
gether— it was a similar motion.

And, before I close, permit me, Sir,
to wish you complete success in the
talks which, I am sure, and the House
is equally sure....

Mr, Speaker:
much.

Bhri Hari Vishnu Eamath: Sir, il is
important. It has been raised every
Friday here. I wish you complete
success in the talks that you will nold
during the recess with the Chairman
of Rajya Sabha for the satisfactury
solution of the constitutional impasse
which has arisen with regard to the
scrutiny of budget estimates of the
other House. 1 would only request
you to bear in mind what you your-
self said last Friday, in this connec-
tion, that it will be in conformity
with the spirit of the Constitution,
and what you yourself said the pre-
vious Friday....

Mr_ Speaker:
reading what I have said?
that. .

Thank you very

What is the use of
1 know

Shrl Harl Vishon Kamath: Just
to remind the House 1 am reading.
You said:

“So far as this House is con-
cerned, it will be 5 committee of
this House. We have agreed.”

You said: “We have agreed”. "“We"
is plural, and not singular. There-
fore, il is clear that more persons
than you were involved or connected
with this decision. T hope this crisis
will be satisfactorilv resolved.

Shri K. D. Malaviya (Bastii: Sir,
taking every circumstance into con.
sideration and also the fart that the
proposals for the Fourth Five Year
Plan have to be drafted before the
next session commences. 1 also feel
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[Shri K. D. Malaviya)
that you, Sir, may find time for a
discussion on the statement that was
made yesterday by the Planning Min-
ister. It will perhaps help the Gov-
ernment to know our minds and so
perhaps the formulation of the pro-
pousals might become easier if the Pla-
nning Minister knows our minds. In
conclusion, I will seek your permis-
sion to apologise to you personally,
Mr. Speaker, for having made an Im-
proper remark yeterday in connec-
tion with the discussion,

Mr. Speaker: 1 have to be thick-
ikinned.

Shri
pur):

Bhagwat Jha Azad (Bhagal-
Yesterday, Mr. Speaker, when
Professor Ranga wanted that the
statement by the hon. Minister of
Planning should be discussed, I stated
that since the hon. Minister has been
able to establish goodwill and under-
standing with the Government of the
United States of America and has
arked for only qualitative support for
structural changes, the statement may
not be discussed. Then the hon.
Minister shouted at me and said that
he was surprised to find that 1 only
got the impression that he had only
goody-goody talks there. That forced
me to see through his statement last
night. 1 went through every word of
it. There is nothing quantitative in
that statement, there is no commit-
ment as to how much he shall get
either for the current year or in the
balance period of the Fourth Plan. I
must say that the hon. Minister's
statement hus forced me to think it
over., Now 1 think that it is very
important. 1 say this because he had
mentioned in his statement that he
had qualitative talks in the United
States of America, that he wanted
structural changes in the economy of
this country, that he had been able
to  establish the meeting of two
minds—these things I am quoting from
his statement. I suy that it is very
important now, since we are seelng
that even though Government has got
majority partnership in the Madras
project, yet they are giving the entire
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management to the Americans. I
think, this statement is really impor-
tant and we should be given a chance,
before the session adjourns, to discuss
this statement.

o WElew ; wE AT At 8%
FEL I AH | ATAT WA @A I35
@ —o

st g ooy W : wrET JY
A

WeqA WER : 71 £ Afe qa
A7 T A A A

w10 YA RAlET wifgr - (FrRET
Ug A A9 £ & AE ¥ fF A
ary fead @@ it w W Gy fE
fod art & w9 & qz & o% @
w1 fearaw & €1 famrer & fam T
@Y 5 36 wwE any AvAe # fasgw
aet Agi gk agr R R Qv Im ®
dawm & ATt ¥ wa qag 41 4§
FH A7 & Frdwr St Y o AR
wret o Wy & A ¥ A Aw
#1 am g€ M7 wws g7 w7 a7 fE
B, 0% FT7 F1E TgH A1 G4 AT FIATA
Eutudl

wew wgeT ;9 At 9 A T

Wro O WIET Wifgan : aw wfq-
foFr w Wat & ww sfgan 74t a1 o
QT ATC-ATT A 07 W7 ATA § gy
TaY | Og AA ¥ WAW §  wfgdm
T f welY wgRE A A E AT T
¥EET R UTT FOiATE ¥T Wy 0
THE AT W9 OF W09 e 2
grit f awt 97 0w S W i e
Fgx %t fi 7% ar awr & favarw
® wET T, I I ¢ @ qwe
wat % favw w
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wew Wi wa o ATEW, UF
S WA Y oa AR §7 mAw
ag § 6 we3ix w@ fin a1 & Wi

I’lomﬂwmi z1 faw
& a1 @ fr A, Wk aw ¥ R A
qarfa ag A9 22 o gy A H W
ATH T g ¥ I 97 aT3H WIORT
FOAT i wife w7 o 97w
a&rE T AT A1 #Y famvr # W
Y S T AT w0 A ¥ fewm F ol
Ta W fo A g § e am e
AT F wfE w9 fa e o A
e A g1 T | Wi ag " Afay
T AN T ww @ fafant 7 awg
# az9 F 7 W9, UF 7 OF a1 HEr
T AT TEAEgTr @Ay woar
IaEr A @ fasdm ! mfem
# wr frd=T 7 g 5 a8 wowr
w2, AT WA f A FE Y E, Wy

70 ¢ fe wry o3 97 agE w0

Shrimati Savitri Nigam (Banda):
Sir, as a result of the economy drive
many workers have been retrenched
and if some decision is not taken about
them in this session, they will always
remain in suspense and there are
chances that they will be exploited
by some political parties as they do it
always. 5o, I would like to suggest
that Government should come and
announce the woluntary retirement
scheme in this very session so that
the surplus employees, who have got
this danger of getting retrenched, may
voluntarily take to retirement.

Secondly, time and again this has
been raised in this House that the
drinking water problem is becoming
chronic in some areas because of the
drought conditions. I have also tabled
a ghort notice question. If you will
kindly have....
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Mr. Speaker:.In future, I think I
will have to put a limit as to the time
which could be spent on this subject.
I will have to put it at 10 minutes
and more than 10 minutes will not be
spent over this.

Shri Harl Vishnu Kamath: 13
minutes,

An hon. Member: 10 minutes will

not be sufficient.

Mr. Speaker: Half an hour cannot
be spent over this simply because
there are two days left. Only, about
some business has to be told to him.

Shrimatl Savitrl Nigam: Yes, I am
doing that.

About this drinking water problem
I would like to make this submission
that one hour should be allotted
specially for this problem because the
Planning Commisgsion has allotted the
money to the various States yet that
money has not been spent for this
purpose. In my constituency, Bandas,
thousands of cattle and people are

Mr. Speaker: She is contlnuing in
spite of my request.

Shrimat! Savitri Nigam: *1 would

Mr. Speaker: Now [ will beg of her
to sit down.

Shrimati Savitrl Nigam:....to allot
some time for this.

Shri J. B. Kripalani (Amroha):
May 1 say a few words about the
Fourth Plan? The Parliament has
not discussed this Plan at all and yst
provision has been made in this
Budget about the Plan. Further, on
what basis, Mr, Asoke Mehta went to
America to seek for American ald’
when the Plan has not been discussed
here? It has always been that the
provision for the Plan has been made
after the Plan has been discussed by
the House and also the approach to
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[Shri J. B. Kripalani]

foreign countries has been madg in
accordance with the sanctioned Plan.
This is an unsanctioned Plan. We
‘have not discussed it. I do not kmow
'by what method Mr. Asoka Mehta
:arrived at our requirements.

Shri Hem Barua (Gauhati): Sir,
‘my submission is very simple. This
is meant for you only. 1 gave notice
of two Half-An-Hour Discussions, one
on Mizo hostiles and the other on
Nags hostiles. I was informed that
since there were too many notices for
‘Half-An-Hour Discussion, my notices
cannot be taken up. In this connec-
tion, may I say, on Monday you are
going to have two Half-An-Hour Dis-
«cussions.

Shrimatl Renu Chakravartty: Day
‘before yesterday also, we had two
‘Half-An-Hour Discussions.

Shri Hem Barua: In that case, I do
-not know why my notice has not been
taken if two had been taken at a
‘time. Today, there is only one and
you could have taken one more of
:mine,

Mr. Speaker: I will ind out why
this discrimination is there.

Shri Hem Barua: I am dumb and
that is why 1 suffer.

Mr. Speaker: If al] were dumb like
him, what would happen to the House,
1 do not know.

Shri Tyagi (Dehradun): 1 do not
think, as far as the statemeni of my
hon. friend, Mr. Asoka Mchte is con-
cerned. there was anything very con-
<rete or a matter of principle which
needs uny discussién just now. But
there is cne thing which occurs to me
and that 15, 1 have been after it for
sometime, the Public Accounts Com-
mitiee had once made a recommenda-
tion that we should not go on incure-
ing any loans, the Government shouid
not be given the freedom of incurring
loans to their choice or to their re.
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quirements unless they have a
sanction from the Parliament about

the ceizling to which extent they can
be free. 1 do not want that every
time, loan should be sanctioned here
Thercfore, I would suggesi thal the
time is now ripe when the Government
should obtain sanction of this Parlia-
ment for a ceiling of loans to which
extent they can be free to borrow.

Wt o fore  mfew (7EAwIA)
wsred wEwa, § £ ¥ Wy § W §.
Ffe g v 7 faerar 1 gy W
gk A g

St we faro m{amﬂ?}
WY ATE A1 w1 AT Y vy & Afe aw
arit ot vk A agr o A E oz
AT Ay Hrwd

Shri Gahmari (Ghazipur): Every-
body should be given an opportunity
to speak.

wew wEwg : Aty W A
Wt #ifadr

ot ¥o firo wfzw :  worw AR,
wifrafamt % art # ot afcar Hegwm
g 99 ® foqa &vq & i ¥ faw
BT wTvas £ W #1399 wne
77 & =i @1, afew fam oe7 v 3
aT qz v w9 @ ) Wg A
mmifForfima A R fm #
wgex qfrars F aeT A e
Y & 57 % efear T@ 7= AT
&1 T8 a7 & e A E 39 € e
= At §, 37 Wagew ofens &
w7y A wfzafagt 1 P
qra W faet AT wEAE 1 oH faw
AT &1 WA 9 17 54 & fran
o TET § 1 AAEat e, T A,
avit F aars far g1 i dw A A
fae wa & famr 3w w7 1 QW WA
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fear av fF @y ST w0 qEEl
& 7 fowrz &t dr A TA WA F gAY
A T I T AT :

“..1 think. we will be able fo
bring in a legislation and if Par-
liament has tmme to take up that
legislation, I think, we will be
ready to bring the Blll  in the
current session itself.”,

Erificia S RTAieE T ER LR ||
srfmrammieam 17 AE ST I 09 &
wTRt Sy wrfreadt w1 faer @
£, T @ I % wfeamt A A
arTr | wredzgwA AW gfomd
et gf & o ot 3% % facgw g
forar %1 fygfaqi st oerecforey
At faed & ax aga aFr fremaa £
o fir w9 & o famr §or T w7 far
a1 fraddz faw e w7 g
i

=t wo fore agmey :  wuTw qERET,
¥ frazs § fo dvAtaen faw oow
waT & am &1 T & Wi e A
VA bEm i TT IR R W2 X
wWrET Aww w/UA qrer A¢ & afe
afwariizfy wégd fafrer wi M
% | 6ATINY $ U &2 § Wew T 76N
(SRR ek B0 oA I ]
wTa ¥, s grm, ww e oo oW
v w7 fror and

W feg gfiedt fev g wg
ot ag7 foAi & oo gur g & wgew
f forer wat 99 ) g A KA/ Ad
aft a1 w7g A gw warer 3T aw s
& fa7 Aqre 7, dfww ¥ W e -
1T AAT Ay W g A F 9
w1 qfEd

Shri Shiva)i Rao 8. Deshmukh
(Parbhani): At the outset, 1 seek
your permission to place tkis stole-
ment only on record that it will not

720 (ADLSD-—2.
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to U.S.A.
be iy furtherance of parliameniary
etiquette if you allow your discretion
to be monopolised by those hon. Mem-
bers who want to reduce your status
to that of the president of a debating
sotiety.

ot fow amouw (whet) o wsw
wErEa, & w19 & Ay e froaw
freew a1 &Y wee fwmw Wik av " Ay
T 9 Al &1 G e oamy g Ay
A wa Y e wET v e £ fw ag
wrdwn # g, ® 3w wr A femy
a7y, FfeT I 97 §O A g e §
B THRTEI AN A A s k. I W
wd & fF a7 Wt Aty g
weai 97 Wt A €1 gt o foeaifa-
fifrfr g M Y N E) mTETT B
71 frde § f fergem &Y Tregwmr
W greAw #, 39 R ww X oo aw
& A fear | & gan f e o i
IH 9T g1 A7 ¥ A fesy ot gETd
mwéwﬁnn? fear
AT |

Shri Basumatari (Goalpara): My
hon. friend has just referred to the
Bill regarding the removal of ocew
restrictions in regard to the Scheduled
Tribes. We had a talk with the Prime
Minister on this 'matter, and the
Prime Minister had given us g hope;
at the same time, 1 was also informed
by the Deputy Minister in the Depart-
ment of Social Security that she had
pressed the Minister of Parliamentary
Aflairs in this regard, and since it Is
very important, 1 would like to hear
the kon. Minister of Parliamentary
Affairs on this matter. We are an-
xious to know what decision has been
taken on this matter, and whether thiy
Bill is going to be introduced in this
House during this session or not.

Bhrl Satya Narayan Binha: [ con-
fess 1 am at my wits’ end to say ady-
thing on this occasion, and | confmes
I am myself guilty of it because [
thought I had to come before the
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[Shri Satya Narayan Sinha]
House because two new things were
to be taken up and I had to inform
the House of the same. But hon.
Members have taken this occasion to
make so many  suggestions. The
House is going to sit up to the 1Tth,
and I do not know whether in two days
it is physically possible to take up all
these things.

Shri S. M, Banerjee: Let us sit up
to 7 pm.

Shri Satya Narayan BSinha: [ am
prepared, but the hon. Member knuws
that after 5 p.m. there is nobody nete.
Even if Shri S, M, Banerjec is there,
as | have said, gne swallow does not
make @ summer,

Shri Raghunath Singh (Vararasi):
“They will raise the question of quo-
rum always.

Shri Satya Narayan Sinha: That
apart, 1 seek your co-operation as to
what is to be done. Ag regards what
my hon. friend Shri Kamath has said
ke always brings forward this accusa-

tion ogmcomplaint that many of the
Bills afe pushed forward to the next
session, In all humility I would ask

him who is responsible for it. In spite
of the fact that we have had a long
session extending over a period of
three months and a few days, in spilc
of the fact that there has been very
little time for legislative work, in
spite of all this, 1T quite appreciate that
there are a large number of hon.
Members who have not got gppuriu-
nities to ventilate their grievanccs;
their grievances are legitimate, and
thry want more and more time. But
life itself is very short, and Parlia-
ment's life is very short, and it is not
possible to discuss everything. We are
trying our best and we are making
efforts to accommodate as much as
possible, and I am prepared to make
thosa efforts, but in spite of all our
best efforts, many things in this life
will remain unfulfilled and not achiev-

Shri Harl Vishno Kamath:
blame the hon. Minister.

I do not
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Shri Satya Narayan Sinha: So, hon,
Members ‘may please remember that
also.

12 hrs.

As regards discussion of Shri Ascka
Mehta's statement, I do not know, be-
cause the time at our disposal is very
short. Many Members have express-
ed their desire to discuss it. I cannot
dismiss it by saying that it should not
be done. But my only difficulty is
the time availability. Even if we
drop the two new items which I have
introduced today, I am afraid it will
not be possible to accommodate  it.
Still I will consult my colleague and
then let hon, Members know what is
his reaction.

w-aq AEw @ AT AT A
 aTA 9T wrafe oY § fs ww s
& fra?t w1 g 7w frar s & & wirw
& wmd w1 w AdY foan amar 27
qgd Wt & A ag frxrae g4 & fr wF
FAT & AT AEAT W qE FAOA
& widve & G s s
99 W E | HEAA W AT 9T AW
Ter wHATE gt R o ag degqw fear
AT § wwwT ¥ § v gy fawiw
TIAHE ®T ATH A 9T TET & Wi qret
Y ATF ¥ 91 7@ & v e faaty
AT § TR AR WAC I F dvad W
WARET WARET W3 EH1FT 7T w1 fl 99
€Y WY TF, OF a0 gA AT qF Y
I ® A9 9T & FEer w<F "
wifgn e w1 oot a7 @y & o
w7 fao | 59 gTHE § T A § ) W)
I A GAFET WEET AT EIHT AT
¥ ¥ Sogw A ot fear s o
fawrds & wrd § g A TR E Ay
agi 7% IR Aw £ g g o
xiw A AT AATw X ag AN w@E
Tofes aTae & ITR R0 G
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far wgt aw fawdw & avk o T &
ot 7z ey A A i #7 § wiife
T TEA AT S| Rfewr & X
ar fs ot @ wHiw o & da
g A AT AT T wgA A7
fis 37 ®r ofer A foar AT &Y g
T AT T I FAT

Shri Bhagwat Jha Asad: You have
said that the Congress Members have
got no right to say anything when-
ever the business of the next week is
brought before this House in the form
of a statement by the Minister.

Some hon, Members: No, no.

Shri Bhagwat Jha Azad: Lel me
=peak.

It is true that when the business is
brought before the House, it is on be-
half of Government. But as you
know, even if the parliamentary
practices and procedures are allowed
1o work, it is not possible, within tke
short span of time—every four or five
days—when the business is brought
before the House for the Leader to
consult all Members of the Congress
Party. On the other hand, the Oppo-
sition Groups are few in this House,
their number being smaller, they can
do it better. If you feel in such cir-
cumstances that the Business Ad-
wisory Comrmittee should be called
under your chairmanship in your
Chamber to discuss thls, rather than
it being discussed here, that proce-
dure can be adopted. We can have
our say there and then the business
will be placed before the House, That
will be all right. But if you allow
1ke Opposition Members to have their
say here on these matters, I think our
Leader will not grudge us our right
to have our say also in the matter
here.

Mr, Speaker: It is wrong to say
that I grudge anybody asking me to
give him time to speak. 1 have no
grudge against anyone.
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Shri Bhagwat Jha Axad: No, no, I
did not say that.

Mr. Speaker: Aguin, it is wrong
for the Business Advisory Committee
to deal with it. The business of the
Businesy Advisory Committee is only
to allot time for the business placed
before it by Govermment, It iz not
its business to see what business is to
be brought before the House. There-
fore, I cannot deal with it there also.

Bhri Bhagwat Jha Asxad: It can be
done in the Business Advisory Com-
mittee. Government can put the busi-
ness before the Committee. All these
things can be discusseq there,

o Wit © ¥o TH FATRC
gt |

Shri Satya Narayan Sinha: I want-
ed to inform the House that I have
consulted Mr, Mehta, and the Govern-
ment is prepared to have a discussion
on that statement which he has made.

1205 hrs

RE ALLEGED ILL-TREATMENT
METED OUT TO SHRI RAM
SEWAK YADAV BY POLICE AT
LUCKNOW.

Mo Trw wingre witfigan | FhamaTe ) :
werw wErew, & fraw 377 & oty
ot TdeE e, St aE AT Wit
sy wr wifon say wee o
fireeemt ot T & ATw gremeTt & AW
#oer TTAT WO E | AW W agw WY
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W gy ;. T fyae § @F
e &7 dfag

o TR wAT Afigar: 3w W
T TFY TH AFAN ¥ § ITIW
w1 7TFT & A& § & frewnfar
7t & uF fity BYorard F17 F wage
AT KIAZTET FA & AARA A&
Afr diolt ¥ 1932 ¥ wgrewT AT ®
g7y & faas T qr o 3R
woR & faens warar ) Fefaee
AT TR U9 1932 WX IA KT TH
7 & WY QT AT OF AL AT T
afe 3 & ot wre ama & fF s e
% a1 Wi 9w gAvk ¥ fAw e
ffar W 37 #71 e g fe A
et fedt wg 0 O i aw o I%
& froTd & w%dt 1 T aow
w1 w197 Wz fggem W gt
T &fram & faegw feaw smar
3 TR A A R AT F I
T AT faar ag s ot o fara
¥oggrgur & ot A & X I qark
aret 3w aveg ® g Ay 3m Tw
mg:-—-

“Whoever loiters or does any
similar act at or near the place
where & person carries on busi-
ness in such a way as would in-
tend that any person may there-
by be deterred from entering or
approaching or dealing at guch &
place...."

e vt ey At fedt & T8 wE
AF & 1w wwvy AT A Frely WY A
., off graaw §F WA feem @
&fpw 37 ¥ famm & oy ar o) fir fieeft
WY wft W ¥ Ok A ag safer oo
& wrver freeme fear o wwar €
250 ¥ witw wrEAr oY oYK W e

MAY 14, 1066
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ffrgam gl 81 T mwam g fr @
AAAT AR GG FT ER GAH F I
TATET ¥ greAT Srfge W 7 fad
I7 At #t ogEer § afew m ozw
I W FET § W I F A9 ATY
F@gh 9T TET TEOHL A (wwawTA)
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ot fara qregw (@iEY) ¢ W@l O
wF wfger @zeqn 1 avd sad af
LLURC I A g

To TR wAEC oifgmr: Iw &
% go Wt TAdEE gEr AW g
w8 AEEd & A qfew 3 S0 goan-
qrg ®1 ) uw mEew st qogfe & wow
F F7 gfem w1g 5-7 fae A% a9
@ TET | THASF ATEA R URE EEC
q 73 9% 7z ' AR ¥ TEAT Srgar
g & THEEE g A aw arom
W AF T 9T & T oaEfn faagw
wET 4, 97 fR a1 0% a1 w6
AT JEAT # AR 9T )

WS R . WY §EE e
w1

o W wAgT Wifgmr . X oy
o ez % aww FAT§ 1 weATH WA AT
Fr off gerewz 19 A e fkw
FN ¥ AT Y IT A wWT A OOEYT
91z 7T fif 97 ®1 SrfEaT s AT
¥ gur e oo fay W) aga
it & oy aft T fr oameeT ot
W KT AR AR, ...

it fie arergw : sy wgE,
Wy Y ween & fAn & oF wex wgAT
arar § | & wiedigdET § aWe ame
To ¥ Arq sareat gf £ 1

wew wgw . WW e ¥
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“omﬁﬂﬂm H q"fﬂ'
srgar F wroa it 2% o eefa
TRt ar fs v waw ot AT &
w1 AT g1 F7 wreaAr fAae
¥ ag wof v Wiz g e e @y AW
BTE 73 77 o7 I & A0 Ay A
faT may A1 71 sl T AATR-
afeai #t feft T oww wEE §
FraarE atafa § 39 %1 avs & qAfew
§ o Fafon ot &

wwaa wgg ;. T9 A

o TW WA Mgw
#fre | a7 gmer femEm Wi Wi
g #1 w difodm | & o wgar
fE wrf wraaTdr #r omw AT 1A TF
o a7 A% fr wwe &1 AT gEw
TAT ..

oft vowrw fag  (wTOTondY) - W
¥ gty sz w1 6 zrew frar v W
qg WY & gy oE of AT oy am
F arz o ey 9w o @ K

This is a
This is a question of

On a point of order.
State subject.
law and order.

TOH WY ;T ¥l "Ew §
TF 1 R ww e 3 Afad

o W wAIEY Wifgar : ww qiw
farz & &4 firrz & qlt e ¥R Faeer
T ATt oF AT ®) MR QU T
& foar a7 | (sgawmr)

1 oAl AT A TeT AT ?
faem &% ol Wit gwr s Tw
w7 (srar) '

at fazary ¥ g AW R W
¥ ¥ A Arq ¥ Wy wT

VAISAKHA 24, 1888 (SAKA)
L]
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by Police

st fire arovaw ¢ agt 9T = WO
F maegt & Avq piaE fear) ow

wfger weer &1 @y wre & wk
(Interruptions)

o W AT AMEET ;T AR
frev 77 faardi | (Incerruprion)

ot i syrerger : ok wrAY nfed
(Imterruprion)

WMo Tw wATEE wifjar ;W aTwr
(Interruptions) * * (Interruptions)
¥®rC a¥ T T T
W Wiy ; Wi, W

Tt T wAtge Wifgar : ¥ dvee
wd i ag aw, ... (Interruptions)

e W - griY, ardT ) 9
vy iz ¥ |

o W wAgr wifgm: W
o A we ad w T & ow ane
WE FT WH FOUE | TH KT & w1
& goAT ARy @et AEt wC 9T

& arft v @ @ fr gfvw Y
9T & f gwwer 9 SR ¥ g e
aurf gy & fay da f, @i amw
= iy a5 & o awrf A oy
w1gan 1 YW fag & x@ avee & A
wran § fe ag gere sdw ¥ Qe wdandy
w2, fag & ook @ 4

oft voprre fog : 9@z 9T% 9T,

T
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o wing : T A 6 ae
wrE wrée At Iem §) ww AT
s &3 | R s Ofad

& ¥ ot Sefterw 9% T ok o,
T8 & 797 M ot syl o g

**Expunged as ordered by the Chair.
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S &

aote forwr w¢ Vo, 3@ § AT AR 9
wgr T 97 f& W1 wTEEr frwnt
7 & o F1 oaTe ¥ ameEw #om
a2 wrafrdl ¥ dadew e mm

% AT qOR ;98 T 8 |

wwq wgww ;. Ag e groar
gem, I &ftame ¥ ot §w Far T £,
AT R

w fag 37 #1 ¥t dagew ww
qu ST F AT I A B T g
" wTAT odr | g AT ¥ A wer
aff

T A 47 & fe o dgw
T w1 TW ¥ w1 OwarT § | 19
TEATE FT 9 A1 wwaAre Ag g |
qg A1 U0E WiET F1 g4 §, A =T
TaHHET § AHEEd g )

AET AT WA qEE A TR
I fF fefame &1 (CRie) TR
WET AT § 1 w1 A wreH oAt T8
ol ¢ fr fedmT w2 f afw
TH FA 6T AW §, W A
* g 1 faeme-adft w1 A WIRHT
e g fs o w9 w1 A
%, 9 % % 1 ¥ ug fowdT A wOQ
fF 7 ¥F7 W1 AW §, A9 qF
TE FTF— WX & 7 A9, AN
% t7 W F— oo § Wi T
1 wwarT & fiv 3g I 97 WEA 1L

IRTEET AN TG T & v o
¥ ey Wy €1, 9@ & ¥ S A
T B W W g, 9% T
W QYT ¥o TR FANET W AH—
T & rw wrE aveepw Y &

-t wrrft (f(m‘-‘.)IIWMWI
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W wieg :
TEN AT ATEAT |
Shri Bhagwat Jha Azag (Bhagal-

pur): On a point of order. You can-
not disallow a point of order.

¥ o as i

st W (AgEET) ¢ e
HEWE, §H ATC ¥ g0 AL qa= |
TS FEAT ARS & | AT I H1 AT FEA
&frg

S TR AL qTAg (TAT) e
wgEa, W fadgA & 6 o A W
(Interruptions)

ooy Wi . wTEY, WA |

stwo 5o AT (TFT) : gH W
= ATe § WO A FET A Ay

W wEew . WET, W]
HIAATY q%6q &5 4 | WA A%,
=Y WTTEE BT WTATE, 7 96T WTE HIEY
AT AR AT GgT AT

O HAATT BIE 7 4T W
wrd few & & wEeA &7

Shri Bhagwat Jha Azad: 1 am not
going to quote the rule. My point
of order is that towards the end of

& ww § qg s wgen §fe
T qrET wTer w1 qg  Forrd wed
97O & U{EWE , w1 g qfenried
# T T g o1 W far &y feferdy
s frgee g1

oW Weww ;. OF W (R
T w{fed §, wATTERTRed § Wi
& wot kot e & v fowmd o T
|
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12,15 hrs,

ORISSA LEGISLATIVE ASSEMBLY
(EXTENSION OF DURATION)
Bill—Contd).

Mr, Speaker: The House will now
take up further consideration of the
following motion moved by Shri G.
S. Pathak on the 12th May, 1966,
namely:—

“That the Bill to provide for the
extension of the duration of the
present Legislative Asscmbly of
the Stale of Orissa, be laken into
consideration.”

Shri G. S. Puthak to continue his
reply to the debate {Interruption).

VAISAKHA %4, 1888 (SAKA)
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lative Assembly
etc, Bill

The reasons why thig Bill had lo be
brought have been clearly pul for-
ward in the course of this debate. The
duration of the Assembly terminates
on the 20th Auguslt. The next gene-
ral elections arc going to take place
in the month of February, 1967,

Shri Harl Vishnu Kamath:
gocs well,

Ir all

Bhri G. S. Pathak: This gap is that
of about six months. The question is
whether it will be advisuble to have
two elections, one for the Assembly
now and the other for the Parlia-
ment in the month of February, 1967.
A heavy burden upon the administra-
tive machinery will result. Incon-

Order, order. 1 have always to re-
quest that those who want to go away
may do that silently.

Shri Nath Pal (Rajapur): Why this
Napoleanic posture on the part of the
Law Minister?

The Minister of Law (Shrl G, S.
Pathak): I can do like this; what is
wrong with this?

Shri Hari Vishnu Kamath (Hoshan-
gabad): We know his capacity; he can
do so many things. But why should
he do them?

Shri Hem Barua (Gauhati): That is
a threatening pose. (Interruption).
We are afraid.

Mr. Speaker: Order, order. If one
rides in the air, what can happen?
Shri Pathak may start his speech.

Shri G, S, Pathak: Mr. Speaker,
Sir, three views were expressed in
this House. Ome is, supporting the
Bill, and those who have supported
the Bill have given very cogent rea-
sons. I will come to those reasons
immediately. The other view is that
electiong should be held before the
general elections of February, 1967.
The third view is that President’s rule
should be had, and thers should be
no election whatsoever.

ce will be caused to the elec-
torate. Duplication of expenditure
will be caused not only to the candi-
dates, not only to the parties hut also
to the Government.

Shri Surendranath Dwivedy (Ken-
drapara): What happened in 19617

Shri G. §. Pathak: If he will waitl
a little, I will mention about 1861 also.
The impression that hag been created
on one's mind after hearing the de-
bate is that some of the parties In
the Opposition also do not desire that
there should be an election, if I have
correctly heard what my hon. friend
Shri Dwivedy has said, Shri Trivedi
has said—

Shri Hari Vishnu Kamath: Chatur-

vedi. (Intérruption).
Bhri G S, Pathak: And Shri
Kamath.

Shri Harl Vishnu Kamath: | did not
speak on this

Shri G. 8. Pathak: If my impression
is correct, they accept the position
that general elections for the Assemb-
ly are not feasible. They accept the
position that it will involve unneces-
sary expenditure if we are going to
have one general election for the
Assembly and snother general elec-
tion for Parliament in 1967. There-
fore, the position is incontrovertible
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[Shri G. S. Pathak]
and the facts cannot be disputed, that
there will be inconvenience caused to
the electorate; there will be unneces-
sary expenditure involved if you have
two elections, as has been urged by
the Swatantra party. Therefore the
question of having two general elce-
tions should be dismissed from con-
sideration altogether.

Then we have the alternative which
has been put forward by my hon.
friend Shri Dwivedy, and it ig this:
we should have President's rule, and
he has asked me to consider it as his
advice. If he considers it himself
again, 1 hope he will agree that thik
is a very dangerous proposal.

Not
the

Shri Sarendranath Dwivedy:
more dangerous than extending
life of the Assembly.

Shri G. 8. Pathak: Under the Con-
stitution, certain conditions must exist
bufore you can have President’s rule.
The President must be satisfied that

it is not possible to carry on  the
government in accordance with the
Constitution; otherwise, he cannot

make a proclamation under Article
356. Also, it ig the duty of the Union
1o ensure that the Government in
every State is carried on in accord-
ance with the Constitution. If the
Union finds that the power belongs to
the Union to have the term of this
assemnbly extended and it is in ac-
eorgance with the Constitution that
the government should be carried on
which the Assembly functioning in
the State, it is the duty of the Gov-
ernment to have the Assembly con-
tinued and see that the government
in the State is carried on in accord-
ance with the Constitution. The Con-
stitution requires that there must be
a Legislature in every State. That is
the normal rule, Knowing that, if
Mr. Dwivedy's argument is to be ac-
cepted, the result would be that, the
Government should first create a
situation in which it can be said that
the government cannot be carried on
in accordance with the Constitution.
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Shri Surendranath Dwivedy: The
situation is there; there is compiete
break-down of administration.

Shri G, 8. Pathak: How can that
situation be created? First create that
situation and then say, have Presi-
dent's rule. He wants the Govern-
ment to create that situation.

Shri Hari Vishnu Kamath: We will
create it.

Shri G. S§. Pathak: Then the Gov-
ernment must see that the Corstitu-
tion is observed and the Governmoent
is carried on in accordance with it
This will be the absurd result, if I
may say so with all respect, to which
we will be driven if we contemplate
President's rule in the State. There
ig an Assembly existing. Parliament
has the power to extend the duration
of the legislature. There will be an
elected legislature functioning M:.
Dwivedy wants President’s rule so
that the elecled legislature may not
function and a situation should be
created in which article 356 should
be applied. This is something which
is amazing. if 1 may say so with all
respect.

Shri Surendranath Dwivedy: I have
also said that it will be a very good
coenvention if 6 months before  the
general clectians, the ministry resigns
on that ground, I said, instead of ex-
tending the life of the Legislature,
you can also consider whether the
ministry should not resign.

Shri G. S. Pathak: The ministry
cannot resign so long as the ministry,
which is responsible to the legislature,
enjoys its confidence.

Shrimatl Remu Chakravarity (Bar-
rackpore): Do you remember what
happened in Kerala?

Bhri G. 8, Pathak: Yes; when Presi-
dent's rule was introduced in Kerala,
it wng said that there was: death of
democracy. 1 em sure if President's
rule is introduced in Orissa, there
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will be Members who will oppose it.
1 know that also.

Shri S. Kandappan (Tiruchengode):
Sir, 1 wanl to seek one clarification.
For passing this Bill the Government
hag taken recourse to the emergency
provisiong in the Constitution. . .

Mr. Speaker: Order, order. The
hon. Minister is not yielding.

Shri G, S. Pathak: Louk 4t the
practical aspect of this question also,
apart {rom the constitutiona] aspect.
It will need some time belore the
President’'s rule can be introduced in
the State, The change-over from the
State Government to the President's
rule would need some time. Now
there are only just a few monthg left,
and if we introduce President's rule,
we will have all kinds of criticism
against the President's rule as a sub-
stitute for a rule by the government
working in an elected legislative as-
sembly, it is difficult to beat u sug-
Eestion  like this in  lack of utter
cogency and reason (Interruption).

So far as presidential rule of 1961
is concerned, it will be well to bear
in mind thal on 25th February, 1961
presidential rule was introduced in
Orissa. At that time the question was
whether legislative assembly elections
should be held. The Government
agrecd. There was no emergency.
‘There wag no question of a legisla-
tive assembly functioning. The Gov-
ernment agreed, and there were
parties concerned  which also agreed
that there should be elections and
that there should be legislative as-
sembly instead of President’s rule.
The Governmeni did accept the pro-
posal in favour of elections because
the Government rightly thought that
the presidential rule should be dis~
continued and popular government
should be introduced by means of
elections and by means of a legisla-
tive assembly. The position was the
reverse of what you find todav. The
Government wants that the legislative
. bly should there. Then
also the Governmeat wanted that a

VAISAKHA 24, 1888 (SAKA)
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legislative assembly should come in.
Therelore, that instance ul 1861 bears
no analogy whatsoever 1o the present
pusition. The  present pusilion  is
that the legislative assembly will con-
tinue. The Government s a pupular
government and for a few months
that government continues.

One thing more 1 would like the
House to remember. When you find
that there is drought, there are famine
condiliong and there is troubile, us
pointed out by some hon, Members
of this House, is it better that the
official machinery, which should be
concerned with the question of giving
relief to the people, should be enlrusi-
ed with the work of administration
of elections, should be entrusted with
the work of having polls and setting
in motion the entire electoral machi-
nery,

Shri Surendranath Dwivedy: Arc

you going to postpone the elections in
186877

Shrl G. 8. Pathak: T am also meet-
ing the other argument that there
should be elections just now, Yours
wag not the only speech in thig House
({Interruption). The people them-
selves who, according to the Opposi-
tion, are suffering on  account of
famine and drought, will be put to
this trouble twice. It is not an easy
thing to go to the polls to have elec-
tions going on. It wil be maving
trouble to the electorale Lhemselves
in this period of difficulty if you have
only one election in the month of
February 1987

Shri Harl Vishng Kamath:

novel grgument.

Shrl G, B. Pathak: The novel argu-
ment is having elections with six
months twice The novel argument
is having President's rule when you
can have g populsr Assembly.

Shri Hari Vishoe Kxmath: Very
unpopular.

Sarl G. 8. Pathak: Shri
Bunerjee—

It is a

8 W
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Shri 8. M. Banerjee (Kanpur): general election at all? Next year

Yes.

Shri G. S. Pathak: I
attention now.

Shri Harl Vishnu Kamath:
having the roll call

Shri G. 5. Pathak: He said that this
Bill has been introduced and the
Government wants that this Bill
ghould be passed because otherwise
there would be an election and in
the election the Congress Party will
lose. This is wishful thinking. In
gix months' time the position would
not be changed. All the parties in-
cluding the Congress Party have to
face each other and this could not be
a possible motive at all

Shri S. M. Banerjee: By that time
many volers will die of starvation,

Shri G. S. Pathak: Then I want
Shrimati Renu Chakravartty's atten-
tion.

Shri Hari Vishnu Kamath: You are
taking them one by one.

want his

He is

Shri G, S. Pathak: She mentioned
the elections after the gemeral war
in England.

Shri Harl Vishnu Kamath: What do
you mean by “general war"? You
mean, the world war.

Shrl G. 8. Pathak: All right, world
war. May I ask if after the world
war there was any attack on England
ar there were any forces like the
Chinese forces poised to attack on
the borders, if they had any borders
with them? How can you liken the
conditions which are prevailing in
India today with the conditions which
prevailed in England after the war?
There was an enemy who had suecum-
bed completely and there was no
danger to the territory of England at
that time.

Shrimat! Renu Chakravarity: Do
you mean to say that Ul the Thinese
are there, we shall not have any

also they wil] be there.

Shri G, §. Pathak: I am not talking
of the elections.

. S:Ill'lmutl Renu Chakravarity: What
is it then?

Shri G, 5. Pathak: ] am talking
about your likening the Indian con.
ditions today with the English con-
ditions after the war. I have already
given my reasons.

Shri Hari Vishnu Kamath: Sir, can
you appreciate al] this?

_Mr. Speaker: I do appreciate every-
thing that is said on either side.

Shri Hari Vishnu Kamath:
right then.

All

Shri G, 5. Pathak: Shri Dwivedy
put me the question, if emergency is
lifted tomorrow, what would happen.
It the emergency is lifted tomorrow
and this Bill is passed, the result
will be that the Assembly shall con-
tinue for six months after the termi-
nation of the emergency. If the
emergency is lifted within one or {wo
months, we will get to the month
of January and February 1967. That

is my answer. He expressly wanted
me to answer that,

Shrl Sorendranath Dwivedy: So,
the emergency will not be lifted for
two or three months. Is that your
suggestion?

Shri G. 8. Pathak: You consider
your President’s rule argument, whe-
ther that is posible,

Shri Hari Vishnu Kamath: His
computation is wrong. Six months
will go up to December only.

Shri G. 8 Pathak: Now 1 should
not detain the House any longer.

Shri Surendransth Dwivedy: You
have delivered yourself.

Shrl G. 8. Pathak: Yes.
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I submit that the motion for con-
sideration of the Bill should be
passed and the amendment for circu-
lation should be rejected.

Shri S. Kandappan rose—

Mr. Speaker:
opportunity.

He will have an
The question is:

“That the Bill to provide for
the extension..... .

Shri 5. M. Banerjee: The motion
for circulation should be put first,

Mr. Speaker: Iz there a circulation
motion also?

Shri Surendranath Dwivedy: He
has not argued against circulation.

Shri G. S. Pathak: This will be
argued aMer the motion for con.
sideration is carried. But then this
will be rejected here.

Mr, Speaker: No, no. The question
is:
“That the Bill be circulated for

the purpose of eleciting opinion
thereon by.the 17th May, 1086."

Shri S. M. Banerjee: Only for two
days. Even that he does not accept.

Mr. Speaker:

reason?

Does it stand to

Shri 8. M, Banerjee: I can call some
people for evidence.

Mr. Speaker: That is not circula-
tion.

Bhri . M, Banerjee: Then, I can
correct it to “the first day of the next
session”.

Mr. Speaker: Now no correction Is
needed. On the face of it looks
something that is not reasonable
Does he want me to put it? The
question is:

“That the Bill be circulated for
the purpose of ellciting opinlon
thereon by the 17th May, 1960.~

The motion was negatived.

VAISAKHA 24, 1888 (SAKA)

Lepislative
Assembly etc.
Bill

Mr. Speaker: The question is:

“That the Bill to provide for
the extension of the duration of
the present Legislative Assembly
of the State of Orissa, be taken
‘into consideration.”

The motiom was adopted.
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Clause 2— (Extension of duration of
the present Orissg Legislative
Assembly),

Mr, Speaker: Now we shal] take up
clause-by-clause consideration of the
Bill. Are there any amendments?

Shrl G. S. Pathak: Yes, Sir; there

, are two amendments of Government.

Mr. Speaker: The question is:

“That amendments 2 and 3 be
accepted by the House

Shri Surendranath Dwivedy: He
has not moved them, Sir.

Mr. SBpeaker: He stood up.
Shri G. 8. Pathak: Sir, I move:
(i) Page 1, line 10,—

for “for a period of one year"
substitute—
“up to the 1st day of March,
1967, (2).

(il) Page 2, line 2,—

for ‘“expiration of the said
period of onc yeur" substitute—

“lst day of March, 198677,
3

The need for the amendments has
arisen for the reason....

Shrl 8, M, Banerjee: That we have
followed.

Shri G. B. Pathak: Under section 15
of the Representation of the People
Act notice which has to be jssued for
a general election should be issued
not earlier than six months prior to
the election. Therefore, if one year
is the period by which the life of the
Amembly is extended, the result will
be that the notice for the general
election as well as the notice for
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election both for Parliament and the
Assembly could not be simultaneous.
That is the reason why this amend-
ment has been moved so that they
may be simultaneous, Therefore,
instend of “August”, we have "March”
in this amendment.

Shri Harli Vishnu Kamath: Mr.
Speaker, 1 have tried tp listen care-
fully to the law Minister but I could
not follow him when he said that
under the election law notice for
holding general elections has to be
given six months ahead. T am not
aware of any such provision in the
election law maybe I am ignorant of
that particular provision.

Secondly, a little earlier he made
a certain computation. As Minister of
Law, I suppose, he might not be quite
ready with his arithmetical computa-
tion.

Shri G. 8. Pathak: I have 1o forget
my law to come to your level

Shri Hari Vishnu Kamath: Law has
been superimposed on figures and
mathematics perhaps. He said that
if the emergency is lifted next month,
in June, the expiry of the six months’
period after the emergency will take
us to February. How can june take
us to February after six months? 1
think, gix months after June will be
December.

Mr_ Speaker: Shri Kamath is count-
ing from one month and the Minister
is counting from one month or so.

Bhri Harl Vishnu Kamath: If it is
“or s0", it should not be so vague; it

should be clarified.

M. Speaker: There was difference
only on the point of computation.

Shri §. Kandappan: The hon. Min-
ister is not agreeing to the proposi-
tion that there should be President's
rule there. He argued that the con-
ditions prevailing in Orissa are not
such which warrant a Proclemation
of President’s rule. But, I think, he
would do fair enough to concede....
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Mr. Speaker: That we have just
now passed.

Shri §. Kandappan: Just a minute,
Sir.

I think, he would be fair enough to
concede that even this Bill, which
has been drafted depending upon the
emergency provisions of the Con.
stitution, is not in the spirif in which
it is intended, So, I would ask the
Minister whether he does not consider
it the lesser evil of the two, that it
is better to have President’s rule
there instead of extending the life of
this Assembly.

Mr. Speaker: That answer he has
given.

Shri Harl Vishnu Kamath: But he
has not answcred the point of six
months' notice for general elections.
He is searching for it.

Shri G. 5. Pathak: Section 15 of the
Representation of People Act say:

“Provided that where a general
election is held otherwise thap on
the dissolution of the existing Le-
gislative Assembly, no such notifi-
cation shall be issued at any time
carlier than six months prior to
the date on which the duration of
that Assembly would expire under
the provisions of clause 1 of article
172"

I want the period of extension to be
lesicied. Why should there be any
objection to that? If one year is the
period to which the life is extended,
the result will be that the duration
will continue till the 20th August,
1967. Now, six months prior to that
no notice for election can be issued.
Therefore, no notiee for election ean
be issued prior to February, 1967. In
order to make the iwo elections, that
is, elections to the Assembly and the
Parliament simultaneous, notices have
to be issued in January and for that
réason this period is being curtailed
That is the purpose of the amend-
ments.
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“otherwise than on the dissolution".
What does it mean?
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Mr, Speaker: That does not make
material difference.
Shri Hari Vishnu Kamath: It does.

Mr. Speaker: The question is:

(i) Page 1. line 10,—

for “for u period of one year"”
substitute “up to the Ist day
of March, 1987". (2)

(ii) Page 2, line 2,—
for “expiration of the said pe-

riod of one year" substitute-
“1st day of March, 1987".

The motion was adopted.
Mr. Speaker: The question is:

“That clause 2, as
stand part of the Bill".

amended,

The motion was adopted.

Clause 2, as amended, was added
to the Bill,

Mr. Speaker: The question is:

“That clause 1, the Enacting For-
mula and the Title stand part of
the Bill."

The motion was adopted.

Clawse 1, the Enacting Formula and
the Title were added to the Bill,

8hri G. 8. Pathak:

“That the Bill, az amended, be
passed”.

‘Mr. BPeaker: The question is:

“That the Bill, as amended, be
passed”.

The motion was adopted.

1 move:

VAISAKHA 24 1888 (SAKA)

16842

1241 hrs,

MOTION RE: STATEMENT OF
HOME MINISTER ON REORGANI-
SATION OF THE PRESENT STATE
OF PUNJAB—conid

Mr, Speaker: The House wil'! now
take up further consideration of the
following motion moved by Shri Pra-
kash Vir Shastri on the 12th May, 1986,
namely: —

“That thir House takes note of
the statement made in the House
by the Minister of Home Affairs on
the 18th April, 1086 regarding the
reorganisation of the present State
of Punjab.”

Shri Gajraj Singh Rao may continue
his speech,

Shri Hari Vishnu Kamath (Hoshan-
gzbad): How much time remains=?

Mr. Speaker: Out of 3 hours, 1 hour
and 30 minutes have been spent and
1 hour and 30 minutes remain.

Shri Harl Vishnu Kamath: When
will the Minister reply?

Mr. Speaker:
Minister take?

The Minister of Home Affairs (Shrl
Nanda): About 15 minutes,

How long will fthe

=t nwow fex oW (TEniw)
wemw wEraa, & fre® faq a7 o w7
g1 qi s gfrarm o v arfean, fasfy
foerar wtw a1 fasem Wt aumy aferrna
7 7 fghz w1 = fem ool oo
& § 1 g7 Ea w0 afagiedT w0
% wxfer w1 @rm  fam o
W& e sga az ¢ fe owix
@ feet o ofesrei & ar fmft ot
qfe: & A grarw #framar & fans
I g1 A oRe qiae W,
e Ay oAV ¥ £ LT W ATE W
wAwEgsa R ™ A A feAr
ST aEA e o §oaff b
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Shri H, N. Mukerjee (Calcutta Cen-
tral): 1 am sorry my hon friend Shri
Prakash Vir Shastri made a speech
while introducing this motion, which
was rather unfortunate. It was a kind
of speech which makes one understand
why and how communalism among a
section of the Sikhs who seem 1o be
led at the moment by Master Tara
Singh has been sustainced for so long.
I found him rather late in the day ex-
pressing himself against the right-
fulness of the Punjabi Suba demand.
And what was distressing was that he
even reflected prejudicially on the Par-
liamentary Committee’s composition
and its work.

But 1 think that all reeriminations
should be left behind at this present
moment when Government have come
forward even though at long last to
concedg the legitimate and rightful
demand of the brave pcople of the
Punjeb for a State of their own where
their own language would really be
cherished at the State level as well as
in their personal lives.

We owe it to ourselves to recall the
great services rendered to our country
by the peaple of the Puniab, and spe-
cially the Sikhs; 1 do not hesitate to
mention them separately with special
emphasis because in the history of our
struggle for freedom, they have taken
a pre-eminent part. 1 remember how
in 1872, on the 1Tth of January. 65
Kookas were blown to pieces by British
guns ay Malerkotla; T remember the
work of the Gaddar Babas in this coun-
try as well as abroad. I recall the
story of Komagata Maru and then the
work of the Sikhs and other Punjabi
stalwarts during the Gandhi age. I
know also how with the new qualita-
tive changes which have taken place
in the politicdl sphere, when commu-
nism gnd socialism are very much on
the map, the people of the Punjab,
specially among the Sikhs, have come
forward and championed thoge ideas.
For so long. the country had withheld
from Punjab certain rights which were
legitimately theirs, and it is only fair
now that Punjab should have its own
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State, and now ihat Government have
come f{orward with thap idea, surely
we should welcome it, and we should
sec that the implementation of the
policy of Government is conducted in
a manner which would really bring
about a harmonious solution, as far as
that is possible, of all the conflicts in
this region.

In  the Parliamentary Commitiee
which functioned under your guidance.
we have tried to arrive at the greatest
common measure of agreement, and 1
rafer {o this because 1 am quite inelin-
ed to share many of my hon. friend
Shri Surendranath Dwivedy's ideas
about how this process of rcorganisa-
tion in the Punjab region should have
taken place. I think that therc were
other desirable things which perhaps
we should have done if we had the
wherewithal ai{ the present moment
o do so. Perhaps it would have been
best if we had a Hariana State with
Delhi as part of it, very probably as
its capital, and New Delhi might have
becn scooped out to become a Central-
Iy administereq area. A Hariana
Pranth to be really worth what it
should be might also desirably have
included some chunks from UP, like
Meerut and perhaps even a few arcas
from other nearby regions, but be-
cause we have functioned in the par-
liamentary committce in a manner s0
that the maximum possible agreement
would not be distorted, and because
we wanted that the greatest common
measure of agrecment should noi be
distorted. 1 did not give expression lo
any of those broad ideas which my
hon, friend has given expression lo.

Shri Tyagi: In that case, the partl-
tion of Bengal also could be taken up.

Shri H. N. Mukerjee: If ut the pre-
sent moment we can let sleeping dogs
lie, if today problems which are not
likely to crop up in a very acute form
remaln more or less, if we can carry
on without stirring something like a
haornet's nest in this part of the coun-
try. we better do so, because the pre-
dominant objective at the present mo-
ment is lo have s Punjabi-speaking
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Stale, and naturally, and necessarily
as a consequential measure, Harlana
with its separate Hindi-speaking aream
would have 1o be constituted,

13 hrs

In regard to the hilly regions like
Kangra, for instance, 1 have heard
different views about whether they
should be in Punjab or should go to
Himachal Pradesh. But T discovered
in the Committec how there was al-
must  unanimous—why almost?—
unanimous pressure of opinion from
the people who inhabit those areas
that Kangra should become part of
Himachal Prodesh. Therefore, having
discovered the feelings of the people
in that regard, I did not put in a
scparate note of dissent in order o
indicate what was my Information
carlier, that Kangra perhaps ought to
be in Punjab.

Here again is a problem which re-
quires 1o be looked into by the Com-
mission, but 1 do hope that that would
not impede and delay the work of the
Commission. 1 am insisting on the
desirability of rapidity in the comple-
tion of the work of the Commission.
There would be problems of imple-
mentation of the poliey of Govern-
ment. But let the Commission, whose
job is 1o demarcate boundaries, do its
work as quickly as ewver that s
possible,

In regard to the language gquestion
and the principle o division, the Par-
liamentary Committee has laid down
that the Committee was agreeable to
the Punjabi and the Hindi regions
already demarcated under the 1857
agreement being taken as the basis
There should be some necessary ad-
justments. My hon. friend, the Minis-
ter, has referreq to the census of 108}
as the basis, and he has also, happily.
referred to other considerations would
be taken into account by the Commis-
sion. He has not asked the Commis-
sion to rely entirely and exclusively
on the 1#8] census. But what [ find
in the House is that onc side
ides §s put forward that the 19481
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census should be disregarded alto- English. It is a shameful thing. It is

gether—that is the point of view of
severanl members, particularly the Sikh
members who have spoken in the
House. There is another view that the
1961 census alone should be the
criterion—that is a point of view of
several members including my hon.
friend. Shri Siddhanti. However, my
feeling is that it is better, since in
1957 we did have a division into
Punjabi and Hindi regions, to take that
as the major criterion. I am not
suggesting that the 1961 census should
be disregarded altogether. After all,
it is an official job done by specialists
and it should not be disregarded, but
at the same time, it is absolutely clear
that in the 1981 census there was a Jot
of hocus-pocus, there was a lot of
statements made by people who were
motivated perhaps because of a certain
kind of propaganda, statements which
were pot true, statements in regard to
their language not being Punjabi but
of being Hindi, I have been astonish-
ed to hear some Members trying to
argue in this vein; it was Shri Puri
over there who argued the other day
that one has & fundamental right to
declare one's choice as to which one
is one's mother language. I do mnot
know. I have not got a fundamental
right to speak an untruth. That can-
not be a fundamental right. What is
my mother tongue is an ascertainablel
thing. The language | learnt at my
mothier's knee is my mother language,
no other. If Punjabi is my mother
language, if that is the language I
learnt at my mother's knee, that is my
mother language. and I have no busi-
ness, 1 have no right, fundamental or
non-fundamental, to choose some other
language and call that my mother
language. I may adopt Hindi or any
other language for that matter, but I
have no business to eall that my
mother language. There is a very well
known sacholar in our country, Kaka
Kalelkar, whp writes in Hindi and
gets prizes because he writes books
in Hindi. But surely his mother
language is not Hindi, There are
people here who speak broken English.
but their mother language is  not

a matter of shame that so many of our
people, on account of political reasons,
chose to give as their mother language
& language which is not their mother
language, This thing has happened,
particularly in relation to the 1961
census.

That is why I say that we should
not depend too largely on the 1361
census. I do not say disregard it
altogether, as some of my friends do.
It is there, it is on the map, you can-
not entirely ignore it; at the same
time, take the 1857 demarcation
between the Punjabi and Hindi regions
as the demarcation which ought to be
taken as the standard and make
whatever are
called for.

4,

y adj

Some members have spoken about
the desirability of a common High
Court, & Joint Board for electricity
and irrigation or & Public Service
Commission which might be joint. If
there could be a consensus in regard
to these matters, if we could economise
on these matters, well and good. Let
us try and create a harmonious at-
mosphere, and that is what is needed
most of all. That is why 1 am plead-
ing for friendly understanding and a
cordial atmosphere.

13.06 hrs,
[Mr. DmpuTv-SreakEr in the Chair]

We are all Indian nationals and there
shoulg not be too much of a worry
over some people having to live in
a region where the major section of
the people speak a language which is
not that of that minor section. That
kind of thing will happen all the time.
Let us have a demarcation done on the
basis indicated by the Parliamentary
Committee, Take th~ 1957 division of
the Punjabi and Hindi regions as the
criterion.

Therefore, 1 am expecting that as
‘soon as ever it 1s possible we shafl
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have carved a Punjabi-speaking State
and a Hariana State and we would
have a Himachal Pradesh augmented
to a certain extent by the inclusion of
certain hill regions which are not in
the Punjab. I do wish that the Com-
mission proceeds with its work ex-
peditiously so that whatever necessary
statutory or constitutional changes are
called may be pushed through and the
country can writle on a clean slate,
cleanly and happily in a new atmos-
phere which at least the Minister's
statement has helped tc bring about.

ot w0 e l!ll'[ﬁ'l' (wwaaT)
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e A Tl IRy 7w few §
5% 9 WA IFAGEL ) "TAE TN
ug Wt 71 f& ag 7 Fomiangaom e
RE N a@ F T amd
# I awfeay & fag w2 § f
sfra g agw wae & g

VAISAKHA 24, 1888 (SAKA)

of Punjab (M) 16854

¥ | JETETATE XV, AT 92N, wrATAT
TR W (OO W I
Trft & 1 & aoet awfeey A fEr o
Tt Y famr o wgen g owwite &
I T ofer wamreATe ot Y afer
"R AT TR g & ww afen
I T HTHC AT | IAAT qAT A A
fF e fegenfat #§ fpgenfres
Ui IEk §w gEd A e |
Vg aw T T @ s e e
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it fao e
AT qaT wwfear #1 fag # awg 7
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W & g9 & &, 9 4% w0, 39 w0
|4 WY WHAT §O | AT O A9 R
gt s ot swret wrf g3 ¥ fr gan
o1 g, § af a9 IaE! aB7 WA &
it &, wife 1961 ¥ W ¥ Ay
BT greT &, WiT Wy ot wga § 6
wg S BT g 9
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gEVAI e A wgd § fe
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7= § fr fow o fig faw s @ ®
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Tt 7€ wEAr A1 1 gy, P Twd
AT EY, IAAT TWT AT |

wfar & aF waw & g fafret
HTET § qTwATen & fiv 1961 ¥ AW
ot FEy e gmod wamy §, F agw
wifadaTrs & w1t & aawan § 6
LU (= A i o
Al & 5 A W @ ot e
FAX 9T 9gEW 5w gfew A
R ), wefea % @ g, fored f
T WIEAAT AT 6T A |

Mr. Deputy-Speaker: Mr. Dwivedy.
Hon. Members will please take ten
minutes each.

Shri Hem Raj (Kangra): The
people from this side should get a
chance also. Kangra people should
get some chance,

wHT O W, A ot AT R, O
ST 9T AFTGT AT, AL A €7 @
ST

Bhri Surendranath Dwivedy (Ken-
drapara): How I wish that the House
had got an opportunity to discuss this
much earlier because as it is the com-
mission which has been set up to
demarcate the boundaries for these
three states will complete its delibera-
tions by the end of May and I do not
think it will profit in any way by
the discussion in this House or the
terms of reference would be changed
by the government at this stage. It
is too late in the day to argue that the
linguistic division of states should not
have taken place. Those friends who
want to raise this controversy should
remember that having agreed to the
linguistic distributions of states as a
national policy, it was wrong on the
part of the Government to deny that
very right to Punjab and at long last
after a great deal of delay they have
agreed to this and if there has becn
any communal movement or element
introduced in the movement, it Is
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1Shri Surendramath Dwivedy |
because of government’s delay in
dealing with this problem properly
and gracefully, 1 do not want to go
into detail and in my note of dissent
lo the Parliamentary Committee’'s Re-

port 1 have said enough of what
<hould be done.

Dr. M. 8. Aney (Nugpur): HRepeat
that.

Shri Surendranath Dwivedy: 1 do
not think T have time. But 1 will
point ouy some of them here. 1 was
surprised that after the appointment
of the Parliamentary Committee the
Govetnment and the congress party
deliberately workegd to undermine this
very commitiee which was entrusted
with the task of coming to s decision
repurding this very serious problem.
I was u hody which represented all
seetions and interests and it was a
competent body. When the SRC was
deliberating  the congress working
committee did not appoint a sub-com-
mittev to  say, how the provinces
should be demarcated. But here when
vur Committee was in the midst of its
deliberations suddenly they appointed
@ sub-committee and the sub-ecom-
mittee said something which was
ambiguous and vague and the Prime
Minister suid that whatever was the
decision of the congress working com-
mitie will be binding on the Govern-
ment, Az o result of this, becausc
ihere was no clarity in the resolution
that was gdopted and released to the
press, all these unforiunate incidents
happened in Punjab and other places.

Huving done that, they had ulti-
mately accepted the recommendations
of the Parlaimentary Committee. But
the Parliamentary Committee, at th:
same time, had o limited jurlsdiction.
They had stated that the Parliamen-
lary Committee will discusg only
ahout the carving of this territories
in the State of Punjab. The Parlia-
mentary Committee has made its
re;ommendation. The Parliamentary

Committee has stated that some
pahari-speaking aresg of Punjab
should be attached and integrated

with Himachal Pradesh. That is an-
other territory; that iy not within the
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State of Punjab. That has been accep-
ted. This is good so far it goes, But I
want to ask the Home Minister, when
we gre dealing with this problem, do
you want really in this country therc
will be a finality on these matters,
0.y du you still keep the room open
for further agitationg in this matter
of linguistic distribution of provinces
und demarcation of boundaries. If a
proper thought had been given to
this, then probably he would have
come forwa:d with different propo-
sals,

You will find in lhe statement that
the terms of reference to the Com-
mission that is going to examine this
question include the following:

“The Commission shall apply
the linguistic principle with due
regard 1o the census figures of
1881 and other velevant consi-
derations.”

I do not want to go into the con-
troversy  whether the 1861 census
was proper or not, and whether thal
should be accepted or not. 1 do not
think that is the proper thing to do
at this moment, but what wag the
necessity  to introduce all these con-
troversies? The Parliamentary Com-
mittee itself suggested thay the
present regional boundaries—the Pun-
jabi region and the Hindi region—
may be taken as the basis, and that
an ecxpert Commission be appointed
to adjust the arca and work it out
taking into considration administra-
tive and other reasons that may be
relevant. And that position was ac-
ceptable to all sectiong of opimion.
and if at all the demarcation js to
take place, thig should be on that
basis. If he had not introduced this
new element, probably much of thi-
controversy would not have arisen.
Bu: he has not done that.

Secondly, 1 want him to conside:
it very seriously. What he has done
is, he has asked the Boundary Com-
mission to “ensure that the adjust-
ments that they may recommend do
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not involve breaking up of exisiting
tehsils.” 1 do not think this is g very
sound principle.  Because, ag you
know, and he is confronted with that
question—the Prime Minister of
India has promised that within «
year or so they will come 1o a deci-
sion about it—that in this country,
in spite of linguistic division of the
States, we have quarrely between
different States for boundaries: Maha-
raghtra-Mysore, Maharashtra-
Gujarat, gnd there ure several States
in which this controversy is going
on, and probably in  Maharashtra it
has already taken the shape of an
agitation. Why is all this happening
even afte: the division of States into
linguistic ureas? Because there are
certain linguistic groups in the bor-
der areus which probobly feel that
their people should have been in the
other State from where they have
been excluded. In all these cases
Government should accept the Patas-
kar Formula which suggested that
the village shguld be the unit for
demarcating the boundaries of each
State so that the different linguistic
groups in the different areas could go
to  their respective places. This
should have been gecepted here. And
this js a sound principle by which all
this controversy, wherever they may
be raised now, could be avoided.
They should accept that. But the
Governmenl has not done that I
think the Minister should seriously
consider whether this policy should
not be adopted.

Then, il has been clearly stated in
the statement that this new State
should come into being by the Ist
Octobe:. All that we demanded is,
and there wag g popular demand also,
that before the generg] elections these
new States should come into being.
It is all right so far as that goes, bu*,
at the same time, I want to join issuc
with him in regard to the other mat-
ter 1n which he has stated that so
far a8 Hariang is concerned,— in the
end of hig statement he has stated—
Hariang will conaist of the greas that
remain after having o Punjabl Suba
is made and after the Hil] areas go to
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Himachal Pradesh. The Commitlec
nas suggested that the Governmeni
should consider whether other areas
should be attached to Hariana in orde:
lo make it g viable and financially
styong province. There were sugges-
lions made in the Cominittee—as has
been guggested by other hon. friends
in thic House—that in order to mak:
the Hariena province u viable State,
areas such ag Delhi, excluding New
Delhi, and other contiguous areas in
Uttar Pradesh and Rajasthan ghouli!
be attached to it

Shri Tyagl: Also Orissa.

Shri Surendranath Dwivedy: Do
noy be afraig of breaking up of
Uttar Pradesh. 1 think if he resist.
it now, he will face & ygreat ggitation
in this country. There are two other
aspects which I want to urge upon
the Home Minister. They are bring-
ing forward_a Bill in order to enable
the hill areas to be atiached 1o Hima-
chal Pradesh. They are seeking to
amend the Coastitution. As I have
stated earlier, this is good. There Is
an insistent demand, and rightly so.
that Hariana should consist of all the
rest of the contiguous areas—You
may call it Vishal Hariang or Vishal
Delhi or by any other name, you lik«
and that Delhi and Himachal Pradesh
and Uttar Pradesh gnd Rajasthan anJ
Hariana should constitute one State.
He has not considered that at all. He
could have brought a Bil]l for this
purpose. But he has slated that we
are nol touching Delhi and Delhi shall
remain as the metropolitan capital
and we are not going to touch that
question or discuss that gquestion a!
all.

I want to lell you that afier thi
linguistic division s over, there ..
another problem facing this federal
unit of India: the problem of th:
bigger States and the smaller States.
Shri Tygri may be very much con-
cerned about it, if anybody says that
some portion of Uttar Pradesh
should be attached to this or that
State, but the fact remains that in
the BRC Report itself this problem
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[Shri Surendranath Dwivedy]

was raised and jn g note of dissen’,
Mr. Panikkar has suggested that in a
federal Government, if there are big-
ger States and smaller States, it will
be g politically jmbalanced situation.
What happens? Even in this Parlia-
ment, if Uttar Pradesh, Maharashtra. ..

Dr. M. 8. Aney: And CP.

Shri Surendranath Dwivedy:....and
Madhaya Pradesh; if all these com-
bine, the smaller States would have
no say at all

Shri Tyagl: 1 agree; let it be so,

Shri Surendranath Dwivedy: If
you agree, Uttar Pradesh has to be
divided.

Shri Tyagl: Why?

Shri Burendranath Dwivedy: If
Uttar Pradesh hag to remain as a se-
parate entity intact gg it is, and yet
if one says that all the Stateg should
be of equal size, then the two things
cannot go together (Interruption).
There must be equitable division.

Mr. Deputy-Speaker: We are not
corcerned with that now,

Shri Surendranath Dwivedy: We
are very much concerned about it.
This is very relevant because, when
they gre going to carve out s Hariana
State, what 1 am urging is....

Shri Tyagl: On what basis do you
proposes to divide Uttar Pradesh?
Is it on a linguistic basis? The whole
of Uttar Pradesh ig Hindi-speaking.

Shrl Surendranath Dwivedy: 1If
language is to be the only basis, then,
Uttar Pradesh should not remain as
it ls. Madhya Pradesh, Bihar, Raj-
asthan—all these should be added to
it gnd an empire should be created
for Shri Tyagi. (Interruption)

1 do not want to go into any cont-
reversy in this matter. But when
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= are dealing with this matter, and
w/hen we are going to constitute new
States, the Government  should
have given serious thought to these
problems, and at the same time, fina
a suitable solution for them. It is
good that Punjab is being made into a
new State. We all welcome it. At
the same time I request that all ele-
ments who are fighting among them-
selves for different languages, 1this
and that, should realise this. 1 had
made g special request, and I am glad
that Sant Fateh Singh had come out
wilh a statement saying that in the
Punjab province there is no question
of any particular community domina-
ting. Even he does not want g party
government; he wants a government
representing all sectiong of the
population in Punjab.

The controversy of Hindj or Gur-
mukhi hag to be tackled. I think this
would be probably solved if this Gov-
ernment decideg once for all what
would be the official language of this
country. I want g clarification in this
regard. If Hindi is the dominant
official language of the country; what
is going to be its position in different
States? Ig it going to have an equal
statug glong with the provincial lan-
guage or not? If that is going to
have equal status, then all this con-
troversy would not grise gt all, be-
cause in the Punjabi State even
those who are using Hindi in Dev-
nagari script can continue to use it
for all purposes and they will have
the same right as people using Pun-
jabi in Gurmukhi gcript. So, we have
to decide what would be the rights
of the Hindi-speaking people who are
there ip sizeable numbers jn non-
Hindi-speaking States and how thelr
rights would be protected. If Hindi is
the officia] language, there would be
no conflict.

I hope and trust that the new
States would bring about harmony in
this country and all these controver-
sies would be over for all time to
come.
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st guOW . ITeOH wgEd, S
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s & g, qRleT & fe tm dm Ay
STE 1 A gD T Y off T I
Wt i feorft wd gu Iix w71 e
ag frover afY @t | 39 ANA F Wl
qrfedt & wredt ¥, faay o Sifafoes
gt ff 39 a0 & wrEHT ¥ oo g
F wqar 9@ ¥ 9 TRET | g A
afer & a1 7z w7 @ § f& gfamn
el 7 g8 aXF I ATAT T T |
Iq WHE & ATRA WL gArT AL WA
iy atr gefas s ai
Al qAF FAIL TFT AT T gEAA 9T,
gt 9% 9gr¢ ATA H F €% dar Wy
aft ar faa gy & T T

7% 4% § fir agr s et Y gfarn

s ¥ gt Y, dfww & wrA § e

| oag W A 22w gAY, Wik Ay daw

& W gfeamr wrex &1, 1w g9 A o

¢ wfrdeY | waa ¥ o8 & fE e e

| T AT AT A AW AR ) IAE

\ame areX & fad QF aow & A
e < o o o dare

g% ATrAra wwen : ferd arw By
ot gwaa : are o § ag o A A

F‘n'?r i

| ot go fao wavfET : gw wrw A
TN |

\ sit g : uty wqy arey el )
& wf ®T @ a1 s gora € o /e
<t ag & 1Y e Aff ofn & o
fag ot ¥1 qaré v g e g wTw-
ofren &, feslged & 39 o=
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FT WIGTATT W=7 T HqTHET EAWT &
fortr g fra 1 o a0 & gt e
#* ford gfamam aral ®) T gt wgi
TETY aTAl Ay ot ghit

=t gl fag ot Fm & O wT
ot & ®g @ ¥ fF oy andr qomn
A & 1w Wil W 1931 WY
s ¥t Wk § 1 & gwd g
¥ wwVATY #Y qrr wEAr e §
a1 ot wwwwrdr g€ & 1881 & AWy
1901 TF 7 7% § fgarwe wiw Wi
wrar ¥ fag v mar 3 fs a3 ow
fewmaas o & foeir & 1 aed faedie
foareer @1, awft @, g €, frwen
foamad o, smer fomr # wer .,
ag A qErdy o femamar m §
g sy Wz § 1881, 1891 WX
1901 # sgmvaTd ¥ | ¥ FEE AY
A A FH O AT w1 wiferw
s wam & 1911 & g Somft wmft
a feam &fer 1931 ¥ oY AfwwpmTér
gt % atwt ot Ay & 1 A A
94 . 5 afaws qgrht wrdt A § 1 T
o IN AW AW wieT & Ty
aT% o qx foram g fin :

“The main cause of the variation
is, as already remarked in para
182, above, the return of Punjabi
in place of pahari in 1921, The
obvious explenation is at this
censuy in many cases paharl has
been correctly returned 55 the
language instead of Punjabi”

wfe gart wreedt for oF ff ¥ 00w
fert TEA OF waw w1 frar Wi faw
®1 Far wigy aan fear | A o et
am # o7 fom A awd | IHR A
forer e qufcwa g1 TAT IW AWT AT
AT AT a o fe gl W
et ot O ogrd AT dEeT W1
v ¥ firereh aef £
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Q% WA qT.T T

o gEOw . gW OETEr &y §
Iy frwrz Ziw T 41 ) 91T A9 1868
7 TFT WIH AT T A T F FTE
faferer & a7 21w ot fogt § st
# 1 ¥ e AT T ol fae
wYaz & Wi AT wrar agre fee g€
£ 1 W1 WTaT ZW AEy § oFE AN A
frft g &, me AT A ¥

THE A2 TRT 97 AT GOGAT AT
Farw wmer  fefgee Wi fmen
fafew @7 art & &t et ofifen
ford 7% | 3% @17 A 1957 ¥ TAAw
FIHAT T | f6T 1960 # TAE AfwA-
Afra s 7 oF wfefre A
oz qr fear o F%1 fas ag game fio
g =ffen §rm 1 wfe Jwme dax
fae g1 oré ot vafwd guy 9 fovz 2
AT W91 S | AR & ow o s
wgat g % agr & o ww & I
wY oY GATET ®T AF 97 | FATHA AR
3z & 5 fam i =1 @1 fodam A
af &, fow < ®1  fedaw & gt
wewi & TAT IFNY Wiq fravem v
aEw K1 1947 A AWT 1967 A &
AN myarfraw o § W A ko
¥y qary & oxdwa fagrdiz W fear
fr ox gi ¥y fomt 7 & Fomit aoe) 3
ut o= qiaw fgt fraar ¢ Wi
T freft ® Ak dfeT dom
TRz Ay fere 2 ¥ Ay dume A
28 e oW ffew  Sfverdd
& ¥ ) wfem ¥ 1 100 T faar-
feai & woet o A felt F oo
feir & 1 &t & wot ®v=T wgan wn fiw ot
EEMHAEEWT ] | FETTT ATE W A
= ey fedroe § wg femmem & ame
o% § o gETd 4 Wy g, g W
g gEA &, GETTT W OF gET ¥ wEw

MAY 14,1066

of Punjab (M.) 16872
ars dfen § aTo W AT fiew &
forerar wwar & 1 & snfoedt e o W
qIfRATHEY WA & dewr T wg geer
a1 o & ot g fafreer sy w
zaroeNTE ¥ A § A IR
uvS ATg & woAT au fear k) 18
wiw w1 TR R fear & e fgelr
ofar fae fafafes ofsfrdt fem-
¥ foreeft aoat § Ay 9% W @
o & v owei & ATe IEET wmmE
00 § W 7y wwwAr f fe owe i
¥ ag wgr & e oy et gt b @
T T, & p fe qeRr g #
o & qar ot WY g d4v f f
IR gAwr & fao qamw ¥ 9 grEw
rsmwrgm wcfear

ft wmiw foy fegowt : T
IR WEITT, 18 WAN &) X ATAAG
oft FeaT o F et AT g w1 awm
fomr dfx ®t s e frasmn
% fae & 3t aurk ¥r g o Afea
g1 aurk @ g wafs gadr gfamn
AN T wfge RO AN F faw
q o w6 T g wmd g
o ey

wx gy @ faug & & qg ey
angen § 5 aror oY qat F arar g o
oo ¥ T OKT5, I8 ayAsy & wE O
I A @ A R o o &
wr¥ iy & 370 fedt o T v Wt
WTWET TE ATT | AK GSBT IHIA @A
TEm ITAT R )

& ox a@ i A1 ard oo
§ wafrr 9T wrafes §, gafag 36
T & far g e  fie

“Clay seals of the Yaudheyas
have been found jn the Ludhiana
District, while their coing have
been discovered from Sahsranpur
to Multan. Yaudheya Coins have



-
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been recently found glso in the
Dehra Dun District. Some inter-
esting coln-mouldg of the tribe
have come from Rohtak. The
heart of the Yaudheya territory
may have been the Eastern
Punjab, but th&y dominated also
over the gdjoining tracts of the
U.P, and Rajputana.”

Y el : aE A AT fraTaa o

o wniw fay fegeeft - qoeft oY
oY wa & g

“Rohtak wags the ancient ‘Rohi-
taka’' and it must have been ome
of the mint-places of the Yaudhe-
yas in the province of Bahudhan-
yaka, which one of the two pro-
vince into which the States of
Rohitaka was divided, the other
being Maru. Maru means desert..
it was the desert of Bagar, that il
is portion of Haryana west of
Rohtak-Sirsa line and adjourning
the Bikane: territory.”

o A1 g wr aar fae 9w ? A1 g A
o § v Arg & ag wgen g
fie w7y 1961 ¥ A Fqwrer FT FaTAE
IAE FTT W TG W Wi ) ¥ Ly
¥ wret o, & w1 T W w7
& 3a@ frdww wom wom § fe oA
w faerr 7 Hifan wife ye o &
AT AT oY A Wi ot Arw f R
TR IARI A T & AW W 3 Wl
WAEA * JwTA AEF 9 | T gy w7
I oF AeAT 61 WY e R oAY A
Y g w1 yaTeTwr § fr aen are
et A7y w1 frar wvr aff a1 1 m
AT & 12030045 feeg § 1 Afex
ferft ¥rert air | ®OT 17 AT 98
g 855 &) wuia 16 e 31 RO
190 fegwl ¥ qamit gwf W
framdY 1 vafie: figet 77 ax arm
of @1 Awar e TAlT Amwafaw

qTUTT ¥ FOT oAt wEe g A
foramdY | WY arr 21 rAw | Ogaw A
AT wrf WO a1 Waw AFY 91 | TR
fefrzwz & faa k 6439 &f6a qanat f1=3
A pasoz & o frar o & faw b
8362 WY GATHT §1AF AR ¥ 19250
g g & M B 7 feg ot AT whe
a4 7 At fpqut 7 fagir T fe
¥t I qamt b, TEAE A W R &
W, ey & @ & WY T qam
Frramd | s o wApa Wt e
& #t3 w1 ) qITH & faaraT A E
KT A ¥ qF 0 | gu AT GAH ATH
" w W T &1 & 1 guv w, A
A § @ A gary | gF ) s
wwH wHlrZH gt ¢ wrAera ot Aear o e
%o oam & IO ag A Eo
fe& ag ot X &1 iy # gx Aa® W
¥ fam qga A& of ar v I D
unt g fg=ft & a7 a7 grar ¢ A fe
¥ AW q7 Ay o §@ W g W
T WY S gy FooxE @ oA
1957 %1 7T & "TAHIY 7227 A7 T W
freran §, ot g# oar & an & frar
fiear & 1

T J961 &1 AT FAMOAT § FAR
wifwewr, woy Ol 74T ¥ 397 T
wer k| Gamfy Wt W T aerET
wrer ot far® wiefY ot & Ay ey mfa
§ wrift mrn, ax @ SR fe wfaee
xuTeT R, wTY AT § Ol FAT FET
£ 1 7 T ow meworgEry At R
wrf et faglt & wra T faee srar o,
fazew xw o 1 wrft woaTT Ay W
% QU FwfasET ® w0 A 39 Al
v quvar pfm &y fei fame
fe favq afr wifxaer w1 sopn 22
m Afer ag Bl fom R o A
o1 KAWT B wAr wvar F o oA g
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[ o fag femmift] Sl ni
o fg w0 T R TeF § ag 3¢ aurg I fw

w Wiy off & | A% wgr v § F
g AT Wy § A oo & e 7
o& T FAT, @) /Y S 1w w1 faw frmr
e gt IEd oF faw oy I
T AT T A G 9T, IE%
F R Ry @ ) wra & W
ot o faoreft fadgear g™ &
Fory favar ar w3 s ag o Y
@ gfog g Ao grary F aei
wife | &Y & it s oft ¥ sy
fr famelt W 9 A 39T Fer
it @1 W IEE IR qured o g,
W R Wt g faed g gw
i fofr o 37 wnEl 1 ogw I
fadr | ag =Twrng A gETd eI
gunfagt ¥ & woer TaEr gfegrer
A1 et o1 9 I 9T ATEET W
o 43 7 ¥ W d 1 A g
7gt r§ wET gl § ) el S
Y TAuT BW wifge et a
R

=Y 3AT ¢t Ay ¥ o = Wt
? wifs ¥ o=z wEo aiw § o
AT arse § @ a@ F g A
famam wfgg o

or o ¥ e e g e
w wrf o W f off wfig W
el ® oF AT g 4 AT W
¥ g w1y Ay IEwY Ay grir o wnf
T R ¥ar o ) whw A W
FréwrE oF Ay &, 7 Afady oF Ty
§ o T T oS R f g
T faegw o g, St e e A
warn grar &, & At wfge ) Wi
waT griwE A § I W e ¥
¥ T AT & 7 AAE) w7 grEwE gRTT
e 1 o AWt o7 @Y T e
TFF A, AT o qvgw w7 gavd foret

T W1y & 77371 o Y g e fr gy
T ATAT FT HY GTAT ATASAT HEHI
% q, faet W ¥ faar o 71 ¥ e
Wy W g AL . (vwET)

ot et : IWAT aTT T FON

=t iy fag fogred : agoa &
ot A GAT AT F, 7@ T gL ATY
#1 =ifgu 1 99 faa gmo qu gfama
AW .. (W A) .. AT FAT
# il oY Ay Fr 7 EF AEY W
¥ a5 W § s ag Ty 1 wwd T
ng g, T ¥ v & fau faEar
wfuw & wius #1 9%ar § & w9 A7
Trraf F AN 9T gEI W T $
FATAYT 7 AY Tgry Fraardt g w47
e Tz &1 Toar Ay gt wway § fd wre
f faslt o\ faemm wor go 1 it
TweaW & ¥ q@emrdn ¢, A3 64
ferat < oF fawr= g T AT
TEATEAT 74T F fF Ay A g@an www
ferarrd wr Famrrar gam a=nd

W A A wree § IEEr § 9
g7

JITCUW WEIT : AGY, IAE TEQ
S
14 hra

@ wiwT W dow ()
IR FEIT, TE A GEAIE HT T
e arar gt &AW FT FeqL 9T qTATO
N A o < @ W ag IW e A
7 & wafs 2w A AT o arfeer
o A dwr g § ) O A § gl
HCHETT ¥ AT F a0 & wrex fy o
® 71z fem 0% ¥ g f5Y A,
gfamm & iz ffs a0F & s el
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a1, Zfamer &7 wowT 3T N T 6@
AT IER a8 T A T e
TR F7Y F Az oF dow T KT IEE
o a7 faar fe qorat gar a=mr
T Fifgw 1w AgE ot @ o o
w1 gEET AW grq g o iy oag
18 AT ¥ 99 gaT ¥4 AR &0 7
e oy wwre w AR @7 gfew
A T sAErg 47 fomd fEosTOm
|Tor GoTEY qAT AT w7 @ fwar o
wi

FET A WARW KT CH GATHT qA
&t Wi & At F sy § 4z fagrw W
¥ % fasg & 1 w=ET Fwar
wd frg o fral & g Y s
qyefY 3 fir: o & Fay wifgee Faa 2
s o oY fgeget e forral & g
WA Al HAT, A I AW w1 Wz
aE w9 A @ A A
wg femg w7 e ST & ama Ao
T STHFTT FIAT AEA & | Y T A
ST QI Y ¥ A @A " |
wAEY T A & e favz ¢ fFoaw
Y9I AT WTATEY ST 9 T 6T
i & 19 oF T dE A A 0
THT * I 77 avg uF T e AR
w1 fanieft § 1| Towws w1iE oaF W
v AT B FIIAT ATEAT 8 |

& g # frige Foar argan g v
ST AT & WIHTT 9T 7197 &7 §2qT0
g7 & &1 gt ugt & gerw A, A
o7 [V, AT AW 9T WG aEEET
ATAT & | e wrET & g 97 frar g
ot Towara, "ew x3w wifT s wre
T WY 979, qrF TEE # fewe o
% 2 a1 af e ag 30 3 wfow
&R o1’ ZEe ¥ 4= wrw fs o 3w

fow forw Bt wgm ot et
AT | ATEIT A XF AW W W
#Yiz aaw far & e fadr wigr 91
AR 2! AR W A
B ¥ gEr ¥ A O o ATAviEE
TEAT q WWVAT W1 A% AR SO
oifgr  4fs owEw dwr o gF #
farwrrer e & Wi Iwwt fawfsn oY
A A wafaw Gt fE
A WTAT & WTHTT 9T (H AW KT deww]
w0 ¥ fau wiwe dor &Y ga W
F! aw & wrf Anrcew Y fear waife
B9 ¥9 Wrert wraT 9v 3w & fawmomr
Ffgmifrmaff m i wgw
Ia g & §1 feg § oY sw ot
¥ eor a1 T 59 K5 7 W g 6w
fagiar &1 a9 ¥ gy At dariaw 3
w1 % qRE A HfeT gw o) oy A
¥ gamy W frezm 4o e
AEA EY AE £ | gUT WAE ¥ qORIT
*1 ara faep s ) 7 & wife a
A & foo afgee fag gnfr

wa FORTT ¥ Aify A fe oy
A gk & art 7 I e Oy
o1 7o fs AmE qTE 7Y WAAT X am
wftere w7 foar & e qomdt gar g
arfgy 1 Afww & qg Ny 7% wT 0
=g § i ag fardh woerel 7o 7 forg
a1, G ®Y AW 7 =rere
fear ar 1+ & ) AT & fAw
AT g § fe arrat § o
w0 gt s wTefagi & g A W
¥ e fem @ oR AT GATA
foqr ¢ fe gw 9ot g7 & faege
G % oAt § 1 g 7 @ e gerd e
w17 A $8 firy 4 A%z 2nfr ameii |
T forar o7 IA% g1 i g7 wgea faw
o wz & fea o garrer wv fgar Al
waard ¥ frere fean 1 oy wd oA
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[t wisT i 771

Nt fraEr imag s
nrg  famare feqr oYr oyar foan
YRR ST g3 FTAT & AY WA
@Y ¥, IOF G fad sy £ o
TE QAT UG FATT A4 ¥ qoere
A ng g v § e afee wg asr e
ar gf.wnr 2o agat aF 4% ot g
AR ¥ (T & § W oY 4w dw &% fa
ofga®r w1 7 £ 1 a7 A7 gAry Fw
¥ et av qffmm W Sty o
#37 A ¥, mwawz frawe & A
¥ agw ¥ A @t fe qver € 3
SATET AT FATH WY £AAT WA Fq7 oY 7
™ OATE 1 IWA OAT mAT qAA
W oumen w0 fgm oW e
& frw nF g WA A1 | 0w Avw AT
A WWE * T 9T TMFEEATAT HATO
AAT 71 TEY # T A ATE 1A AN
& gart wrwr fgwi Wi foeei
Arq 7T oW TR | WEW AW A1
A ®77 F fam e @ 81 FAA
T @ & 1 7 fakaw g fr far wE
U% TEA AT R TE § | 9 TATT Kl
fafg o & &% @ oz g A
Ffwa qu- wet o7 T T v 09w
faege At wrAr wqifE ofr $7 7 gy
& fomaa & famg wadt ava =mars
ot w1 f& wyr qUCAT gAT %3 AW
71 2o fow few o1 @) 388 w5
¥ ¥ AT % qF T7 GNH 7 OF JqH
T¥aT HiT Ty g § oY #71 wrRaTa 2
fir ferg w7 fowt & 5z A &1 907

% gy & fadEs w=a7 6 qaTa ®
xw wIwTT A FY gy oA ar feoEmT
wam fgg Wi frwg €0 fam %7
Az 7} ¥ &t for 7 age § At wrar
fe wrwre & A famig sy faar o
i qwr & 397 frrar wwfw gaTH Sramr

MAY 14, 1966

of Punjab (M.) 16880

W#ﬁziﬁmmtﬁk?pmﬂ
AaTedi & Wt ¥ amRT Ot g wad
A & T § e ATRIT X o7
waEr wF § Afew & s qgm
¢ & mar o7 aemami & arg 3w w0
dzaryr fear amdm AT a7 aw faw fas
BT W@ | 95T AT AR GO K
wATR ¥ | AT T AT T veAr
TETITE AT WY 37 frerrd €Y i w7
TR/ & &Y IX w6 @ faany &7 @At
Ferdrat Wi 77 oA it e F w6
W faark 7 370 urg N sl ¥
wH ¥ gz & fan mx @t ¥ wim €
wt Afen Fawy gzry Ao frog #3
¥ oy w=y A A ¥fw gl g8
¥ faabo arft Iy % wemarly €1
ot afewa O fr=h § A W
ary § o7 w7A § 5 Gam qan ad
TAM I AT GAmft AAT AT w0
fasig €1 wrar ¥ & ¥7 wwAT R v v
g ¥ Ty fatg sk WA T
€9 aTg R ¥ vy s oM s A #
for qamlt gar a3ar | ag vA "R WY
e AN } fF ag za am & oF,
o Fardl AAmdi &Y @ & mr onf
fagia s ag sm w7 mamr v fe
srr qdY gar At aATen Ao
FW T § g A i aw wf-
qrr AT WP %1 FATY § wET ag W
FAAT AW A% (K qg HOETT g SR
o ¥ famior & sy @) gk A @
A% faez O W a7 EY F9AT A TR
A% wgdt 9 f ol war ga A A
amei 7r wAm AfeT [T AT IAE
fratn & s waqy ® owrf A
IA% WgT qET 9% T W HA oW IAH
o1 fw et 91w wgA § A e
#i fe qn v A § gAE A we fw
wiom | &fer w0 owgn & fe o
wzarr gy 72 § st aadfre =emy wm
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st} fe o e 4fe wm
AT g wrgm, wf a@war ¥
g WA AT Azt T qer A A
ATET oY ag o5 A oAy § e qw
YRRy e
2w ¥ fger ¥ afy wraw fag g0l 1 W=
T " o fae-am se AT § e R
aO% Aok TR FT0 @R AT AW AW
W wrf W fadvt v wod mftr w7
AT § A IEET Tt #) g w7
FEAT & | TE G TORTT &Y TE HHAT
o AR ST AR E 9T JEA AW
N ot gz =fw fear oo ag
U FAT FATY w1 hawr feur &)
T % %7 & ¥ qorar g@ & fmin
¥ fate s@T §

=t 5o w10 framewre (2fme-
97) © JqTEAE AZRET, WA WY AT
oft swrweitT vt ¥ dwr feay & fF Qe
wr g f6 wgt a% g /A § arave-
9 7 a1 W1 IGA © IAET ATTE
Tgi ax 7@t o1 | aga §e frave A
q 9w q¥1 fF 1961 ST daw Sre B
gt &, drwrg v g Sfed ar Jue
FWT arfgd | & Gay v ¢ s ag frare
fara ¥ fagra & womaifs § wife ag
fagn wET?t whvw & aom g
Ia%T foim w0 |

ot A & ag wgr wrgew f e
St ®eir aeHT gt ¥ fear g o
¥R ¥ Ay fiear § | o W ow A
& fart & 6 1961 % dww w1 W
fors mff Qa1 anfer, s wifady fis
m:ae««mmwwm

16882

fe s warc g @t g = ow
t ? duw foemT qg medde W qfew-
¥ § T ¥ e 1§ duw ¥ W
T g foky w8 ) o v e § fe oy
#aq % o Formarar § AT 1w wEk fw
T FB weg A A g
7g TaAHE w1 ofers v b ogw oY
ek 373 foig # ot ag Iad Fav
fadir ¥ | M & aft Aow ¥ ATy
ug fear i 61 & daw w1 fors iy
fer war e gat wfactve o W
argit arfe A drow v f 61 & duw
9T ay Wt AT ATFEET wHMT & avey
By €T wek § Wi wg wwn £ e
agt qrag et f WX e AT dew
TE T & dfea o et & IEWY
ST HIMA Y aaTE 6 qgh 9T e
g wivm 39 g ¥ wvt oF P
wTHm AT e 61 w1 dwE
wETTEET Wi gy gat sfaviewew e
fors it g, faegw 61 F dww &
areTT 9T §Y gar 1 fex sl vt
& ar oy 0 TR At @ fe ag
YHT, THT IR URTL §T GO Q@IAY
agt & miNe & THk ATY 9T wfaw-
T o7 forx v e ot oy fasgw
e framgd

wTRiT o A ow F@ A ag
Tt & mmar g feoow d o gaETY
it g a% ¥ Ik a wredt ot @
HATH &1 7 IIT AV AwrT a1 1 wrfaw
g fola g doma &1 1 9 g ag frote
W7 Ik ary A ¥ € A q A ¥
wifgw ot fiF ag at g9 waw o At
¥ dur agt & A # @l aw
¥ ar mar qr g ofz R A, qomw
& grre O wten and g e -
aror yfe aw A o Sfer ot ag @
fr g Y g dw 1 ey e &
WY wrEn o 1y fd de ey
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st 5o Are faamsi®ig]

wgdt & & omft Wi s ¥ W
&g ¥ FATC ¥raT AT OF Tk We-
A wifige wr, ¥feer i o It acw
¥ gy T § IEY AveACY g &
wATT T Err are awy & 1 e
£ 5 @ e ¥ o0 w99 gy, WK
fipx Forw ¥ & wreelt o & ey B,
wy sfww mff & 1 & W g e ot oft
e frard ¥, A amag k fE
w qwm # wff wA—diww ¥ ¥
Fewx &, wiw ¥ o § wri o
¥ av'e # g § 1 T Y, W frwne
wfaron oY w, &) @l o & o
& w1y It fawwie Wt gui anfaw
QuR

o mrh v Agag o deen
gy ¢

&t we we fawrvwe i,
oA eI R @ T g

sft mrely : wT go Yo w Wy
fmrr r &, o g7 oo & firedy
& warg e ¥ FirsaT ow=g w6

T g g |
& uw § o & o s oag
T ST & g e ¥ fadndt § o
qR g 2w W amwd g § fe i
&t dar sfer a1 Wreda w1 W
ards g TeafT & T 6 A w0
® gu & art § wvEr A wgAT [
§. Wi fs & o get s F Toufa
& wER & Tt ¥ ww e swe w1
o g Rogafast wwe anp el
ury v.r e Feindt §

MAY lt?ﬂl

of Punjab (MJ 16884

AT A WIEHT AT XY AW AT oW
gee § F W G off
g wifglt, oF ST % W Wl &
i o frw st @, dw & agwnir
o, A wew, § § frter
T arge § v o § gedfvaw
e, Tt I TA™T T 47 ¢
fow wwg oy Folo gar e 3w we &
W T W & WTHTC 9T ¥ATC AT,
€ §9G quAA & AT F 9T Frviw A
aff fegr w1 AW ¥ At ¥ ey
mar fis 99 *t gresr @ &, fw ax
WU gNT | AT ¥ gF e @ e

ar gt
wrar |« dfer 9w o fadre few & frar
wrx wreft oft wigd § e 2w o agwmht
Ty aR, i o gara € et ey
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Lans LB BRI G
et 4
ot @ fegr ar

oft wo Mo ferwieTe : awr vy
vy w tfogre W, oY qar < fis
gt T R g e g e oww
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= 4§ 9w frdr Qe
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it v o W g Y T o
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. § qwA W ¥ e
I N WATEY, @1 W wEiw
W@t&mt-mftﬂ
STOYR WY WA ¥, Ik qarfus
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w11 § T 3 Foramdt avy oy & fs o
fawrft I wt BT v far wn
WIT I AT W ST ErET Wy
ot ay fesfr o dwr et

darra % oy ATeTETfre aTew vt
fear amr @, I ¥ fadrd few
qU § 7 ot wware o W oagt
T wTTETfaweT 7 aTew wwEsr wek
R, towwlv SR E &
Pz w0 wigen g e o ofr gremy
ot oxlfew & a7 F oan
frerd & o % gofaw finlg
@& § 1 gf dara w grawe o AT
o wow ¥ fomn o W, e e

fear mar @1, ¥w fg mite X o
greT Wt dgre v & fog oy froly
ey & fe oyt v O s oY wree
awr fer maT f, wW W wew oWy
wx frar ol | wror wore u o fr
ard, @ ¢ W mew ax g fv g
e T etrEw et o &
wwifr oft et o

sl seen wgx § fe oy oy
sttt ogrefir gt fifar 1 &
Y a1y fewrn wgan g fe aw o
ww oft wgd & fir T domr g Forralt
et f, o oy ¥ Py 2w
Mfr & 1 o weT wrO7ET AT ™
forwr & wpETe AT wiE W fedt et
darmdy, ST ward, oyt oY, o o w

. wan wy fie ax qiveiz ¥ ofed 8,

awifeat v offy fear o wr b
g wgt wTat s v €Y wrar oF ow oy
wéftwite o W o g gy v o
fie wam oo o o, orw oft qftwite
sitre weir-2w arferft & 1 & e ¢
fr form % ag wm we gt
wifg f& yoro wr wvw B, gw W
A

wreft ¥t & Farfg w1 e o gAY
iff g fr e W feslt
Wifafs & il w3, ww & @1
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[ 5o a0 fagm®re]
e o fafy awelt df 1 e &
woAT wrar $ we fafa sy swfea
foar v 39 fafy &1 Teelt wg
wife west & 38 w1 s far ar )
9 AHT Y S ST W g TE
& @ A1 | 3w & aurA & forly e A
I9 ¥99 %1 yafea wrear fafa §1 wo-
rar wr art fvar | e s wTEET
wzen 39 fafew frdw s § 1| A
# 39 % 3w fafs & gEmw g
wrfed, wiifs 39 aw Wt W B
& AE a<F b ay &1 v ar | few |
uE gafaa &1 € o 1 qom Wi
A W wEt e safaa g o
&fe qoqet & a0 fegr | s
weer wra Iut fafa w1 fadg w0 §
W wgx § fv g Goma W @@ W 9T
s AT e Iw s fafa aerd
@ Wi o 3w ) fafy g g,
A qamt gAY WeT Ag & 1 qR
T % 9w § 7Y WA & W F gEwar
§ oy o faege amfowar 9
warfer & 1

o ¥ & 99 & frags v fe 1
qrEifawaT ® AARhc w1 S
oty 7§ | Ay T A qIw WY
mfad sme@ s | o 9 gfam
we A § | Ag I9 &Y Wi giE @
T oft 3% wedl ® wrEr g f
wiferwr 7 ¥, afer o8 v amATECOT
Faam A dm feaaatasgr g,
&% wx @ wifew T @R § 9w
whiw & & frfow wT @R Y, fwd
o farat o7 fgdr o gomalt & W
w W FT F oa1 qqraor dar e
T Wity e & o Wi e
wifay & @Tq T AW

ua & ow awy & wdwde & g

win § o1& nff arw e ot Al
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A wgr qr av et o sl aeer A
w3 oar, AfFA & WA & Agww
fr faweom & aeew o agdle #1 A
At ¥t ara & qfwer dav gefh & srrar
§ fe 30 Fieheqen ¥ ey agw
t fom w1 59 W =y Wt & Wi
WY TO 9T GTET AT & 1w
AT gt W Ty ST e §
¥8 aEatr §, fr & o W feedt ey
& W o Wi gumE-wret § ) f W
war g fr e fawem & s
Tl B Ay ¥ paro 78 ™ 9%
i & wrarT o e 7 fegr w, &y
farmmar # gy #f1 feoped ST @Y o

Mr. Depuiy-Speaker: Dr. Lohia.
Bhri Virbhadra Singh (Mahasu):

I want to make a submissiom.. .. .

Mr. Deputy-Speaker: No mon-.

speaches.

Shri Virbhadra Singh: The Mem-
bers from Himachal Pradesh who aré
vitally interested in thig mus | ]
given a chance to speak.

o T srAvgre wifiga (FéwTaTY )0
JUTeTW WEYEY, R wW W ww
xferan fasT &, 91 & wo wraea aww
Y ¥ 9 § W fom ¥ oW
wt ® qE arrn o 9w &
o @ AT | W AEAE A A
wt AT ¥ qF, TA X, 7 Wi
Tt gE 9T agw W 3, Afew
o ) g fwaeft ol §, forw F 2 &Y
gt § 9 wagw gk e T
ara w8 § fr ofee W i w A
%9 owe 77 W T wEe-Iw §
B v aw W1 A § fw ag e
oo W ¥ W aHT & 4t F g
gt & § arr w1 i e
# & wrowy, usrw AT, §qW U
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#® 1950 %) g feae ¥ W@ wT
HATAT { T TATEZE AW=Y Y 1950 9
fat w2, frw® /6T 1010 9% fraT A-—

foe T ®1 § SABT 31,62,454
« feeifer & aw & o6t aqw O9
#1964 ¥ raT fwara & qqwT AT
f T 14 af 17 1964 A frw &
HET 579 9C WTCT ¥ §aBA 30 A9
46 gUTT 232 femfrer T mar g
uq § AT I geqr &Y feard €
mﬂﬂ'ﬂ'gu ﬁﬂﬂmmt
W wT AT sawe wt o gEA w3
qITAT AT AT | AT 22 FATC 222
it feeifaes iR Wi w T
T

T AATT WA TE W A
XEHT T AT & 7

o T WAYET Wfgar ¢ AW AW
gwEE Q@ g s s e e
7g %7 69 § 5 @ wars §
g gar vt ww ¥ T g ek
wgi AAAATE, AT WA A Y

ot mwht ;. a@ fEE oY "R
&1 %, ¥ g awew @) g, xfem
¥ gt A A

o TV wAEY Afgmy ;@ AA
®1 %g ©C QnfY A1 7 IgT e fear |
# 3% gz ¥ar g 1 Afew W
g ®T & @ f5 ¥ fawa s
gagEr Awew w1 Ry A, 7 ww
tar 2 1 ¥ Wi goerc fan s
§ v sf W FORTT IAE ST g,
W AT % @AW & At ¥ e
i e gk & O R AR TR
O aH g e v ?
1 arw 22 gATC A firendtze v @
T, WA AT W 6N ¥
& W o afeem & e §oat

& s W, O O I e
¥ weft mf § oY Y v Raw € vergy
o wwar

e T, w At e o
® fearw ¥ femr T g, & oot
% W WA T ST WA
g M & v FoerT A ae g7
wY ot pf qew § oI ag kA are
cfoenr ) formd 7 1953 % 129
69 TWT 640 Tt AW FHTT Haww
9T 1 W 1964 ¥ wZ wT Ag 12
AT 61 GATT 507 W W g mar |
WY FOET R AT ¥ odt gf g
w% W1 gfowar ¥ 8,043 white it
wraw g vk« e eyt wely g ?

wre fedft dw % s @,
wgr *r ower wferwre g1 A oAz
arwre o foaz & fag o Y =
wweT | @A AU FEF wF F avm,
ot wE ATETE $T & g sk
qorrt v fre age ff wwft | o
A WA ot gE ey o am
wa ¢ AT IEE1 sarA A wifgw fE
WG AV & W ETH T AOETT ST
o T

gat & fgara & 3wy § A7 fowd
14~ 15 ATat ¥ O g, T A,
At gu, A A feww g7 a1, fe
fo 7 Wt 0 I=fr ¥ fav oAt
Baa¥d ms am &g A g R
frelt ot g2 & SEN g A oW
*Y wrar €Y aveR Al gf 2 waD
ot Y g 7§ o qv A
§ 1 dYomas ¥ R G, afew
w wddr gy ok §, i qEd ga e
Wt off g k1 ot & ATg A
ot Twfr € dft wRY o ey
gy § A i ¥ ywfy & Ao
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[ vy wfiar)
® & ot wroart ¥ qaw &
*rt 3w o Y qur & s & e
T AR AR AT A AR
§ i v st & am o o
it qdtaw wTEw g

W ¥ ow & W oaw @
oF W AE GEGEAT Y a0 e
foamr W F 0 ¥ g% W T
€ T O aY oF s % frry afem
gt %, avr TR wiggd W
1948-49 ¥ § T ¥ wigg &
WO T A wifge wr, o,
fad, fomd Wt ard §, & aAT AN
wifgy & | ¥FT 87 1948-49 ¥
T ogR T T T e A R
ow fegr mar ) fred 15 s %
AR T & oA ¥ gare @ ¥
w1 IFEEr ™ § W g goere
ox wrdte waven § 6 ww & Iwarar §,
wife TR 7 (F 7/Y ® W T
Y 9T W 6T s S T )

q% #am ag wrar § e oqm ooy
fedet @@ § I & W Sfew
qW)] ® T IAAT 6 AF AT qrE,
farerr TR T FT AE T AT
¥ W gV 4T AT §TRTT g% FTEy g
ar $& gEw ¥ far @ wm § fe
forreY wTHTT & WA FEL AN S
fomr s & 1 fandt &S &7 qe
w  gg g1 Tifgn F e 6
I g, Tew wAe I fay amd g,
wip forear wver FaTq fran ww, Afea
ww & Jivg &7 qfF Agf gmr &
gt gt & # O9 T oA
g e & g2 game w1 o 3 & faw
qarE g AT FD &, ! 6 IJw @
A e T el W o @
4 ¥ W a9 AT wfEd,

MAY 14, 1968

of Punjad (M.) 16892
& iR e S @, TN T
FgurcEl, ITH IR aTH AT NG
A« g ¢ e frow g
wgd § fr mgrong T, sl aETe
wuett § fe Tt T, 4—6 ok Tl
it tn nrefr ot weefY t. I
wrer awsite Fory § ok fee anw
& it ¥ wiiw TR WrOZ T
g amgwdrmd g W fe
Wy wtite e o 0 w57 At
o | o fed sumer geer ot § e
ow o% X7 gy mm, ag g wa, faddt
o W Wi JaTE O w9 O
7 waw 5% ot & qawwn § fe o
e FaTet Y TS w1 g )

qw WAt waew : EOAT @™
e

Wo TW WY eifgm: & o
wm g e g afi b e
Ty @AY g2 g o g, o 30
oo % wit fawa 0w faddt
o | A At 9 g1 f W st
®Y T HYNE BT AT, Wew IW ¥
ot g

w7 &1 &4 amar &, @ faog WY
Q@ & 74 o T fgy , WA ¥
FATH kA § A A & ww A ¥
oY AW F, q§ 6T wH T L
wifge o a% fF ag o 7 wrank fe
wrew ) 1 AT 22 gWI 222 Wt
fesniex guA wgr eedr o, wgt
wor & war & ko

% g7 fai e asg g fa
@ wate q8Y, A FATH AT B
aTE ¥ a1 gE A wmrn-aen =i €
AE Y [6 A E, TI6 A AW
v A 1w aw i gr A A
FawT AT TH £ FY W A% 7T R
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Wk T T T W e e X
& giwn v 7 qF vy
RAAE & 2L L SO
@ wgi ax wim o i s fed gar ok
s atwaray gar ok oy wiw o 7E)
T AT A gy wiv srod, gfoaren
g atr A W aw W
ww A gr  Prdnft T Ak Iww
w8 ¥w ¥ 2 97 gt 17w w1 wi
R T gy A W e iy ™
w7 fire gt @ agt ogw ot oW
e g a=0 b fx fedelt aw W
WY 9T v Al ed | are o
w W & woe e § 9T Uy s
) o5 mw A Frag =T ke
wft Tarw geAd | THY TAW 99
w1 AT § AT ATH WX H T HA
0 a1 9 § s wree & g fawy
¥ ot ¥ awr g7 goere & ot
wert &t wifge oy A wwr wrd
ww ¥ v o ag e b fs
& S ww waas T @ o § s
e mEr e A3 dAr A fr go qe
& urAd & 1 Ik F0 f awem
% AT 7% w6 ffwar & wrad # ok
wagE ¥ FY A ¥ )

Bome hon, Members rose—

Mr. Depuly-Speaker: We have al-
ready extended it by half an hour.

The Home Minister.

Shri Nanda: Just a few moments
ago. I received g chit f2om the hon.
Member, Shri Prakash Vir Shastri,
that I should on this occasion speak
In Hindi. I would have welcomed
that very much. Imper‘ect Hindl
such as I have, I would have tried to
use it as the wvehicle for conveying
my thoughts now or on any other
occasion. But on this occasion 1 am
_encountering and am confronted with
s moral issue. T have been more
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than 40 years—about 47 years—in Guj-
™. That |y my sdopted Stata. S61
my mether-tongue ls Punjsbl 1
cammet deny that and, therefore, if 1
start now departing from Punjabl
whith 1 cannot use here now, I would
prefer to speake whatever little I have
to speak in English; and whatever
I' have to say is necessarily ’dnl to
be very brief

The diseussion was ground a state-
ment T made on the 18th April
The discussion has cut across all

limes. Speakers whatever they
smid, were ranged agminst one another -
chiefty on reglonal interest. The
whole basis of the contraversy was
reglonal interest. They wanted to
safeguard regional interests in each
cage,

Why was this discussion? It
appears as if it was just to bring out
this sharp divergence of viewpoints
and it has—I must thank the hon
Member for It—provided justifica-
tion for the line adopted by Govern-
ment in dealing with the situation.
Neither side is satisflied with the line
Government has adopted and would
like to draw it away nearer to its
own position. This discussion must
have brought conviction that the
course adopted by Government was
the only feasible course It has vindil-
cated the line that has been taken
by Government in this matter. Any
deviation from that one way or the
other would meant departing from
the just course.

What was the basis adopted in this
statement of the 18th? It Is very
clear; it has been sel out in very
definite terms that when States have
to be carved out of the existing
Punjab, this has to be purely on the
ground of language. It is the lingu-
istic prineiple which is going to be
applied. That is the fundamental
basis of whatever processes are going
to be carried out. Therefors, my
appeal is; let nothing be done to
cloud and obscure this central poimt
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[Shri Nanda)
* It has nothing to do with any caste,
community of religion. That does
" not enter into the consideration of
the subject. To import any such
considerations into this matter will
be vitiating the whole process.

I may read from that statement—
because that is the central point—
that portion of the terms of reference:

“The C i shall i
the existing boundary of the
Hindi and Punjabj regions of the
present State of Punjab and
recommend what adjustment, if
any, are ry in that b d
ary to secure the linguistic
homogensity of the proposed Pun-
jab and Hariana States. The Com-
mission shall also indicate the
boundaries of the hill areas of the
present State of Punjab which
are continguous to Himacha] pra-
desh and have linguistic and cul-
tural affinity with that terri-
Lory”—

this is the relevant portion—

“The Commission shall apply
the linguistic principle with due
regard to the census figures of
1861 and other relevant considera-
tions”.

what are the other relevant consi-
derations? There has been & gues-
tion raised about it. Shri D. D, Puri—
who is not here at the moment—
quaestioned the manner in which this
has been worded. Why not only the
1861 census, he asked, The hon.
Member, Shri Vidyalankar, has very
properly dealt with that issue, There-
may be other considerations. If all
these had not been set out in this
language, it would have left it wide
open for any kind of interpretations
and led the matter to a different
track. Shri Puri himself listed cer-
tain considerations about the univer-
sity examinations, this and that it
is not for us to decids what the
considerations are, what the relevant
eonsiderations are, how much weight
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is to be attached to each consMera=
tion. It is for the Commimion to do
#0, It has started functioning and I
think it is not desirable for us.to
enter into these various aspects of
the matter which are before the
Commission. We should leave it at
that.

A question was asked, why was amy
commission necessary? Several mem-
bers have raised that question. Why
not have the basis of the existing
Punjabi end Hindi regions and Intro-
duce some small modifications? It is
all right to put it like that. Exactly
this is what has been said:

“The Commission shall examine
the existing boundary of the
Hindi and Punjabi regions of the
present State of Punjab and re-
commend what adjustments....™

What is the difference? This is what
has been said here. But when we
come to adjustments, they are mimor
adjustments. But a minor adjust-
ment may mean the fate of the capi-
tal. Who should decide it? Natural-
ly it has to be some kind of judicial
examination and decision on the
merits of the issue that can arise om
one side or the other.

So this has been rightly done, that
is, the appointment of the Commis-
sion, a high powered Commission
composed of an eminent Judge of
the Supreme Court and other com=
petent members to deal with this
matter. We should feel absolutely
secure in the faith that justice will
be done and that whatever the deci-
sion, it should be carried out im
good faith and in the conviction that
justice hag been done, whatever may
have been the views, prejudices or
predilections of one side or the other,

Judging by the mind of Parliament,
it appears that the reorganisation of
Punjab on the lines of the statement
will have soon become an accomplish-
ed fact. It does not appear to serve
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any useful purpose or to yield any
benefit to have entered into the
merits, demerits, pros and cons of
whatever hag been done through the
‘Parliamentary Committee and later
on through the consideration which
Government gave to the subject.
‘What would have been the position to-
day? Hon. Member Shri Prakash Vir
Shastri in a very eloquent style vivid-
ly presented the past Yyears through
which this question came up time and
again and yet division was averted.
‘Why is it that we have been pushed
into this? That is his question. 1
will submit, if the great leaders of
those years who were at the helm of
affsirs in the past years had been
present to deal with this matter, how
would they have solved this question?
Who can give the answer now with
any certainty? But I can say this:
don't we know that in the earlier
years also momentous decisions were
taken and then some time later, they
were sltered, and that is not to be
considered as an indication of vacil-
lation. We are here working, func-
tioning in a demo -racy, in democratic
conditions, and it is expected that as
the tempo of public opinion changes,
as circumstances alter, Parliament
and Government have to respond,
and therefore mew adjustments must
arise from time to time, and I may
illustrate by a reference to the hon.
Member, Shri Prakash Vir Shastri's
own position. He started and in the
course of his speech there was a radi-
ca] shift. He launched a wvery, very
strong attack on this division, and
took & very uncompromising stand,
and later on he softened and he
almost gave a justification in the
interests of Hariyana saying that
they were living in conditions of
oppression, and here it ls that
they can heave a sigh of relief. It
may be that people of Hariyana did
not feel so strongly about it earlier,
they now felt their conditions were
such that it would be better in their
interests to have a State of their own.
There may be various opinions, there
may be other people, some 1

area or the other area or buth .areas;
but here it is a large bulk of the
people declaring their mind, and the
thing has been settled on those linecs.

May I also request the hon. Mem-
ber to recall my first statement, ie.,
of the 6th September. I remember,
1 recall very clearly, by the whole
House, without a single dissent,
without a single discordant note.
there was acceptance of that, there
was applause for the step then taken,
including the hon. Member. Shri
Prakush Vir Shastri, He endorsed
it.

The second statement was made

on the 23rd September, There again
he gays: :

# wEwT ATy %7 § R W v
T @Y W w g

So, that various steps which were
taken from time to time were wel-
comed. That means that they met
the real need, the need of the mo-
ment. We have to judge these
things in the light of the conditions
which arose, and it is not that we
can have everything bothways. That
is, there are advantages and dis-
advantages, we have to balance every-
thing, and in the national interests
all the considerations were taken
into sccount, and these decisions
were reached.

I recsll also the fact that dufing
this period, after the announcement
of this decision and before that, there
was very acute tension for some time
at least in the Punjabl-speaking area
particularly, and disturbances arose,
‘We all feel sad about what happened,
but I remember now that in my state-
ment from the very beginning there
was mention of o co-operative solu-
tion. The whole purpose was that
we proceed in this matter in a way,
on lines that we get a solution
without landing ourselves into-trouble
of this kind. I realise that the Com-
mittee also, Members of Parliament,
made efforts. 1 personally tried to do
that. and in 2 way it may be said

muy still feel Ihnwhllhuh;pn:wﬂ
is Dot to the best interests of this

that b we tried to bring the
parties together, although we did not
achieve a co-operative solution in that
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way, a perfect solution where the
people could have, all the partles
could have seen thelr way to have
some kind of arrengement where a
division might be: avoided, but that
very provcess, that very effort xt least
lad to this result that, very unfor-
tunate as those disturbances were,
atill we .could come to some kind of a
peaceful settlement very quickly and
things are settling down.

I have talked of this not to revive
those bitter memories, but I am think-
ing of this in my mind ss a warning
for the future. Both these BStatss
which are going to spring into being,
come into being, have hig tasks be-
fore them. The very process of divi-
gion will have created problems and
difficultien, and therefore in approach-
ing those tasks, we must try to observe
a certaln restraint, and try to take
every precoution that there is no em-
bittering of feelings between the two
areas and between various sections
of the community in any one area.
There are sections in Hariyana also,
and there are sections in the Punjabi
Tegion, and it is very important, I
am saying it deliberately, advisedly,
that we have to make every effort
in order to see and ensure that things
proceed peacefully, amicably now in
these processes and later an also.

Ome question has been raised about
this, it is an indication of what the
attitudes can be. Should we not huve
as many ways of collaboration as pos-
sible? 1If as a result of those prac-
tices we can secure economic advan-
tages, if nothing else, there should be
no such mind set against that, just
as ong uf the hon. Members said, al-
most setting his face against anything
which will have any common opera-
tion, any common link. 1 submit
humbly this is not a very healthy
attitude. There may be, there ias the
question of irrigation, the question of
electrigity, transport, various other
things, whatever it may be; I do not
say any particular thing should be
done or must be dona, it has to be a
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product of undsrstanding, that atti-
tude has to be that we want to live
together, wa arg neighbours and we
will work together in as many ways
as posgible, so that an atmosphele of
harmony prevails. This is not only
for these two mew Siates, we have
got zonal concils, even for the zonal
councils we are trying to bring into
heing, to create new instruments
where there is participation of the
various States, so that advantages
arise by commaon operation, and there.
fore I had to say it after listening to
the hon. Member, Shri Siddhanti,
who spoke a little while ago.

One more thing arising out of the
speech of Shri Prakash Vir Shastri
We have to think of the future of the
Punjab. 1 cannot help bringing up
one question to which emphatic refe-
rence was made by Shri Prakash Vir
8hastri in his speech. It is the state-
ment and activities of Master Tara
Singh, 1 wish to convey to him that
there is enough trouble in this coun-
try, and he should not add his quota
of trouble. Let him not make pur task
more difficult than it already is. The
Punjab itself is going to have more
problems in the way of its progress
and any kind of a stage of uncertain-
ty created there, strife, is going to
hamper the progress of Punjab itself
Punjab needs unity and wise leader-
thip,

Bhri Hari Vishon Hamath: The
whole country needs it

Shri Namda: Because Punjab is po-
ing to be reorganised. The whole coun-
try needs it. But here there is going
to be special problems and let the
people of Punjab settle down to hard
work. 1 am saying this in relation to
some disturbing factors which are on
the horizon now. The division of Pun-
jab is going to create handicaps for
both the foture Punjab and Hariana
They will have to be overcome by
great deal of effart. People's minds
should not be distracted and disturbed
by meaningless slogans and fruitiess
campaigns. This ares needs unity and
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strength because of the place it occu-
pies as a sensitive border of this coua-
try. Anyone who creates weakness in
this region by strife and dissensinn
must be held to be dislayal to this coun-
try, 1 am speaking of those who talk
a language which is not compatible
with the total integrity and unmity of
this country and underestimateg it
one way or the other and dream of a
status which is something different
from the status everyone else has in
thig country, some kind of self-deter-
mination status. I cannot think, I can-
not imagine of it. It is inconcelvable:
Let those who talk in those terms
not place too much store on the tole-
rance of the people of this country.
We do not want to have recourse to
harsh measures, but we cannot also
permit trifling with the national in-
terests. I refer to some things which I
think arise out of the speeches here
which have a meaning for the future
and for which it is necessary to give
the reaction, I would make an appeal
to the leaders there in the Punjab,
especially 1 am speaking of Master
Tara Singh, an old, venerable leader,
I know him very well, I will make an
appeal to him from the floor of this
House: let Punjab now settle down,
let not any new disturbing element
enter into that state as a result of
kis activities; so far as 1 know, they
are not desirable activities and there-
fore, let him become part and parcel
of the stream altogether which will
build up a new and strong Punjab.

There was one other thing about
the future, and hon. Member Prakash
Vir Shastri talked about that. He h-
in kis mind the whole country to be
divided into five parts. How can I say
now, in the flow of time what will
happen for this country? As long as
things happen which are in the inte-
rest of the unity and strength of this
nation, it does not matter. Conditions
can change. But at the moment, we
bave somehow, wily-nily, for what-
ever it is worth, linguistic provinces
now. Let us try to make the best of
whatever arrangements have been
brought into being in this country
There were various other gquestions

about taking Deibi scssewhere, Lring-
ing some other mreas into Delhi I
h-wah-bmudo-num-.
I beli bon. Memb would like
Delhi to be where it is

Shri Tyapl: Cannot you fgive some
relief by saying that about U.P. also?

Shri Nands: We have definitely
stated that the division of Punjab does
not mean at all touching any other
state for reerganisation, What may
happen after a long time in the
future, I cannot say,

Shri Tyagh: Only one question, if
you permit me. Dr. Lohia has upset
us by giving figures that our total
area has diminished, according to UN
figures, by more than a lakh square
kilo metres, Of courss ths hon
Minister could not readily answer it
Will you kindly ask him to make the
position clear before the House ad-
journs?

Bhrl Nanda: 1 shall make a note
and 1 shall deal with it. But no one
outside this country, no institution ox
body or organisation can make ang
change in the ares of this country; it
belongs to us.

o T Wy wifgm: @
Durft fema s o &
8 AT A Hrw wf AW g wg,
oF on §x W ¥ fag g weR b
afe agi 8 g ot i g T
#r wk, % fag s femr ?

Mr. Depuiy-Speaker: It is not rele-
vant 1o thig question.

Shrl Tyagi: It is too shocking; It
requires clarification.
Shri Nanda: We shall look into it

immediately (Interruptions.)

Mr. Deputy-Spesker: He has pro-
mised thot he would look into it.

ot sler W oy wiw
g, v A qE

ot seraie et © (faafte )
1% W sgiET & xw TRy & e
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- [t srwefe W]
& f5 aieqAl &1 qeAfas gl
& fau gum gy frgr S a0

oft 7T F W o A o fem
Tt fear g oit aw A wa =t afe
W W FT T OF W gar fem o
I Famsm s w® W
S WA e @

Mr. Deputy-Speaker: There is an
amendment by Shri Siddhanti. I ghall
put it to the vole.

The amendment was put and
negatived,

_ Mr, Deputy-Speaker: The question
A8

. “That this House takes not of
the statement made in the House
by the Minister of Home Affairs
on the 18th April, 1968 regarding
the reorganisation of the presen:
state of Punjab."

The motion was adopted.

15.08 hrs.

ASIAN DEVELOPMENT BANK
BILL

‘The Minister of Staty in the Minis-
Ary of Finance (Shri B. R. Bhagat):
I move:

“That the Bill to implement the
international agreement for the
establishment and operation of
the Asian Development Bank and
for matters connecteq therewith,
be taken into consideration.”

Mr. Deputy-Speaker: Sir, this Bill
as it stands is a relatively simple Bill.
It provides mainly for two matters;
the first, according to clouse 3 of the
Bil', provides essentially for payment
of share capital to the bank Thes:
payments have been detsiled in the
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Financial Memorandum covering the
Bill. It is needless for me to add that
before each payment ig made,
budgetary approval of Parliament will
have to be sought and obtained.

The second is in regard to the ex-
tension in India of certain immunities,
examptions angd privileges relating to
the Asian Development Bank, its
officers and employees. These have
been detailed in the schedule to the
Bill. I may say that these immunities
etc, are analogous to those enjoyed
by other international financial insti-
tutions including the World Bank and
the Regional Development Banks
serving other parts of the world such
ag the Inter-American Development
Bank and the African Development
Bank.

While the Bill thus formally seeks
to elecit specific concurrence of this
House to the matters detailed therein,
1 am sure that Hon"ble Members would
like to go beyond the Bill to the real
subject-matter namely the Asian De-
velopment Bank itself. A copy of the
Agreement detailing the structure,
fuctions etc. of the proposed Bank has
béeen supplied to each Hon'ble Mem-
ber. The growth of internatiomal in-
stitutions that engage in ecnomic aid
operatione in developing countries on
& multilateral basis has been a fea-
ture of the past ten years or so. The
Worlg Bank and its affiliates, which
enjoy the status of being Specialised
Agencieg of the Uniteq Nations, have
discharged a signal role in the finaric-
ing of economic development in the
Dewly emerging areag of the world
over the past decade or s0; similarly
there have been the TUnited Nations
Special Fund and certain other activi-
ties of a multilateral international
character that have greatly helped
the development process. Yet, at the
same time, there has come to be an
awareness, and recognition, that there
is a legitimate role for regional deve-
lopment banks through which coun-
tries contiguously situated in the
under-developed areas of the world
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could cooperale among themselves,
and perhaps with capital exporting
countries, with the purpose of accele-
rating the process of growth. The
Inter-American Development Bank
that was founded some years ago has
done signal work in Central and South
America. The African Development
Bank which was a later creaticn
stands poised for action. The Asian
Development Bank with which we arc
now concerned is a logienl further
step.

Hon'ble Members may ask what the
rationale js of such regional develop-
ment banks, and in particular, of the
Asian one. It is clearly expected that
it would be a surce of additional
capital inflows into the region for the
purpose of economic development; it
would there by increase the pace of
growth. Secondly, by the very fact
of being a regional organisation and
hence being, so to say, closer to the
ground, it would be in a position to
engage, with more expedition and
with morelocal expertise, in the eco-
nomei problems, programmes and
plang of the area than is perhaps
possible for global organisations; for
instance, it can use considerably more
initiative in identifying projects elther
of a national or = regional characler
that can be financed to the benefit of
the country or of the region. Thirdly,
and quite significantly, it can help in
drawing the nations of the area closer
together in the constructive aspects of
human existence. It has been for long
India’s view-point that the main cause
of unrest—whether national, regional
or international—is economic back-
wardness. In devising the Asian Deve-
lopment Bank as a tool for the
acceleration of growth in the erea
on a cooperative basis, we may be
doing a lot to disarm unrest and 1o
relax tensions in the area,

It is, in fact, the experience of the
Inter-American Development Bank
that its operations have led to certain

nt of ect i ¢ ness and
that it is an useful adjunct to the gro-
wing sense of economic cooperation
in that area. It has also been the ex-
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perience of that Bank that identifi-
cation of real needs, whether economic
or quasi-economic, can be done emsier,
and the preparation of the project
done more expeditiously, if there is a
regional institution.

It is for these reasons that, under
the auspices of the United Nations
Economic Commission for Asla and
Far East g lot of intensive work was
done since March 1984 toward the sett.
ing up of an Asian Development Bank.
It naturally took a few months for the
idea to cateh on. Considerable support
was given by the encouragement ex-
tended by the Secretary-General of
the United Natlons to this concept.
Under the auspices of the ECAFE,
missions consisting of senlor officials
deputed by nine Regional countries
(ineluding India) visited not only the
countries of the ECAFE region but
also Western countries inclusive of the
USSR and Crechoslovakia to muster
support for the Asian Bank. Tt is as
a result of this intensive work that we
have before us the “Agreement Es-
tablishing the Asian Development
Bank" and that a sum of $802.08 mil-
lions has already been found outl of
an original target of $1 billion,

A word may be said about the
organisation of the proposed Bank.
The membership of the Bank is n
not only to countries in the region but
also to outside countries since it has
been recognised as being completely
consistent with the objective of the
Bank that external capita] be recrui-
teq for Asia'y economic development.
The criteria for membership are that
(a) inside the region of the ECAFE.
membership in that organisation wil?
be the deciding factor and (b) outside
the region, either direct participation
in, or association in some from with,
the Uniteq Nations will be a pre-
requisite. Tach country that is a
member will be enlitled to have one
Governor the Board of Governory of
the Bank. The voting rights will be
distributed 20 per cent equally among
all countries and 80 per cent in pro-
poration to their share capital For
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everyday management, there will be
a Board ot Directors elected by the
Board of Governors in consonance
with a prescribed wvoting formula
‘The chief official of the Bank would
be its President to be appointed by
the Boarqd of Governors and to be
aided by one or more Vice-Presidents
whom he can appoint with the appro-
val of the Board of Directors.

In its functioning the framers of
the Charter have been very realistic.
They have recognised that it is essen-
tia] to build up sound traditions and
reputation for the Asian Bank and
have, therefore, confineq 90 per cent
of the capital subscriptions to use in
furihering distinct and viable econo-
mic projects, not more than 10 per
cent of the share-capital ag also any
special funds that the Bank might
obtain by specia] arrangements with
any donor country, can be utilised in
other froms of assistance of a soft na-
ture. The Bank can also float loans
in the capital markets of the world
with the concurrence of the country
concerned. In one sense, it is g very
good feature that the Bank that the
Asiang set up for themselves will be,
50 to say, directed in the first instance
towards achieving a high credit-raiing
in the capital markets of the world;
it is by its own practice of financial
discipline and prudence that the Bank
can best serve mg an example to
member-countries.

As [ have already said, the share
rapital was expected to be § 1 billion;
when the work started, it was expected
that about § 600 million would be
1aised from within the region and §
400 million would be raised from out-
side. It is a matter of gratification that
the regional countries have contri-
buted over $42 millions in excess of
$600 millions and equally a matter of
gratification that we have practically
reacheq the gggregate target. India’s
own total contribution will be U.S.
$93 million. Of this, only 50 per cent
will be calleq up and that too equally
in foreign exchange and in local

L]
MAY 14, .966 Development Bank Bill 16916

currency spread over a period
of five years; the incidence of these
payments is shown in the Financial
Memorandum. With g subscription o
this magniture, India would be, within
the region the second largest contri-
butor to the Asian Bank, and within
all the membership, the third largest;
Japan ang theh USA wil] be contri-
buting §200 million each. That India
should be contributing more tham
many other Asian countries to the
capital of the Asian Bank is of course
in keeping with India’s position. The
contribution of a portion in convertible
currency comes as a time when our
foreign exchange situation is under
severe strain. Yet, we believe that
this strain is well worth taking since
the objective is good. If, as I hope,
the Agreement relating to the Asiam
Development Bank is implemented in
the spirit in which it was framed, ¢
the Bank ig staffed and manageg om
the basis of merit and not of group of

individual interest, and if in
dealing with the Bank, mecmber-
countries will remember that its

health is as important to them ag their
own, we need have no doubt thut the
interests of economic cohesion and of
economic co-operation in this region
would have been well served and that
India would have played a jue role
in it

1518 hrs

[Mr. Speaxer in the Chair]

Procedurally, I would like to report
to the House that the draft Agree-
ment was finalised at a meeting of
Asian Ministers in Manila in Decem-
ber 1965 and that, I, as representative
of India, signed the Agreement. This
was only the first step; a <ountry’s
accession to the Bank will become
final only when it has ratified its
signature and made its first contribu-
tion to the capital. This we hope to
do when both the Houses of Parlia-
ment are pleased to approve of the
Bill. When, according to Article 6§
of the Agreement a certain number
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of countries with a specified percen-
tage of total voting strength have
ratiffied their signatures, the frst
Board of Governors can meet and
formally set up the Asian Bank.

1 am sure t!'lat Hon'ble Members
would wish God-speed to the Bank.

I move that the Bill be taken into
consideration.

Mr, Speaker: Motion moved:

*That the Bill to implement the
international agreement for the
establishment and operation of the
Asian Development Bank and for
matters connected therewith be
taken into consideration.”

Bhri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Speaker, Sir, I am sorry I
have to oppose this motion. My hon.
friend, the Minister of State in the
Ministry of Finance said that it was
a relatively simple proposition, that
I find it rather a disturbing matter and
this country would need g great deal
more satisfaction if It can really be
persuaded into accepting this Bill.

Sir, I was told by the Minister that
the agreement which this country has
already entered into for the establish-
ment and operation of the Asian
Development Bank has been made
available to us, but ag far as I know,
apart from the provisions of the
agreement which are listed in the
Schedule, we have not had access to
the other articles of the agreement.
The Schedule mentions certain things
relative specially to immunity, exemp-
tions and privileges, but ‘apart from
that a major part of the agreement
has not been laid before Parliament.

1 find also that clause 5 confers
wide privileges and immunities
though, perhaps, I should say, some
are doubtful persons, foreigners as
well as others. 1 am told, of course,
by the Minister that these exemptions
are similar to those enjoyed by other
international agencies in this country
as well as elsewhere. But that brings
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me back to the fundamental proposi-

tion as to whether this particular

Aslan Development Bank, projected

in the way it has been would be of

real assistance to our country,

The Minister appeared to me to be
making certain nalve assumptions
about this project being a very use-
ful instrument for the acceleration of
growth, and [ felt it particularly when
he referred to the Inter-American
Development Bank which is not par-
ticularly an exemplar as far us coun-
trieg like ours are concerned. We know
how in the American continent domi-
nation of US big money is made sure
by the operation of many agencies
among which is Inter-American Dave-
lopment Bank.

When this matter of the Asian
Bank had come, and this has been
pending for quite some time now, I
think since 1064, the question had
been raised in this country as to how

Asian was the Asian Bank. Is there
a really genuine Asian blas to this
Asian Development Bank? The ans-

wer, [ am afrald, is to be in the nega-
tive. This or tion is pl d to
be completely dominated by the
United Stateg of America through her
friends in Asia like Japan and
Thailand and also America’s .Aslan
cousin, Australia.

Right at the very start, I should say,
the Bank has got of on the wrong
foot, and the wool is being pulled
over the eyes of us poor Asians, I
am very sorry the Government has
swallowed the kind of bait which they
have put forward

In the early days when this Asian
Development Bank wag in the procesa
of negotiation, the United States and
Japanese attitude towards it was
rather cold as could be seen in the
March 1965 meeting at Wellington in
New Zealand of their Economic Com-
mission of Asia and the Far Eust.
But all that coldness and indifference
on the part particularly, of the
United States and Japan, the two
major factors in this situation, sud-
denly changed when President Johnsom
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made somewhat dramatically the
announcement that the United States
would put a billion dollars for pro-
viding assistance td South-East Asia,
1o show the world that Americans
could dangle the carrot just ag they
were wielding the big stick in South-
East ABla. He also appointed at that
time the former President of the
World Bank, Mr. Eugene Black as
Administrator of this Fund which he

was inaugurating.  Atonce, after
President Johnson's announcement,
there began comings and goings,

Mr. Walter Rostow, the United States
top economic planner, went to Japan,
from Japan a high-powered aconomic
mission went to Washington and both
these countries suddenly began to
wax enthusiastic about Asian Bank in
a manner which was considerably in
contrast to the earlier reservations.
Overnight a lot of warmth was creat-
ed in regard to this particular project.

It seems, however, that there is a
strategy for this Bank. Of the pro-
posed 1000 million dollars, about 500
million dollars are to be raised bet-
ween Japan and the United States of
America ang Australia. Particularly,
with the help of countries like South
Korea, South Vietnam. Philippines
and Thailand, and Malaysia being
also drawn into this constellation, a
solid block of 600 million dollars
would be under the control of United
States and of Japan working in unison,
The rest of the Asian countries like
ourselves—India, Pakistan, Burma,
Ceylon, Afghanistan, Nepal and Iran
would contribute and control about
400 million dollars with India's share
at 83 million dollars as against Japan'y
quota of 200 million dollars. India,
in this Asian Development Bank, will
be in a permanent minority. United
States and Japan, with all the smaller
countries in the Pacific area, which qre
virtually satellites, US satellites will
dominate the bank management. Of
course, some Indians might have a
few glittering but inconsequential
jobs on the management staff, but I
do wish that that kind of thing do not
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tempt us into some very dangernus
parlours. My grouse ig that India's
position in the Asian Development
Bank will not be even as good as in
the World Bank where we had a per-
manent director, not an elective one.
Here the US-Japanese predominance
would be a ruling the roost. It is
common knowledge that a Japanese
would be the first President. Even
his name was not much of a secret in
recent discussions in different coun-
tries. India would have to take what-
ever position is offered to it by the
Japanese and the Americans and will
at no time be able to mobilise *nough
voling strength to ncutralise any ooli-
tical stand jointly taken by the
United Stales and Japan. And, we
know for a fact that these political
stands are taken in order to jeopar-
dise and vitiate and distort economic
policies which if the world was be-
having in a rutional manner would
really redvund to the benefit of the
common people of our planet.

This position of inferiority is being
accepted by India with her eyes open,
by my friends of the Governmeny and
their civil servants, to play the role
of bankers, and they do not even care
to grasp the basic issues behind gall
these international banking operation
projects which are -linked up with
world polilics on a scale which, I am
sure, our Minister of External Affairs
is beginning to understand, and when
he really gets a grasp of the matter
he ought to be able to intervene and
tell his colleagues that these are dan-
grous manokuvres into which with-
out knowing everything about them,
we ghould not walk with our eves
bound, so to speak, without knowing
what to do.

My hon. friend, the Minister, talked
about the African Development Bank
and I am glad that he did it because
in the case of the African Develop-
ment Bank, which hag come up well
ahead of the Asian Development Bank,
the Africans had successfully resisted

‘the temptation of having their bank



16921 Asian

dominated by non-African powers.

But, as it is emerging, there is nothing

g:ian about the Asian Development
nk,

India seems hardly aware of what
it is doing to harm its own future role
and stakes in the world economy.
India should know what happens In
fuch places as the World Economic
Lonference where Shri  Manubhai
Shah, as the Minister of Commerce,
represented this country and came
back with a very good report about
the polentialities. India should know
how certain financial interests operate
in the world and India should know
in particular the set-up in South Kast
Asia and the Pacific Sea Board where
American influence is tnday active in
a manner which is so blatantly obvi-
ous in South Vietnam.

Early in December last year there
was & meeting in Manila in the Philip-
pines where steps were taken which
helped the United States becoming the
virtual director of the so-called Asian
Development Bank. After this we
found in the American press jubllant
comments as to how this Asiap Deve-
lopment Bank was a kind of a blind
for American supremacy in that part
of the world. The New York Herald
Tribune wrote with satisfaction how
the Bank would be managed by the
United States. Some Asian countries.
it wasg true, were asking for a greater
share in management for Asians, but
their demand lacked muscle. “Musclc”
15 exactly the word used by the New
York Herald Tribune so that, ul-
though called an Asian bank, it would
really he g smaller edition of the US-
managed World Bank.

This kind of confidence which was
shown by u very knowledgeable news.
paper like the New York Herald
Tribune was not without iustification,
The charter of the Asian Bank gives
majority votes to the industrial coun-
tries led by the US amd her associates
in Asia, like Australia and New
Zealand. This charter has been :igne
ed on the dotted line by the ministers
of Asian countrieg including, unfor-
tunately, ours.

-
VAISAKHA 24, 1888 (SAKA)

Development
Bank Bill
Why have Asians done this to them-
selves? Why have we done this to
ourselves? Perhaps, one reason {8
that our Government has no appre-
ciation of what they are singing away.
Perhape, there ig a fear that unless
management rights are given to the
industrial countries, capital will not
come to be nighted countries like
India. Simple civil servanis from
several sma!l Asian countries are
asked to draft the Bank’s charter
without being bankers. They do uot
realise how the power of manage-
ment standg related to voting rights.
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Officials have, perhaps argued that
since non-Asian countries will have
40 per cent of the equity, Asians will
have the majority vote. But actually
that is not the way in which things
happen in these internatfonal organi-
sations. Technically whatever the
position might be, the set-up is such
and American ways of controlling
certain other countrics, which are
virtually [ts satellites, are so0 much
there that we shall be in 5 very diffi-
cult situation.

Then again the Economic Commis-
sion for Asia, which played an impor-
tant role in preparing the Bank's
charter, has perhaps been found to be
sadly deficient in technically effective
leadership. They were people drawn
from many countries but they were
usually such as could be depended
upon to underwrite Unitd States'
interests and the United States’ view=
point. We find, for instance, that two
of these Economic Commission for
Asia officials were from The Philippines
and the other came from Costa Rica
from the staff of the Inter-American
Development Bank. The ECAFE's own
staff ix so weak, so muddled, so diffi-
dent that they are unable really to
understand the position.

Then, we have alsp to remember
the most important factor which is
quite patent in the present day, that
the United States iy now setiling down
to a secure position from which to
manipulste Asisn economic policies
thanks to the emergence i the Pacific
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Sea Board of, what may be described
&s, an American Asia and that is link-
ed up with so many things which are
happening in that part of the world.
What happened in Indonesia lately in
which the hand of the CILA. was
visible to whoever had eyes to see?
‘That was the part of g grand cons-
piracy in order to make sure that the
entire Pacific sea-board becomeg the
American sphere of influence in Asia.
Therefore, we discovered that there
are on the pacific sea board countries,
a whole string of countries, who seem
to have no choice—Mr. Swaran Singh,
the External Affairs Minister knows
very much about it—but to be ncsed
by the United States at the present
moment.

Our misfortune ig that India, our
own country, is too preoccupied with
their problems, internal ag well as ex-
ternal. We are unable to offer any
leadership to Asia even in terms of
idess let alone in terms of money and
that is why we have to go about with
a begging bowl in our hands, that is
why we have to consign away our
economic freedom in dozes which are
s0  sugar-coated that we do
not quite see the essence of the
matter. We are too preoccupied
with our problems and are unable to
offer any leadership to Asig in terms
of ideag even let alone in terms of
money and we leave smaller States,
our neighbours, our potential friends,
to remain happy in a state of serfdom
to the United States. Therefore, in
our part of the world, there is grow-
ing most unhappily, and our country
will have to take note of it sooner or
later, if we do not do sooner rather
than later, we shall have to pay penal-
ties, g sort of negative equilibrium
where conflicty and suspicions among
themselves are holding down all these
countries and the little powers are
joining handg to make things safe for
Westerns, particularly, United States
policy interests in Asia.

1 concede that gome useful results
in terms of flgures, in a pefty sense,
may emerge from gn American-direct-
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ed Asian Development Bank which it
is going to be but they will be results
conceived and supported in the inte-
rest of United States foreign policy in
Asia which will not be the same as
the aims and objectives of an Asian
long-term economic policy. For a long
time, the dream of Western policy-
makers has been that of creating
enough divisions and diversions within
Asia so that conflict of interests here,
among ourselves, will create a nega-
tive balance. That dream, that bad
old dream of the neo-colonialists
seemg to be in the process of realisa-
tion as reflected in the structure and
the composition of the Asian Develop-
ment Bank. The Western objective
today is the same as that which led
the United Kingdom diligently in this
country to work for the partition of
India and set up Malaysia as a separate
entity in order to frustrate the larger
and genuinely Asian concept of Map-
hilindo. The dream of these neo-
colonialists is nearing fulfilment be-
cause India and Pakistan are cancell-
ing each other out in mutual conflict
and the small South-East Asian coun-
trieg are rushing like chicken under
the American wing, all too ready to
accept the United States economic and
military aid projects which are con-
ceived essentially in the foreign policy
interest of America but which unfor-
tunately for us are being publicised
as Asian development projects.

It iz not just an accident that the
Economic Commission for Asia holds
most of its seminars and meetingy in
places like Manila, Bangkok or Tokyo
or that the §-Nation Economic Con-
ference of South-East Asian countries,
mostly of American Asia, held some-
time ago in Tokyo talked about weld-
ing together development policies.
That was under Japanese and Ameri-
can guidance. This was to be the
nucleug of an Asian development plan
with a high falutin title which gives
my friend an opportunity of coming
betore us to suggest that here is an
innocent little scheme about which
nobody need have any Wworry. H is
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relatively g simple matter, you just
accept it and there is hardly any audi-
ence in the House even to listin to
what the Minister says. Nobody cares
to read it; people are busy with all
kinds of other things in the Central
Hall and elsewhere and this kind of
very important economic proposition
is placed before the country, before
the Parliament, pushed through, with-
out us knowing a great deal about it.
We cannot give okay, a line clear to
the Government unless we know more
about it,

Neo-colonialism securing many nota-
ble successes under the aegig of the
EBconomic Commission for Asia and the
Par East is a fact of recent history, and
the Government of India wittingly or
unwit!ingly ig lending a helping hand.
So. 1 am quite disturbed; I am very
disturbed by this Bill. I am not st
all satisfled with what the Minister
says.

As far as I know, we have pot got
the full text of the agreement except
for g few extracts which are included
in the Schedule to the Bill. At least,
1 have had no access to it. I asked
my hon, friend, Shri Kamath about it.
He is a very diligent person, and &a
very diligent Member of this House,
and he keeps track of what is supplied
and what is not supplied. But we
have not got the full text of the
agreement. But even so ..

Bhri B. R. Bhagat: On a point of
clarification. The full text was eircu-
lated to all the Members by the Lok
Sabha Secretariat on the 2Tth April,
1966,

Shri H. N. Maokerjee: I am soiry; 1
stand corrected, if the text was circu-
lated to everybody; but I have no:
got it myself. I asked Shri Kamath
about it. I am gorry he is not here a*
the moment to confirm me. Anyhow,
1 accept the hon. Minister’s statement.
But even if the full text was there—
after all, we could guess what it is,
from what is included here; the more
important provisions about exemptions
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from judicial proceedings and other
kinds of immunities and privileges are
delineated here—I am completely un-
satisfied with this. The point that I
want Lo raise is this. I am glad the
External Affairs Minister is here. This
ls a matter linked up with our foreign
policy objectives. This is a matter
which we should go into very much
more deeply than we have had a
chance of doing. This js a Bill whicn
should pot be hurried through in this
House. The country ghould have a
better opportunity to find out what is
what, We have it in our papers like
the Ecomomic Weekly, which has
ceased publication lately trom Bom-
bay, calling thig the American Asian
Bank. I might be in the bad books
of Government, and whatever 1 say
might be disregarded by Government,
but here i8 a very respectable acade-
mic economic journal which after very
serious consideration of all the nego-
tiations which preceded this project
of the Asian Development Bank asks
very fundamental questions about
this being virtuslly an American
Asian Bank. Today's situation being
what it is, when there is an attempt
all over the world to campalgm
against India, to blacken our reputa-
tion, by seeing that we are in the
American pocket, that we are in the
American sphere of influence, that
we are going the way of South Viet
Nam and South Korea and Taiwan
and Philippines and God Imows what
other country, when this kind of
thing is going on, and when we know
for g fact ourselves what the dangers
are of the American kind of infiltra-
tion in different countries, the neo-
eolonialist  infiltration, imperialism
in a new Ruise, when we know all
about it, it is very dongerous to enter
into this kind of agreement. Then
again here even compared to India's
position in the World Bank, her posi-
tion would be much worse. We do
not have a permanent seat on the
board. We have an elective geat And
what are the methods of election? The
hon. Minister has said that the voting
rights will be 20 per cent equally for
all, and 80 per cent relative to share
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capital, which would make it impos-
sible for India, unless India's candi-
dature is supported by the USA and
Japan, ever to be in the directive
apparatus, and india from what ‘t
looks like has already agreed to take
a back geat and to work in the fa-
shion that American and Japan lea-
ding the so-called Asian develop-
ment project want us to take.

That is why I object to this thing.
I do wish that Government had the
good sense to withdraw it for th>
time being, and to bring it up befo<e
the House next session and give the
House & better opportunity when it is
more in the mood to try and probe
and understand the implications of
this matter. I am mnol an expert in
these things, but I have access to cer-
tain muterial which makes me {feel
extremely apprehensive about it
Therefore, 1 would ask the Minister
to withdraw if he possibly can this
Bill and in any case if he goes ahead

with this, 1 shall have to be cons-
trained 1o oppose it with all my
strength.

Shri Sham Lal Saraf (Jammu and
Kashmir): I have heard every word
that my hon. friend Shri H. N. Muker-
jee has said on this Asian Develop-
ment Bank Bill. First of all, 1 would
like to say something with regard ‘0
the utilisation of ; bank like this
Our country being backward, we
want to develop it, and We want that
there should be all-round develop-
ment. For this, certain things are
needed, and about these we must be
very clear jn our minds. We must know
when to get those things, how to got
those things and wherefrom tn get
thoge things.

Ag far as our country is concerned,
our resourccs are limited So the
resources will have to be secured
from some quarters. What can be
those quarters? To my mind, those
can be quarters, which are first of
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all friendly with India, and secofidly,
which are in a position to sdvance us
certain things. Naturally, keeping
that in view, we shall have to be
naturally selective on this matter.
It we take the European cauntries,
for instance, which are in &
position to give us help, they are
West Germany, Sweden, Switzerland
and Great Britain, though not the
latter could give as much help g the
three other countries. Now. the point
is this. What are the conditions
urder which we can secure this help®
To what extent are they prepared to
Rive? If you go into detail as to tne
conditions and termg on which these
countries are prepared to lend .0
other countries, [ must say very
frankly that it will not lead us any-
where. We are a developing country,
we are going to develop in 5 big
way. We have to ask for bigger
funds and bigge:r assistance.

1 must not forget one thing. As
far as political strings gre concerned,
they must be there. No country
would lend to any othey country on
terms absolutely free of any strings.
Take America, UK or any othe:
country. They will  have strings.
But the question ig whether the assis-
tance is Riven with strings which will
be acceplable to us. We have to see
to that. I am the last person to say
that it will ever be possible to get
ald without conditiong attached.

Therefore. we have to be selective
and sep whether the strings attached
are in any way such ag will jeopar-
dise ou. political freedom or econo-
mic freedom. whether it affects our
freedom to talk and discuss and whe-
ther it infringes on our rights in
other ways, whether it infringes our
policies. national or international.
Keeping that in view, I do not se2
why should we go in for aid and
assistance from other couniries in
order to develop this country.
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Today my friends have often been
saying that we are going with a beg-
ging bowl. I would not say that,
certainly not. In this country, we
have either to sit idle or move for-
ward, make moves to enhance our
production, create more wealth in
terms of money in the fields and fac-
tories.  Only if we embark on the
latter effort we will be able to in-
creasc the wealth of the country and
lead it glong the path of develop-
ment and diversify our production in
differen: ways so that our people can
be benefited.

Keeping that in view, we should
make every effort. Today every
effort is being made to augmeni our
export trade. In respect of certain
things in the export trade, it may be
a happy augury today. But how
long will it last? [ cannot say.
India, though it started late, is today
in a position to export her goods to
countries far advanced in termg of
industrial development, like America
and some European countries. We
have also been exporting to Australia
and New Zealand. But how long will
that last?

Therefore, we have to take the South
East Asian countries roung about, Ex-
cepting Japan, all the countries in this
region are backward. Why should we
not have unity of outlook, unity of
thought and unity of action with the
common object of economic develop-
ment in this region? With thiz sbject
in view, all the countries of this re-
gion can pool their resources, put
their heads together. They can get
assistance from friendly countries like
America. If they are prepared to ad-
vance assistance to us on terms accept-

able to us, 1 say yes. We are not

agshamed to seek and utilize such
assistance. We do not feel any hesi-
tation in going to any other country
for the same purpose. Take Russia
‘We have grest respect for that country
and the way they have developed
their country. We need assistance from
them also. Today we are getting it
also. I do not know why there should
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be any hesitation in seeking assistance

on our terms.

Let one thing be made very very
clear. When we seek and get assistance
from other countries, those countries
have also certain interests in mind.
All that we have to sep in accepting
assistance is thet two or three things
are safeguarded, namely, our political
freedom, our internal freedom and our
economic freedom. We have to see that
these things are in no way jeopardis-

Reading the Bill. with the ugree-
ment, 1 think it is a purcly husiness
document. It is a purely business
agreement, il is nothing more, noth-
ing less.

My hon, friend Shri Mukerjee, has
sald about the directorate. Of course,
I have a feeling that now that we are
subscribing nearly one-tenth of the
total paid-up capital of this bank, there
should be a permanent seat for India
on the board of directors, a permanent
director should have been given to
India for the reason that we will be’
subscribing nearly one-tenth and we
belong to this pari of the world for
which it is being set up, though I may
not lay very much importance on that,
because there are other things also.

Countries living in this whole area,
including Middle East countries which
are also backward, must think of ali-
gning themselves in a number of ways
in order to help themselves in trade,
commerce, industry and other deve-
lopment purposes. Kreping this in
view, If an opportunity is provided
where a number of things which we
waste today can be saved, 1 think T
would welcome it

Whay happens today? Last time we
had conflict with Pakistan. Coming In
conflit may be one thing, but at the
same time the ald-giving countries
from whom we were receiving aid,
stopped it altogether. How it has re-
tarded our progress is a matter which
should be gone into. We could not
get components for our civil produc-
tion, no machinery, we could get no
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foreign exchange for other things. The
result is that today the backlog is quite
heavy. This is one of the results be-
eause we could not have any foreign
exchange readily available for wus
which could be utilised for such pur-
poses. Keeping this in view, if there
is @ bank readily available, with finan-
res readily available for our use, why
should we not make use of that, be-
cause that bank will be helpful to us
both for export and for our imports?

If I am correct, after we become a
member of this bank, what we earn by
way of export trade will be in foreign
currency, and that will remain depo-
sited at our credit. Is that not so?

Shri Nambiar (Tiruchirapalli): That
is so even nmow, even without this
bank. There is nothing new about
that.

Bhri Sham Lal Saraf: Let me explain
what 1 mean to say. Today we have
to remain subservient to America and
Uniteq Kingdom. Eeeping that in
view, if the rules of this bank are such
that we are able to get foreign cur-
rencies whenever we need them, that
should be accepted. Certain countries
are prepared to give aid which we do
%ake, in a number of ways we take
it, but if we have a better way in
which everybody is agreed, I do not
know what harm there is in it. Keep-
ing this in view, I would certainly say,
in case we are able to get a permanent
seat on the board of directors—I think
India should seek it, India will deserve
it because we are contributing one-
tenth—in order to be much nearer, in
order to understang our trade prob-
lems, commerce problems with our
neighbours in Southeast Asia and other
countries in the Middle East, if they
are prepared to join this bank or have
some dealings with this bank, this
should be very much acceptable.

And then also, wherever we need
foreign exchange for a number of
things, 1 think jt will be easier to
utilise the foreign exchange that may
be at the disposal of our country in
this bank.
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With these words, 1 fully associate
myself with the feelings expresseq by
the hon. Minister and say again that
we should try our utmost to get a
permanent directorship on this bank.
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Shri Muthiah (Tirunelveli): Sir, 1
rise to support the Asian Development
Bank Bill. 1 do nol share the mis-
givings of the hon member, Prof.
Hiren Mukerjee. I do not like to read
political motives in the establishment
of this flnancial institution, wviz., the
Asian Development Bank. It is a new
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financial institution set up for promot-
ing the economic development of the
countries of Asia and the Far East in
accordance with an international agree-
ment. It fulfills the long-feli need of
Asiatic countries to have a bank of
their own. What the World Bank is
for the countries of the world, this new
Bank will be for the countries of Asia.
This will play a vital role in the eco-
nomic development of the developing
countries of Asia. It will prove very
useful to India in financing its impor-
tant projects, national and regional.
Today important projects in India like
the Sethusamudram project are being
held up for want of funds, particularly
foreign exchange and this bank, I am
sure, will give sufficient financia) aid
to take up and to expedite a number
of important projects in our country.

The objects of the bank are:

1. Close economic cooperation among
the countries of Asia for achieving
efficient utilisation of their resources
and for accelerating their economic
development.

2, Making funds available for the
economic development of the develop-
ing countries of Asia by mobilising re-
sources from within and outside the
Tegion.

3. Promoting the external trade and
intra-regional trade of thc member-
countries. India is short of foreign
exchange today and it will have to
increase its foreign exchange by in-
creased exports. This Bank will help
in stimulating exports to the members
of this Bank.

The functiona of this Bank are:

1. Promoting investment of public
and private capital in the region for
development purposes.

2. Providing technical assistance for
the execution of development projects.

3. Cooperating with the United
Nations and its subsidiary bodies in-
eluding the Economic Commission for
Asis and the Far Bast and with public
international institutions.
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The membership of this Bank will
be open to members of the ECAFE,
other regivnal countries and non-re-
gional developed countries which are
members of the United Nations. The
members of the Bank at preseni are
19 countries in Asia and the Fur East.
The Bank also has non-regional mem-
bers ang they are UK, USA, Canada
and West European countries. The
authorised cnpital of the Bank is 1,000
million US Dollars. Tt is divided into
one lakh shares, each having a par
value of 10,000 dollars.

Each member-country has to subs-
cribe to the shares of the capital of the
Bank. The initial subscription shall
be paid in five instalments, 50 per cent
10 be paid in gold or convertible cur-
rency and 50 per cent in the currency
of the member. The Bank will accept
from any member promissory notes,
issued by the Government of that
member, in lieu of the currency of the
member and such noteés are non-nego-
tiable, non-interest-bearing and pay-
able 1o the Bank at par valug on
demand.

The total contributions of regional
countries amount to 700 million dol-
lars gnd the total contributions of non-
regional countries amount to 300 mil-
lion dollars. Among regional coun-
tries, Japan's contribution is the larg-
est, i.e. 200 million dollars; India ranks
next and its contribution is 83 million
dollars. Among non-regional countrics,
the USA contributes the highest share,
ie. 200 million dollars. India's initial
subscription of 46.5 million dollars will
have to be paid in 5 instalments begin-
ning from 1986 and ending in 1970,
half this amouny in foreign exchange
and the other half in Indian rupees.
The remaining 46.5 million dollars is
1o be paid later when the call is made.

The Bank will provide loans to any
member from its own resources of
from money borrowed in capital mar-
kets. In providing loans, the Bank
will furnish foreign currency to a
coungry which needs foreign exchange
for its projects, or will provide local
currency. The loans will be for the
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financing of specific projects, national
and regional. The Bank will charge,
in addition to interest, a commission
on direct loans made by it to a mem-
ber. The commission will be one per
cent per annum, The Bank will
charge a guarantee fee while guaran-
ieeing a loan.

The Bank will be managed by a
Boarg of Governors, and each member
will be represented on the Board of
Governors. The head-office of the Bank
will be located in Manila in the Phil-
lippines, and it will have branches in
the member countries.

1 shall now say a few words about
the Bill. The Bill gives legal sanction
in India to articles 49, 50, 51, 52, 53,
54 55 and 56 of the International
Agreement. Article 40 of the Agree-
ment provides that the Bank shall have
power to contract, {0 gequire and sell
immovable and movable property and
to institute legal proceedings. Article
50 gives immunity to the Bank from
judicial proceedings and legal pro-
cesses. Article 51 guarantees that the
property and assets of the Bank,
wheresover located, shall be immune
from search, requisition, confiscation or
expropriation by executive or legal
action. Article 55 provides that all
Governors, Directors, officers and em-
ployees of the Bank shall be immune
from legal process with respect to acts
performed by them in their official
capacity. Article 58 provides that the
Bank, the assets, property, income and
transactions shall be exempt from all
taxation and from all customs duties
and that no tax shall be levied on the
salaries and emoluments paid by the
Bank to its directors, officers ang em-
ployees. But the Bill, while accepting
Article 58, makes a proviso to it that
goods imported into India free of cus-
toms duty shall be subject to restric-
tions on their subsequent sale in India,
and that the prices of such imported
goods sold in India shall be subject to
duties and taxes,

With these words, Sir, | welcome
this laudable Bill.
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Shri M. N. Swamy (Ongole): Mr.
Speaker, Sir, I rise to oppose this Bill.
While doing so, it is not as if we are
against the inflow of capital to bulld
our industries to develop our country.
But the whole scheme, the whole idea,
although it has been discussed on
several occaslons at the UNO and at
the regional conferences of the Afro-
Aslan countries, was sponsored by
America and other western countries,
saying that they should have an Asian
Bank of their own choice and funds
will be made available. It was per-
haps the United States of America that
first moved this idea of the Asian
Bank.

Who are these regional members and
who are these pon-regional members?
India is a non-aligned country. We
have been functioning in the U.N.O.
There have been several non-aligned
gatherings. In this list of 19 regional
countries, [ find that they are those
who have never been ome with us in
the UNO in thé voting system or in
the pon-aligned conferences. Barting,
Nepal, Afghanistan, Cambodia and one
other country, none of these coun-
tries—Thailand, Malaysia, Philippines,
Australia and all others ip this long
list—has been one with us, they have
al] been one with Anglo-American im-
perialism in the UNO. They have
been against us all along, when occa-
sion has arisen for our national inte-
rests. Therefore, it is wrong to say
that here is a regional gathering to
develop the region, that we are having
more inflow of foreign capital and,
therefore, it is a fine chance for all
concerned to develop the country for-
ward.

Then, the non-regional countries are
Canada, Britain and America. Ame-
rica, we find from our experience of
the World Bank, leave aside the Asian
Bank, when we go for foreign aid or
let us take the fertillser plant, they
want more shares. They want equity
of management and of shares. That is
what they want. It is not a question
of capital to make India go ahead with



16941 Asian
its development plans and other acti-
wities. It is not that.

16.16 hrs.

[Mr. DepuTy-SPEAKER in the Chair]

Today, foreign countries, mostly
‘western countries, in the name of food,
education, technical know-how and
other advice, are penetrating into the
Afro-Asian countries. That is the ex-
perience of several nations around us.
That is how in the name of foreign aid
and assistance, they are toppling down
the governments of several countries
whom they do not like, whom they do
not want, who do nmot cooperate with
them and who do not bow down to
their wishes. That is our experience
in several Afro-Asian countries in the
last two or three months. Do we not
see that in Asia today? What
is happening in Indonesia, as my hon.
friend pointed out?

Then, West Germany, a countr.
that is now rising up on old Nazi me
thods, a country that is now aiding
Tsrae] against the Arab world with
all weapons and money, a country
that is today supporting Pakistan by
arms snd ammunitions, is the second
biggest non-regional force that is con-
tributing to the capital of this Bank.
Therefore, it is a very very danger-
ous scheme. Although the name is
Asian Development Bank, the idea is
different.

Today, in the Far East, Ameriea
and Britain and their other friends
want a say. They want to dictat®
terms. It is not in a straight line that
we find things today. By all indirect
methods they do it. Therefore, this
Asian Development Bank is a very
dangerous scheme. It ls not a ques-
tion of capital. It is mot as though
we are against capital.

My hon. friends have gaid that we
wanted directorship in the benk or
that jts headquarters should be situa-
teq in Calcutta. These are all minor
things, whether its headquarters is in
Manila, In Australia or in Calcufta
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Similarly, it is not a directorship that
is wanted. The thing is that the
forces that are working behind the

whole jdea are mainly America and
Britain.

We are a developing nation and
several of the Far Eastern and Asian
countries are in need of funds. We
want more of developmental activities
and more of projects; therefore, we
want more funds. That is true, But
let ug look at the discussions gi the
regional gatherings of  Afro-Asian
countries. What do they really want
today? Let us know their minds.
From the discussions as reported in
the Economic Weekly of May 16, 1964
I want to quote what the Nigerian
Minister of Commerce says. Whil2
talking of his country and the count-
ries of Africa and Asia and what real-
ly are their problems he says:—

“Between 1848 and 1981, while the
value of our exports increased by
only 173 per cent, the value of im-
ports increased by about 447 per
cent. The position is even worse
when we take the more important
export commodities in our country,
Between 1054 and 1962, the umit
value of our exports of cocoa and
groundnuts have been on the dec-
line, falling from £70 to L£3HI™.

Then, he goes on Lo say:

“The developing countries are pot
invoking pity, nor arc they asking
for charity. They feel that they have
been subsidising and underwriting
the economic growth and risiog
standard of living of the advanced
industrialised natjons"

He further goes on to say that
cocoa is their primary product
through which they have been earn-
ing foreign exchange. He says that
when the cost of cocoa was £500
per ton, there was a hug and cry in
the Western countries, “The cost E
very much high. Please reduce It
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When it had been reduced to £ 170
or £200 per ton of cocoa, then it did
not become very profitable to the gro-
wers. Then, they approached the
Western  countries and they said,
“Well, let us leave things to the law
of supply and demund. Let us leave it
lo the natural forces of free market.”
Therefore, that is how they feel today
that the Western countries do not al-
low their primary commodities to
enler their markets. All sorty of
restrictions are imposed on them. They
do not encourage their primary pro-
ducts in all the developed Western
countries and they do nol get the pro-
per remunerative prices. That is the
experience of the several countries in
this region. Take, for instance, Pak-
istan and Iran. Iran's Minister of
Commerce also says so. What about
Burma? Burma is our next-door nei-
ghbour, She is nol g member nf
this Bank though the gates are open
for her. But she hag not entered intn
it. Thix iz what Burma'x Ministor
says:

Arian

“Tt 15 not only thet the infant in-
dustries of the developing countries
have to compete with the estublish-
ed modern industries of the deve-
loped countries, but their agricul-
tural sector meets with gtif and
often timeg unfair competition
“from protected agricultural sector
of the developed countries.

These are some of the problems that
are there.

What they feel is that they must
have a fair trade with the developed
nations and that they must earn pro-
per priee for their primary commo-
dities. But that is not happening.
That encouragement is not being given
by the developed countries, That is the
experience of all these countries in
thig regiom.

There is one thing more. We have
got not only the Western powers but
we have also got the socialist block.
Where are they? They are bullding
our Industries; théy are building our

MAY 14, 1988 Development Bank Bill

16944

stee] plants; they are helping us in
many ways. Bul they are not the
members of this Asian Development
Bank. No socialist country which 1s
aiding several of the Afro-Asian coun-
tries in their plans, in their industrial
development, has chgsen to find a
place in this Asian Development Bank
because they know it better and they
are certain that this Bank ig not going
te help industries, to help develop-
ment in Far-Eastern and Asian count-
ries. That is why, although the social-
ist block of countries are there help-
ing indiv‘idunl]y the countries in Asia,
they have not become the members of
this Bank, ’

Lastly, why I oppose this measure
is for this reason. I would like 1o
quote from the minutes of the Uni!-
ed Nalions Information Service Bulle-
tin on Economic Commission for Asiz
and the Far East. I simply read what
the Government of Cambodia which
is a member of this Bank says. Th~
delegate, Mr. Srey Pong says:

““He also hoped that political con-
siderations would not enter into the
Bank's operationg but that these
would be determined by economic
considerations alone.” .

Here js a country which doubts and
rather hestitates to believe that the
operations of the Bank would be
purely economic. The Cambodian de-
legate himself has expressed hig opi-
nion that the economic considerations

‘alone may not be the guiding factor.

Lastly, we find that Taiwan, which
is a small country, is also a member.
This is the report about what the
Taiwan delegate Mr. T. C. Pan, said
on the Asian Development Bank:

‘Mr. T. C. Pan (China) was of
the view that the Bank ghould in-
vest not only in machinery, equip-
ment, buildings or roads, but should
enter such flelds as  education,
health, land-use etc.

He pointed out that it would be
no good to lend money to build
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additional schools unless thig were
accompanied with effective plans tu
modernize teaching methods, curri-
cula and school administration’.

So, we find that Taiwan wants this
Bank to give aid to modernize teach-
ing methods, cusriculy and school ad-
ministration too. Then we find that:

‘He strongly recommended tha.
the Bank should render service as
much in the social fleld gg in th:
economic field.'

Please note thalt he wants services to
be rendered in the social field also. It
wag not Taiwan that was speaking, but
ag the American mouth-piece, Tai-
wan, that was speaking what America
wanted. They not only want to give
eccmomic assistence, but they want v
chenge the gocial fabrie of our coun-
try. They want to cul gt our educa-
tion, design our educational methods,
and everything else, as they desire
and need. They want o bring up «
new generation in the Far East to
American requirements. As perhaps
in the good olden days when the Bri-
tishers, came here first they started
schoolg and universities to train cleri-
cal staff. Similarly Americans want 1o
do so today in India and in Asia in
the name of this Bank.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.
Only 2 hours have been allotted for
this Bill.

Shri M. N. Swamy: Then, I shall
conclude.

Shri V. B. Gandhi (Bombay Central
South): The purpose of this Bill is
to provide for the implementation of
the international agreement establish-
ing the Asian Development Bank. The
Bill, should normally raise no contro-
versy. But as we have heard two
speeches from the Opposition, as 2
matter of fact, it has given rise to
controversy. We can only say that we
are a little surprised gt the fact that
this controversy should have arisen at
this stage, when the Bank hag hardly
come into existence and has hardly
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had time to operate and show  its
pointg of strength and weakness. It is
rather premature. The Bill should,
therefore, be welcomed and support-
ed.

This is a short Bill There are only
two main clauses which need to be
considered. One jg clause 3 which
authorises the Centpal Governmant to
make payments to the Bank out of the
Consolidated Fund of India for vari-
ous purposes such ag the subscrip-
tions to the capital, or the commis-
sions or for taking care of the fluc.
tuation in the cxchange value of the
currency holdings which the Bank
will bn holding. We, that is India,
centribute something like 23.25 mil-
lion dollars in Indian currency, and
the walue of this currency  may
change, und il js only right that some
provision should be made to protect
the Bank from losg on that account.

The other maipn clause is clause 5
which deals with some of the jmmu-
nities, exemplions, privileges and sta-
tus etc. which are to be granted to
the new Asian Development Bank.

Ag has been already explained be-
fore, we can see that there is nothing
new in these concessions, exemptions
or immunitics that are going to be
granted. They gre really customary
in the case of international imstitu-
tiong of this standing, that is, of the
standing of this new Asian Develop-
ment Bank that is going to be estab-
lished.

Then there 15 another point. These
concessions, exemptions, privileges
and status are nol something that we
slone gre going to grant to the new
Bank. But the new bank will receive
similar privileges and status and ex-
emptions in all other countries where-
ver it is going to function. That
chould dispose of thig point. I won’t
vlaborate on it any more.

This new bank iz designed to pro-
vide pdditional development financing
for the region and it is going to db so
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through mobilising and increasing do-
mestic savings. Now, many countries
in this region, as we know, are not
very rich countries and we know that
their capacily for savings is limited.
To expect that through their own sav-
ings unaided by other sources from
outside the region we will be able 1o
achieve the pbject will be like trying
lo pull curselves up by our own boot-
siraps.

Asiun

This is an experiment that js going
to be made jn regional co-operation,
and 1 for one would think that the
effort is not worth meking if we are
ned goiag to have the co-operation of
other advanced countries in the mat-
ler of providing a greater flow of
" developmen. funds inte this region.

Something is said about weaker
countries, that thes; countries, smali
and weak, will not get justice in the
kind of set-up that hus been built up
for this Bank I am glad to see that
in the cons'itution of this bank, in the
agreement establishing the Asian
Development Bank, there iz a clear
statement of purpose. I am referring
to art. 2 which says that the ‘purpose
of the bank will be to utilise the
regources @ its disposal for financing
development of developing member
countries . . * Then it goes on to
say, ‘Having regard to the needs of
the smuller or less developed member
countries in Lhe region'. Now, it is
heartening to see that this new insti-
tution is awarce of the great need of
paving attention lo small and weak
couniries or member countries in the
region,

One of the objects of the new insti-
tutisn is lue promote the orderly ex-
pansion of foreign trade, in particular
intra-regional trade, We all know that
the potentialities of intra-regional
trade among these countries are sim-
ply immense, and have not béen ex-
ploited the way they should have been.
I have here some figures showing that
the expansion of trade among Asian
countries declined in the past, in the
past ten recars.  In 1963-64 the inter-
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Asian trade formed just ebout 376
per cent of the total trade, while ten
years ago the trade was 40'6 per cent.
This is a sad state of affairs that due
to lack of co-operation and the habit
of co-operation among the countries
of this region, intra-regional trade has
been so bedly neglected and allowed
lo decline Something very much can
be done to whip up this side of the
activity through the instrumentality
of the new Bank,

Sumelimes the question is raised
whether the new bank should grant
soft loans or hard loans, I think the
question is a bit premature. If onec
is to state a policy, one could say that
the Bank's policy should be neither
conservative nor too liberal, but it
should be prudent and forward looking.
1 8m glad that the Bank has shown
awareness of the needs, the special
needs of the countries of the region
who will not be able Lo take advantage
of the kind of standard loans, hard
loans, but who have to be provided
with finance, development finance, of
certain other kinds. For that purpose
we see that there is a provision that
the bank is going to set aside 10 per
cent of the paid-up capital of the
bank, and outl of this it is going to
establish a special fund to be utilised
for the needs of these weak people.
Also, we find the U, S. Government
has offered 100 million dollars towards
the special fund of this bank, which
also is to be used for granting special
loans to member countries.

Shri B. R. Bhagat: Mr. Deputy-
Speaker, the hon. member oppositc
when he rose to speak 1 expected
the severe tone of his criticism and
while listening to his speech my ex-
pectations were more thap fulfilled.
My only satisfaction is that the House
has not reacted favourably to him or
reciprocated his sentiments. He wants
that the Bill be postponed and taken
up in the next session because he says
the House has nol got time 1o go into
this or it would not be sble to devote
suffizien; nttention to & measure like
thiz. He objected 1o my statement
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also that this was a simple Bill, When
I said imple I did not mean that the
Bill does not contain verious pro-
visions. I mean that the principle as
such wag not a new principle; it has
been accepted; it is not as if it had not
ut all been discussed. The burden of
his speech was to altack the principle
of economic co-operation which ac-
cording to him ig one of neo-
eolonialism and which interferes with
the economic freedom of the countries
n this region. 1 think the House is
wedded to the principle of ercomomic
co-operation and since we are follow-
ing an independent non-aligned
policy we have accepted aid from all
quarlers consistent with our interest
and dignity, This has been repeated-
1v accepted by the House. Even in
the recent debate, I think no one sug-
gested that we should not accept any
nid. The principle of foreign co-
operation has been accepted. In that
connection 1 said that there is a new
agency for co-operation, the Asian
Development Bank. From that point
of view it is a simple measure. The
House can certainly go into the de-
tails if the Members are willing. That
is why we circulated the agreemen!
immediately after it was signed; we
got printed copies and we sent it 1o
all members; it has been debsted in
the country and hon. members have
quoted from the journals in the coun-
try as well as outside although it is
only one type of criticism he has
quuted, Particularly. he has referred
to g leading article of an cconomic
journal which [ had also the honour
to read; it had ceased publication. 1
respect it. It does not mean that all
that it sa' s is correct. That particular
journal has a particular angle in res-
peet of economic aid. He also quoted
from un American journal which he
described as fairly respectable, the
New York Hera'd Tribune. That also
has its own angle about this. They
may be right or wrong; they may be
quoted by anybody. But even in
America there are other papers, more
respectable and more mature than that
paper which have given a different
opinion about this matter. But the
point is that the basis should not be
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this opinion expressed anywhere; the
basis should be the merity of the case
and how far it meets our own national
interest. Although his speech was
full of political overtones, which also
1 expected and I also concede that o
purely economic measure of this kind
has a political angle. we cannot di-
vorce politics from economics in our
every day life, particularly in the pre-
sent day world, :he point iy that
all the apprehensivas or misapprehen-
sions thuot he expressed arosc mostly
vut of his own studics of this matter,
hiz own attitude tuwards foreign aid,
towards these institutions. Accord-
ing to him, cven the Econo-
mic Commission for Asla and the
Far East is dominated by American
thinking. He many be right but accor-
ding to me he Is wrong. But he may
be right according to his own view. Butl
the point is that if vou see the history
in this matter, it is this. He concedes
that both the American and the Japa-
nece, in the beginning, were cool about
the setting up of the Asian Deve-
lopment Bank. e quoted fiom
the Wellington report gnd only after
that he said that President Johnson's
announcement in a speech, ao south.
cast  Asian fund-thay the Americap
intgrest came in. But he missed this
fact that when the Secretary-General
of the United Nations who is a
very distinguished Asiin. made a
request 1o the  President that
part of this tund should
be made uvailable for the Asian De-
velopment, it was agreed to. It is 2
very significant fact. The fact is that,
howsoever it may he described as an
American-Asian Bank, it does not
make this bank an American hank.
It is an Asian Bank. becausc largely
it is the effort of the Asian countries.
He may like some of the countries
and may noil like come of the coun-
tries, and to describe some of these
countries, smaller countrics, us chikens
under the wings of the Ame-
ricans, is not proper. [ think those
countries will feel it very strongly,
and rightly su. There gre countries,
big and small. und there are countries
whao may be some sort of satellites
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under one group or the other. But in
this country, we have followed, as 1
said, a non-aligned and independent
way; we judge each country from its
own policies, we judge the countries
from their economic and political
policies, and we do not judge them as
satellites of one big power or an-
other. Therefore, howsoever he may
be right in his own thinking that
some of these Asian countries
are smaller and are just chic-
kens—they may be smaller—I can
tell him from my own experi-
ence that each one of those countries
is very jemlous of its own economic
and political freedom. They are
fighting and they will fight to the last
for keeping their own economic via-
ability and their own freedom. They
are much more sensitive gbout their
own national interests and feelings
than many of the bigger countries.

Therefore, the point is that this is
purely an Asian Bank, and its manage-
ment ig entirely Asian, The manage-
ment of this agreement also will be

Asian, The fact Is that we
have imported capital from outside
the region for tihe simple reason
that there jg paucity of capital
in the region. If there was that
much amount of capital

available in this region, there would
have been no need for importing it
fram outside, and because capital plays
an important part as an economic

stimulant and as & stimulant to growth
it was necessary to have capital
from ouside. Therefore the choice

is that it is better to have capital from
outside, from the developed countries,
through the agency of & multilatral
organisation like this, than to have to
negotiate bilaterally where there may
be all the various pulls which may
be operating between the two countries.
Therefore, the choice is always that.
The dangers of political domination
are minimised in a multilateral
arrangement of this kind, and that is
the reason for having an Asian Bank
of this nature.

Therefore, the Asian Bank ig the
result of the efforts of the regional

MAY 14, 9888 Development Bank Bill

16952

countries of the ECAFE region. 1t
will be managed entirely by the Asian
talents and Asian expertise, and the
fact that there has been capital from
outside does not detract from jts basic
Asian character. Therefore, to des-
eribe it in anyway, that it is an orga-
nisation which is being dominated by
any big power or the other is not &
statement of fact.

Secondly, the hon. Member said
that even in the matter of arrange-
ment, India does not figure well be-
causc it has no permanent seat on the
Board of Executive Directors. The
arrangemeni here is different from
the World Bank., It need not be a
copy of the World Bank. We may
benefit from the experience of the
World Bank which has played a lead-
Ing role In international lending and
international economic co-operation
and we may benefit from other ex-
periences also; for Tthat matter, we
may benefit from the Inter-American
Bank or the African Bank. But it
need not be that we should have a
copy of it.

The Directors are elected and India
wlth its share capital and voting rights
will be able to have its Director in
any election. The voting rights will
be distributed 20 pereent equally
among all the countries and 80 per
oent in proportion to their share capi-
tal. This will give the benefit to the
smaller countries of the region as
against the big capital-subscribing
countries. That is also to Egive &
balance in favour of the region, par-
ticularly smaller countries. India will
have a voting strength of 8.67 per cent.
According to Annexure B, there are
10 Directors-non-regional countries
will have 3 and regional countries
will have 7 Directors. The total voting
of the regional countries is 68.84 per
cent. 10 per cent of this comes to 6.884
per cent, which is the percentage re-
quireq ‘o get a Director elected by
any country. India having 88 per
cent, will always be able to elect &
Director. Therefore, even though there
is no provision for permanent Execu-
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tive Directors, in any election India
will have a place ang a say.

As | said, in an institution like this,
all the countries of the region, irres-
pective of their political views, have
the right to be ted. It will
not be an institution which will be
dominated by any group. India has
emphasised in a]l the meetings that
the management has to be firm and of
a very high leve] of technical effici-
ency and the projects will have to be
determined on meritg and merits
alone, considering what they are going
to contribute to the region and to the
member countries. The projects should
be good and be able to sustain
themselveg on their own merits.
Selection of projects can only be on
that basis. Therefore, howsoever in
the background certain political forces
may be operating, if a particular
country with the help of some other
countries is able to dominate this Bank
then that will be the end of the Bank.
This feeling is very strong in the re-
gion. There was thiz unanimous fee-
ling in all these countries that the
Bank has to be operated purely on
economic and technical terms. Poli-
tics should not have a part to play in
an institution like this. Therefore,
I think the misgivings that have been
expresseq are wrong. One only
wishes that this Bank has ample
opportunities and support from all
the member-countries to play its role
in the development of the region,
which is so badly needed. It is ex-
pected that in the coming months,
when the Bank starts functioning, the
regional talents-managerial, technical
ete,—would be available to it and it
will be purely Asian management.
If we follow the correct traditions of
competence, independence and judging
projects on merits and  economic
criterig only, I think the Bank would
be making a great contribution to-
wards the economic cooperation of the
region, which is so badly needed.

1 would like to emphasise again,
in conclusion, that by participating in
this Bank, we have fulfilled a role that
was cxpected of us in strengthening
the Asian character of the manage-
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Bal!
ment and making the Asian Bank
truly Asian and bringing gbout eco-
nomic cooperation in this part of the
world through this  multi-lateral
agency. The fears expreesed are un-
founded.

With these words, I commend this
Bill.

Shri M. N, Swamy: How is it that
the socialist bloc of countries, essenti-
ally the Soviet Union which iz very
much assisting India and other coun-
tries in their developmental activities,
have not joined this Bank. What was
their approach to this question? =

Shri B, R. Bhagat: It is true that
they have not joined, but some of the
countries in the region, socialist coun-
tries or communist countries, might
come in later on. The attilude of the
Soviet Union is that they have offe-
req constructive cooperation to this
Bank. For actual participation in
share capital they have their own
constitution and other difficulties In
the particular way of participation
But they have not closed the doors
for joining and they have offered
constructive cooperation in the fune-
tioning of this Bank. Then there are
the non-regional countries like Yugo-
slavia which have expressed a desire
to joint this Bank.

Mr. Depiity-Speaker:

is:

The question

That the Bill to implement the
international agreement for the
establishment and operation of the
Asian Development Bank and for
matters connectej therewith be
taken into consideration.”

The motion was adopted.

There are no amendments to any of
the clauses. I shall put them together,
The question is:

That clauses 2 10 7 and the
Schedule stand part of the Bill”
The motion was adopted.
Clauses 2 to T and the Schedule were

added to the Bill

Clausge 1. the Enacting Formula and
the Title were added to the Rill.
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Shri B. R. Bhagat: Sir, I beg to
move:

“That the Bill be passed.™
Mr. Deputy-Speaker: Motion moved:
"That the Bill be passed.”

Shri H. N. Mukerjee: Sir, I have not
the foggiest hope of ever being able
lo persuade my hon. friend, the Mini-
ster of State as long as he holds to
the kind of doctrines which he pro-
pounded and the portfolio to which he
clings, but at least I am grateful for
small mercies. and 1 notice that he
was good enough to recognise that
economic matters do get tinged with
political overtones. That was exactly
why I wanted to sound a note of war-
ning. He does not heed to any warn-
ing. I do not know what particular
paradise he wishes to inhabit. But if
he is unaware of the kind of objective
with which President Johnson's dra-
matic announcement took place, which
was followed up by so many other
things, I am very sorry for my c¢oun-
try. I would like only to add one
thing, that I am not at all convinced
about his explanation of voting rights.
He tried to say how this might help
India. It might conceivably help India
from the statistics, which he gives us,
but he told us that 20 per cent is to be
cqually for all the constituents and
B0 per cent to share capital. T should
have thought, if he was going to have
uny kind of sound demo:zratic compo-
silion the proportion would have been
very different, but India does seem lo
huve agreed to this kind of thing, I
am very sorry he has not found his
way to accepl some of the modifica-
tions. I am veryv sorry he is present-
ing this Bill as something which the
country ought to accept as a very good
thing and he disregarded the many
points which I have brought out.

Mr. Deputy-Speaker: The guestion
IEH
“That the Bill be passed'

The motion was adopted

:‘Hm-_ﬁn-l-tour i}iscuuion_
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DELHI

ADMINISTRATION BILL—
Contd.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Minisiry of
Defence (Shri Hathi): Sir. 1T beg to

move:

“That the Bill to provide for the
udministration of the Union terri-
tory of Delhi and for matters con-
nected therewith, as reported by
the Joint Committee, be taken into
consideration.”

Mr. Deputy-Speaker: The hon. Mini-
ster may .continue on the next day.
The House will take up the Half-hour=
discussion now.

17 hrs,

URBANISATION OF AREAS*

Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Deputy-Speaker, Sir, ] am
raising ihis discussion on account of
the unsatisfactory nature of the
answers which were given by Govern-
ment to Starred Question No. 1109 on
the 14th April, 1868. This had relation
to the urbanisation of areas and Gov-
ernment had been asked if it had stu-
died the reports prepared by the Cal-
cutta Melropolitan Planning Organi-
salion on India's urbanisation and what
were its salient features. Government
gave us the benefit of a note prepared
by somebudy in the CMPO and almost
Teft it at that.

The Minister of Planning, in answer-
ing supplementaries. could only say
that there already is a plan for Cal-
cutta which the Government of India
had starled during the Third Plan and
that they hagd still to decide what
should be the programme for the
Fourth Plan. When it was pointed to

him that the nole on urbanisation
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which Parliament was given included
some rather objeclionable statement,
for instance, that there is a strong
anti-Calcutta sentiment outside of West
Bengal because it symbolises Bengal
and the Bengolis, he answers that he
had no views on the subject. He said,
“I do not need to have any views on
the report which is drawn up by an
odd individual somewhere”. So, Par-
liament was given only a report of an
odd individual in the Calcutta Metro-
politan Planning Organisation and we
were left more or less hanging in mid-
air unaware of what, if anything, Gov-
ernment was doing about the multi-
farious problems of Calcutta. That is
the reason why I have brought up this
short discussion in order that we might
have some little satisfaction in respect
of the extremely unsatisfactory rep-
lies which we had got.

It was rather astounding 1o find in
this note which was supplied to Par-
liament this reference to Calcutta as
a sort of place about which the rest
of India has a sirong, antagonistic
sentiment, because, after all, Calcutta
has been the headquariers of Indian
nationalism for many years. Gopal
Krishna Gokhale, whose centenary we
are celebrating at the moment, said
very long ago that what Caleutla is
thinking today India is thinking to-
morrow, I am not saying this in the
Bengali chauvinistic way, but Caleutta
has been like that. Calcutta, even to-
day, is India's city as the former
Registrar General has said in & com-
pilation that an average of 81 per cent
in all factories in 19680 and a little over
50 per cent in commercial and other
non-factory establishments in Calcutta
region are non-Bengalis.

Of course, Caleutta has suv many
problems. It is @ chance-erected.
chance-directed city, as Rudyard Kip-
ling said a long time ago, with many
contradictions—palaces, bastis, hovels
developing side by side—ang the result
i that in Calcutta there is a terrific
combination of circumstances where
lifc has become almost impossible and
much of the tension which takes place
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life is really and truly impossible.
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The Calcutia Metropolitan Planning
Organisaticn was set up some time ago
but the original sin of its having been
sel up, perhaps I could put it that way.
wis some anti-Communist motivation
about which the American agencies
selting up this organisation made no
bones. I can understand their worry
because in this House, for instance, for
one Congre.: Member from Calcutta
we have Lhrec Members representing
the Communisi Party. If concern
ubout Calcutta going Communist pro-
duced some good results, that would
have been very very pleasant, a very
happy result; but. unfortunately, no-
thing of that sor{ has taken placc.

The Calcutta Metropolitan Planning
Organisation has produced a few
things, like some reports—a traffic
study of the city of Calcutta, & scheme
for a sccond bridge uver the River
Hoogly which is still in the offing and
many problems are unsettled. It has
brought up some urban rencwal plans,
removal of factories and godowns from
either side of the Bhagirathi River and
a scheme for garden cities all over. It
is a very beautiful picture, but i is
almost a joke if one compares it with
what actually is the state of affairs in
Calcutta ay this preseny moment.

In answering the supplementaries
the other day the Minister of Planning
vould only say thalt as between the
Centre and the State the responsibility
is there and we are trying to do wha!
we can. He did not seem to know
more about it. 1 did not blame him at
that time because the question was
formed in that way. But there are
many other things which need to be
elucidated. Rs. 8 crores have been
given by the Centre to the West Ben-
gal Government for improvement of
hastiz. slum areas, in Caleutia. But
the State Government, it appears, was
not able {n spend it

Then. T2-inch water pipes were pul
up for the improvement{ of waler sup-
ply. But after the wailer pipes were
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put up, it was discovered that water
availability was not there. The setel-
lite town scheme was given by the
C.M.P.O. But in the mean time, the
Birlas and the Bangurs are buying up
land directly or through their benam-
dars who include some of the more
distinguished Members of the Party in
power. There is no ceiling on land
holding: there is no ceiling on land
income.

The position of Calcutta is disturbed
by the fact, as the West Bengal Fin-
ance Minister said sometime ago, that
55 lakhs of non-food producing people
from other States are in West Bengal
and half of that number, that is, 274
lakhs are in the Caleutta region and,
therefore, naturally the food problem
gets complicated.

It has come to light—and in this
Question also a reference was made to
it—that while West Bengal's popula-
tion had grown by 33 per cent in the
last decade, Calcutta’s population grew
only by 8 per cent while in the case
of the Greater Bombay, the growth in
the same period was to the extent of
39 per cent and the reasons which re-
tardeg the growth in Calcutta were,
very poor, over-worked, over-congest-
ed transport, inadequacy of water sup-
ply and sewage system, extremely
high land walue, higher than even in
some cases in Chankayapuri in New
Delhi

The position of Calculta is jeopar-
dised even more by the fact that
Bhagirathi river or the Hoogly river
which is called in & very undesirable
anglicised name, is a dying river and
the port which handles 45 per cent
of our export trade and 40 per cent of
our imports is in a bad way. There
are some long-term projects like
Farraka which will be ready, heavens
know when, and if it is ready, we do
not know whether the results that we
anticipate would actually be forth-
coming In the case of Haldia port, of
course, some advance has been made.
But that is again a long-term project.
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In the meantime, we do not know how
things will go on,

Ingide Caleutta, this question of hav-
ing a circular railway, in order that
the difficully experienced by the com-
muters who come to Calcutta everyday
can be, to some extent, alleviated, con-
tinues 1o be just a smoking and smoul-
dering scheme but no results follow.
In Sealdah station, in Calcutta, every-
day there is a congregation of 300,000
people. That is the most congested
reilway station in the whole world.
At the Howrah station, 2000 people
come everybody. The scheme for a
circular railway is being put off all the
time and the Railway Minister said,
only the other day, that nothing very
much could be done.

There was gy scheme for an under-
ground railway with which the late
Dr. B. C. Roy had wanted to go ahead.
I do not understand, if in Leningrad
which was built on a swamp &nd a
marsh, there could be an underground
railway, why in Calcutta, an under-
ground railway could not be built.
But perhaps the expenses were found
to be prohibitive or whatever other
difficulties were there, we have neither
an underground railway nor an over-
ground circular railway por any kind
of method which would solve the pre-
sent problems, traffic congestion, com-
munication and transport, everything,
being in jeopardy.

The only tangible thing which has
happened recently was that a road
from the Dum Dum Airport to the city
has been half-completed and is still
largely unlit and mostly unpaved.
But, to some extent, some little pro-
gress has been made. The other Ex-
pressway between Calcutta and Asan-

‘sol about which Mr. S. K. Patil when

he was the Minister of Transport
u‘rnpl.eexz years Bg0 used to say a great
‘deal has not come into the picture.

The other thing that is making a
slightly snail-like progress is the
scheme of a second bridge over the
river Hoogly. But it is facing all
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kinds of difficulties. If we have a
bridge there at the spot where it is
new supposed to be, the Maidan in
Calcutta, which is a lung of the city,
would largely be destroyed, the people
will be deprived of the access to it
and traffic and other problems will also
arise. The Stadium for football and
other sports which Calcutta people are
rather mad of, who have been aching
and yearning and thirsting and hun-
gering for so many years, would be
put off for God knows how long.
That kind of thing is taking place.
There is no planning about it, no fore-
thought, no effort to co-ordinate mat-
ters, no effort to do something in the
short-term as well as in the long-term.
1 know we shall be told that we are
having schemes, and the CMPO is a
very expert orgamisation. I do not
know why for the sake of computing
traffic figures or for the sake of finding
out how to build a bridge over the
river Hoogly. we have to have foreign
expertise. For everything we have to
have foreign expertise! 1 was told
in the Jawarharlal Nehru Memorial
Committee and such organisations that
even to have a Balbhavan we had to
have some expert advice from other
countries in order that we may learn
how exactly to rup the Balbhavan.
For everything we want foreign ex-
peritise, and the result is that every-
thing is pushed forward to some long-
term solution. But in the long run,
we shall all be dead. Tt is better that
something is done in the short run also
at the same time as you proceed with
long-term projects.

We find also that in Calcutta educa-
tional problems are accumulating, and
in régard to that, recently, a question
was asked in the House by Shri Madhu
Limaye angd some other friends of ours,
and it 1s discovered, as Mr. J. P. Nayak
hag pointed out in his report on pri-
mary education In Calcutta that for
children in the age group 6-11, the
probable enrolment in classes 1 to 5
on the 31st March, 1961 was 1,685,000
only which works out to 80.2 per cent
of the totsl population of the children
of that particular age group.
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This is most shebby. Recently, we
find the Deputy Mayor of the Calcutta
Corporation or the chairman of it
Education Committee bemoaning that
children in the age group 6—11, num-
ber about 3,80,000, out of whom anly
1,683,000 have schooling facilities, Less
than 50 per cent of the children of
school-going age are deprived. And
we hear talk from foreign quarters,
particularly, about this, because they
dislike Calcutta as & hot-bed of
communism or God knows what other
kind of enormity, and they write also
about it. Here is something sent to
me by the External Affairs Ministry.
In the US press, The New York Times
writing a special article on ‘Calcutta
crisls growing', says:

“One of the world's largest
cities is in crisis, overwhelmed by
the runaway population, poverty,
hunger, disease and illiteracy.’,

and it gloatingly writes about how the
World Health Organisation calls the
city an international health hazard.
It is very dangcrous that this kind of
propaganda goes on. It might also be
true, and to & large extent, I am
afraid I have to confess that it is true.
But sven now, Calcutia in one of the
biggest places where world tourists
come, The Calcutta airport is busier,
far busier perhaps than even Delhi,
even busier than Santa Cruz. And yet
it i an international health hazard
to some extent.

This article in The New York Times
on the $th May, only a few days ago,
writes about Calcutta's educational
problem as follows:

“Calcutta is the most backward
city and area in India in terms
of educational facllities. No
school is available for half a
million children., At the present
rate of population growth, Calcutta
would have to build one hundred
schools a year for 20 years and
these would heve to operate om
double shifts. The city bas not
opened a single school in the past
ten years.”.
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This might be slightly exaggerated, Because 1 come from Bombay—or

but it is largely true that all this kind
of thing is taking place.

This perpetual tug-of-war between
the Centre and the States in relation
to responsibility for Calcutta should
cease at some point of time, and some
radical, objective and concrete and
tangible relief should be given to
Calcutta. The World Bank Mission
had said in 1960:

“The very magnitude and chal-
lenge that Calcutta presents jo the
conscience and political common-
sense of those in authority mno
doubt in pary explains the inade-
quacy of the response.”.

Everybody admits that more ought
to be done about it, but nobody is
ready to do it. It is very necessary
to do something about Calcutta. You
may fee| apathetic towards Calcutta
because Calcutta is left-oriented, but
for that reason, do not disown a part
of your country which has played and
will continue to play a large part in

. the history of our gevelopment. Do
not forget the kind of contribution
which Calcutta &and that region has
made to the rest of India and which
it still makes to the economic deve-
lopment of this country. Do not play
with the fate of Calcutta. Do some-
thing tangible as quickly as ever that
is possible. Proceed with long-term
and short-term policies together and
get the State Government to co-
operate, Give some more thought to
it so that this chronic problem which
hag b such & us growth
in our body-economic does not become
insoluble. That is why I have brought
n this discussion today.

Minister of Planning and
Social Weltare (Bhrl Asoks Mehbia):
Mr. Deputy-Speaker, I am grateful to
Prof, Hiren Mukerjee for providing
us an opportunity to discuss the acute
problemy of Calcutta on the floor of
this House.

perhaps inspite of that—I am willing,
to concede the fact that Calcutta is
our premier city industrially, com-
mercially, culturally and in every
way. The importance of Calcutta in
the life of our country i so obvious
that I do not think it needs to be
underscored. I also readily agree to
the fact that the problems of Calcutta
are daunting today. Many of fhe
things Prof. Mukerjec describegq in
the course of his brief speech this
afternoon, those facts are there and
they are known to us. It is a beauti-
ful city; but there are many ugly spots
which have to be removed.

It is not because Calcutta is Left-
oriented that there has been any kind
of discrimination against it. I really
wish Prof. Mukerjee and his collea-
gues were in a position to provide an
effective leadership in the civic life of
Calcutta. Because what is happening?
If you look at the way taxes are raised
in Calcutta, the amount of money
spent by the Corporation in collecting
taxes, the various ways in which the
property-owners as well as the peo-
ple of Calcutta can be induced to
provide resources to solve the civic
problems and to meet flie chiic re-
quirements, if you look at all these
things, you will find thay they fall
short of what is being done in Bombay
city. Bombay city may not be as
important as Calcutta, but as far as
tackling its civic problems are con-
cerned, it has shown greater tenacity.

1 have been arguing that while the
State Government should do all that
it can to solve the problems of Calcutta
and the Governmeni of India should
be asked to provide whatever support
is possible for solving the difficult
problems of Calcuita, so far as the
Calcutta Corporation is concerned, the
resources it can tap also need to be
tapped. Only recently a study of this
problem is being made; I have not
still received the report. I am looking
forward to a critical and significant
analysis of this aspect.
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Secondly, in order that the many
problems of Calcutta can be tackled
effectively, it is necessary either to
set up different authorities or to enact
different items of legislation. Some-
time back, the Land Uge Control Act
was put on the statute-book, We now
find that the Act does not go far
enough. If we want to plan, if we
want to see that the development of
Calcutta is organised in a manner
that would help us solve the prob-
lems, if not immediately, at least over
a period of time, one of the things
that needs to be done is to control land
use,

been suggested
Water and

Since 1860 it has
that the Metropolitan
Sanitation Authority he set up,
because, ag you know, besides the
Calcutta Corporation, I belleve there
are 20 or 30 other municipal bodies
that have to be brought together;
there should be some kind of umbrella

under which they all work and
organise themselves. Bombay had
the same problem, and so created

what is known as Greater Bombay,
and they have all been made part of
the Greater Bombay Municipal Cor-
poration, It is not necessary that
Calcutta should do the same thing, but
there has got to be some authority,
some umbrella which is able to orga-
nise all this and provide, as it were,
a single co-ordinating initiative. This
Metropolitan Water and Sanitation
Authority, 1 believe, is still before a
Select Committee.

It was further suggesied that there
should be a Busti Improvement Bill.
I think this Bill ig still under consi-
deration. 1 suggest that Prof.
Mukerjee and his collesgues are very
influential in Calcutta.

Shri H. N. Mukerjee: We have no
power,

Shri Asoks Mehta: 1 would per-
sonally be very happy if I can be sure
of their full and effective support in
seeing that whatever authorities are
involved in this, we push them for-
ward, because I do not think the Gov-
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ernment of West Bengal or my friend
the Chief Minister of West Bengal and
his colleagues do not want to do this,
There are all kinds of difficulties and
obstacles including ill-informed pub-
lic opinion. To the extent we can
carry public opinion, these things
have to be done and 1 have no doubt
that our progress will be faster.

As Prol. Mukerjee knows, 17 diff-
erent schemes—] do not want to take
up the time of the House by dilating
on these schemes—have been taken
up in the third plan period, and some-
thing like Rs. 23.10 crores will be
spent on the schemes. What we
should do during the fourth plan is
very much under consideration. But
here again I am clear in my mind
that the resources needed are going
to be tremendous, and it is not easy
to fing resources for our metropolitan
areas because gimilar resources are
needed in our less-developed urban
and rural areas. The claims of metro-
politan areas are important, but they
cannot demand that these resources be
made available at the expense of the
development needs of other areas
Therefore, I have alwayy argueq that
unless we are willing to take some
far-reaching action ag far as urban
land wvalues in Calcutta, Bombay,
Kanpur or Delhi are concerned, we
will never get the resources. Surely
we must develop these citles provide
good sewage, provide adequate water,
because these are human problems,
they have to be tackled. I quite agree
with Prof. Mukerjee that the snarlfng
up of transport in Calcufta iy some-
thing to which there is no parallel in
the world. The moment you try to
do this, the price of land goes up, and
there are a get of people who make
a profit out of it.

I am told, here again Prof. Mukerjee
would be able to enlighten me, that
in Calcutta there are a very large
number of people who own urban land
property. If that is so, if it is wso
distributed among bhadra log, then
to touch the urban land valunl urban
land and property in Calcutta would
be, as it were, eroding and undermin-
ing and exploding the wvery limited

16966



16967 Urbarasation

|Shti Asoka Mehta]

securily that the bhadra log has, then
it is a different matter. But if as I
suspect, the urban land property is
more or less in the hands of a limited
number of people, surely it is impe-
rative that we take some concrete,
specific, determined step to see that
the unearned increment in land values
is utilised for the purpose of the
benefit of the people of Calcutta, that
the community has over-riding claim
upon the unearned ineome of those
who own urban land property there

Shrimati Renu Chakravartty
rackpore): Marwaris,

(Bar-

Shri Asoha Mehta: Whoever they
are; iy is not ageinst any particular
section of our people; it is a question
of who owng the land. As I said if
it is a question of widows and orphans
only owning urban property in Cal-
cutta, 1 have nothing to say; 1 have
the fullest of sympathies for them. If
it is owned by people who are really
using il as investments and making
capital gains, elc. surely some deter-
mineg step needs to be taken. Here
again I would invite the most Truitful
co-operation from my hon. friend
Mr. Mukerjee and his colleagues.

Lastly, I hope Prof. Mukerjee will
not be so cymical and so very caustic
about all the plans that have to be
drawn up, all the projects that have
to be prepared as beautiful intentions
drawn out and when you look at
reality, what is it? 1 do not think
that all these problemm can be sorted
out within flve years: they may take
ten or twenty years. But unless you
are clear about the direction ih which
you are going, it will not be effective.
As you said, over many decades
Caleutts has grown in a pell-mell
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manner. If this pell-mell growth has
to be given some kind of a direction
and if it is to be achieved within a
certain framework, which is conscious-
ly orgemised, surely we must be clear
about what we propose to achieve in
the next 15—320 years. Let him not
be 80 cynical about what is to be done
tomorrow. We have to do all that
we can to sort out the immediate
problems but in order to sort out
immediate problems we must have
the larger picture before us. It is
not enough to put all the pressure on
the Government of West Bengal and
the Government of India; they must
play their part undoubtedly but I
think more important is that the re-
sources that are available in Calcutta
have to be tapped, in terms of raising
whatever taxey thay need tp be raised
and keeping to the minimum the ex-
penses involved in raising these taxes
and using the resources for providing
amenities to the peopie. As Prof.
Mukerjee says, what Calcutta thinks
today, the rest of India thinks to-
morrow; what Calculta does today, the
rest of India doey tomorrow. I hope
and trust that Prof. Mukerjee will
see to it that as far as getting the
full benefit of increase in urban land
values is ned, the initiative will
cone from Calcutta so that the rest of
India may have the privilege of fol-
lowing that initiative.

Mr. Deputy-Speaker: The discus-
sion is over. The House stands ad-
journed till 11 am. on Monday.

17.28 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Monday, May
16, 19668/Vaisakha 26, 1888 (Saka).



